
PARLIAMENTARY DEBATES

HOUSE OF THE PEOPLE

OFFICIAL JREPORT

<Part I l—Proceedings other than Questions and Answers)

VOLUME I91954 

<x5th February, 1954 to 5th March* 1954)

Sixthg Session 

1954

PARLIAMENT SECRETARIAT 
NEW DELHI

:^ 9L8D

(Part I- Questions and Answers )

Tuesday
27th November,  1956

Volume VIII, 1956

1956

Fourteenth Session



(H)
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LOK SABHA
Tuesdayy 27th November, 19$̂

The Lok Sabha met at Eleven of the Clock 

[M r. D eputy Speaker in the Chair ] 

ORAL ANSWERS TO QUESTIONS 
Protest Day in Pakistan

Shri lUdha Ranokan s 
Shri Bhaigwat Jha Azad :
Shri Qidwani :
Shri D. C. Sharma : 
ShriKrishnacharyaJoshi : 
Shri BheekhaJihai I 

•437. < Shri R. P. Garg i
Shri Amar Singh Damar : 
ShH fethalal Joshi :
Shri Bibhuti Mishra :
ShH Kairolkar :
Shri B. D. Pande :

Will the Prime Minister be pleased
to state :

(a) whether Indian High Commis- 
'sioner’s office at Karachi was mobbed 
or damaged on “Protest Day** observed 
■against the publication of the book

Religious Leaders” ;
(b) if so, whether the Government 

of India lodged any protest with the Pa
kistan Government regarding this inci
dent ; and

(c) the nature of this protest and the 
damage in terms of men and money ?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda) : (a)
to (c). On the 21st September, 1956, there 
were demonstrations organised by the 
Pakistan Muslim League before the 
Indian High Commission, Karachi. No 
property was damaged and no member 
of the mission was injured.

Our High Commission immediately 
lodged a protest with the Government 
of Pakistan against these demonstratons. 
Their reply is still awaited.

Shri Radha Raman : May I know 
/whether in this connection the Government 
of India has received detailed reports of 
not only this incident which is now narra- 
«ed but several other incidents which oc
curred in Pakistan ?
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Shri Anil K« Chanda t Yes, Sir. We 
have received several reports from the 
High Commission.

Shri Radha Raman : What is the 
nature of those reports and what are those 
incidents ?

ShH Anil K« Chanda : In various 
towns of West Pakistan as also of East 
Pakistan, rowdy elements made very ugly 
demonstrations againt India, using filthy 
language very often and so on.

Dr. Ram Subhag Singh ; When the 
Government of Pakistan do not consider 
it wise to reply to our protest, may I know 
Mfhat consideration weighs wtth the Gov
ernment of India to immediately reply 
to all the communications received from 
Pakistan ?

Shri Anil K. Chanda : I cannot 
say they have refused to reply to it. Up- 
till now, no reply has been received.

Shri D. C. Sharma 1 May I know 
if only t)!t Muslim Lcagrue was involved 
in these incidents or the Republican Party 
and the Awami League were also invol
ved ?

ShH Anil K. Chanda : So far as our
information goes, these demonstrations 
>yere mostly organised by the Muslim 
League to discredit the Government re
cently formed there. »

ShH Krishnacharya Joshi : May I
know whether it is a fact that as a result 
of these violent demonstrations panic is 
still prevailing among the minority com
munity people there ?

Shri Anil K. Chanda t During the 
months of September and October, some 
more people of the minority community 
left West Pakistan than normal. That 
might be a indication of the condi
tions there.

ShH Keshayaiengar : May I know if 
the Govw-rnment of India is promptly re
plying to the communications from 
Pakistan, and if so, why not they hold tl em 
up pending the reply from Pak stan to 
our communications f

Mr. Deputy-Speaker t I'hat would 
not be a soimd advice.

ShH Gidwani t Tlie hon. Minister 
iu t now said that there were ugly de
monstrations. Are Government aware
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that there were not merely ugly demons
trations, but actually the lives and properties 
of the minorities in Sind and East PakisUn were attacked ?

Sliri Anil K. Chanda t Yes, Sir. 
In Larkana a few Hindu shops were 
looted and a Shivalay was also desecrated. 
Similarly, in another town namely Sha- 
dakot, Hindu shops were looted.

Shri Kaaliwal t Have Government 
any information as to whether in this 
connection the Pakistan Government made 
any arrests ?

Shri AnU K. Chanda : In West 
Bengali know certam arrests were made.

Shri B. D. Pande i May I know 
if the Government intends to write or has 
written that if these things go on, we cannot 
have diplomatic relations with Pakis
tan ?

Mr, Deputy-Speaker ; That is a 
suggestion for action.

Shri Heda i The hon. Minister 
stated that he has not yet received the 
reply and it seems that he expects to re
ceive a reply. May I know how long 
he has waited already and how long he 
will be waiting ?

Shri AnU K. Chanda : Our protest 
was formally lodged soon after the 2ist 
September incidents. Uptill now no 
reply has been received.

Dr. Ram Subhag Singh i The hon. 
Deputy Minister said that these demons
trations were organised by the MusJim 
League to discredit the Government re
cently formed there. Mny I know whe
ther the Minister now agrees with the per
formance of the Pakistan Government 
recently ?

Shri Anil K. Chanda i I do not
think this question arises otit of this.

Shri Radha Raman : May I know 
whether in connection with these ugly in
cidents the name of our dear Prime Minister 
was also quoted, and some language which 
was not proper was used about him ?

Shri Anil K. Chanda : Nor merely 
that. I believe his effigy was also burnt.

Mr. Deputy-Speaker : That has al
ready been disclosea here*

Shri D. C. Sharma ; May I know if 
on account of these ugly incidents there 
has been increase in the exodus of refugees 
from West Pakistan and also from East 
Pakistan ?

Mr. Deputy Speaker : That has 
been answered already.

Shri Kriahnacharya Joihi ;
May I know whether it is a fact that tJie

Indian National Flag was dishonoured 
there and some of the minority conununity 
injured?

S|iri Anil K. Chanda t That is our 
infonnation. Sir.

Sm all Induttriet Service Inadtvtet

Shri Kethvaianlfiar s Will 
the Minister of Cctam erceand Cona* 
mer Induttriet be pleased to state :

(a) whether it is a fact that Govern* 
ment have a proposal to locate a branch of 
Small Industries Service Institute in the 
Mysore State ; and

(b) if 80> where it is to be located ?

The Minitter o f Trade (Shri K ar-
markar ) (a) and (b). One Branch Ins
titute has already been sanctioned for 
Mysore State and it will be ocated at 
Bangalore.

Shri Kethvaiengar : May I know 
when this institute will begin to function ? 
What is the kind of service that is being 
rendered and how is it being administered ?

Shri Karmarkar : It has yet to come 
into being, but the other institutes are 
administered with the view to give proper 
technical advice to the small-scale engineer 
ring industies in the area concerned. We 
are waiting for the recruitment of the staff. 
Wc have requested the Public vService 
Conmiission to give us the ncccssary staff, 
namely the Deputy-Directors and Assistant 
Directors from out ol the resê  ̂ed lists. 
We hope to get the names of these officers 
within about a fortnight and then we hope 
this branch will start functioring by the 
end of December 1956 if all goes well.

Shri Keshavaiengar i Are the ser
vices rendered to all people who are en
gaged in these small-scale industries, of is 
It open only to those who receive some 
help from the Central Government ?

Shri Karmarkar : It is not res
tricted. The idea is to be of service to all 
those who arc engaged in various sectors of 
small-scale industries.

Shri T. S. A. Chettiar : ‘^Small-
scale industries ** is a very wide term,
I would like to know to what industries 
they are confining themselves in the matte 
of practical help being given.

Shri Karmarkar : These regional 
institutes arc supposed to be helpful to 
industries like engineering, leather te
chnology, chemical engineering, car
pentry, blacksmithy, heat treatment, 
foundry, economic investigation, business 
management etc., in respect of small-scale 
units.

Shri Heda i May I know whether 
this institute will make a survey of the re
gion and tender advice on its own, or after
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being asked, to the prospective indxistria- 
lists who would like to start small-scale 
industnes, about the faahties available 
for different tjpes of industries, the capital 
required, availability of machinery etc.?

Shrl Karmarkar x The institute is 
principally meant to help those existing, 
but if some such querry comes, we shall 
be glad to help others also who would like 
to start fresn industries.

S M  Keshavalengar i May I
know if the service rendered is free or any 
fee is charged ?

Shii Karmarkar x The service 
rendered is free.

Memorial to Lokmanya Tilak

fShri Gldwani :
\  Shri Bhakt Darhaan x

Will the Prime Minister be pleased 
to refer to the reply given to Starred Ques
tion No. 2087 on the 12th September, 
1956 and state :

(a) whether the Burma Government 
have given their approval for constructing 
a class-cum-lecturc hall in the Mandalay 
prison as a memorial to Lokmanya Tilak 5 
and

(b) if so, when the construction work 
will start ?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda )t (a) and
(b). Construction work will start as soon as 
the formal approval, which is still awaited, 
is received from the Government of the 
Union of Burma,

Shri Gidwani : What has been the 
reply from the Goveanment of Burma :

Shri Anil K. Chanda 1 In our
preliminary discussions with them on this 
matter, they have accepted our proposal 
but only the formal Government sanc
tion has not yet been received. We are 
trying t expedite the matter.

: WT I  %
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Shri Anil K. Chanda t This pro
posal was first made in 1954, but as it 
deals with a foreign Government, naturally 
it takes a little time. We had to consider 
various proposals in this connection. Fi
nally this 18 the shape in which this 
memorial IS going to be put up and we ex
pect there will not be any difficulty in get
ting formal sanction of the Government of 
Burma soon.

Shri 8* Samanta t May I know 
whether there is any other proposal also 
that the names of other persons who were 
detained there will be inscribed on the walls 
of the buildmg that will be constructed ?

Shri Anil K. Chanda x In the
Mandalay fail several of our great leaders 
like Lajpat Rai, Subhas Chandra Bose, 
Lx>kamanya Tilak, Sardar Ajit Singh and 
others had been lodged from time to time. 
The first proposal was that there should be 
an inscription on a tablet giving the names 
of these persons who were there. But the 
Burmese Government did not quite like \he 
idea because they thought it would be an 
inconspicuous memorial. Secondly, that 
might also convey an impression that 
these persons breathed their last when they 
were lodged in this jail. Finally, the 
proposal was that there should be a library 
cimt-lecture hall. ^

I, ^ ^

aRrWt ?
Shri Anil K. Chanda : I'hc Govern

ment of India have already sanctioned Rs.
25,000 for this and the local Indian commu
nity have also raised some money. What
ever is needed will be pH id by the Govern
ment of India and we will not approach the 
Burma Government in this matter.

Import and Export Rules

4̂4?. Shri Bahadur Singh 1 Will 
the Minister of Commerce and Con
sumer Industries be plcasai to state :

(a) whether certain people have 
been proscaited for contravention of im
port and export rules since January,
1956;

(b) if so, their number and the num
ber of those who have been convictcd; 
and

(c) the nature of punishment awar
ded to the convicted persons ?

The Minister of Trade (Shri Kar«
marktar ) : (a) Yes, Sir.

(b) 3 cases involving 6.persons. All 
the tliree cases arc pending in Court.

(c) Does not arise.
I should also like to add there were 

earlier cases and some of them have 
disposed of. They have been decided 
during that peiiod though they were not 
initiated during that period in terms of the 
question.
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Shti Bahadur Skivli I M ayltoow  
whether there were certain people whose 
cases are still pending and who were 
repeating the offences ?

SJhri Karmarkar x Docs the hon. 
Member want the names of the people 
and the nature of the offences ?

Mr. Deputy-9|Mia|(€r : The question 
is that when there were cases pending 
against certain persons, did these very 
persons commit fresh offences during the 
pcndency of the cases ?

Shri Karmarkar t Sir, the names 
that I have do not show that. I should 
like to add that it is quite possible that a 
man who has committed an offence has 
cammitted it. again.

Shri V. P. Nayar : May I know 
whether the Government of India have 
investigated a complaint that one of the 
carbonindum companies in Madras is sys
tematically importing machinery direct 
from their London representatives under a 
mis-label in order to avoid the incidence 
of import duty ?

Shri Karmarkar : In my notes 
there is a case against one K.C.K. Naicker, 
export and import trader of Madras. That 
is a case of getting aluminium stores and a 
consignment of two paper cutting machines 
the imports of which were prohibited under 
the Exports and Imports Act, under co
ver of documents containing incorrect 
particulars.

The man has been fined Rs. 350 
in default to undergo 3 months* rigorous 
imprisonment.

Shri V. P, Nayar : That is not my
question.

Shri Karmarkar : I should like to 
have further details of the ease of my 
hon. friend and I shall look into that.

Shri V. P. Nayar : I asked the hon. 
Minister whether the Finance Ministry has 
forwarded any letter written by a Member 
of Parliamenrwith papers supporting this 
case that the Indian representative of this 
company was instructing his principals in 
London to deliberately mis-label the 
imported articles so that he could avoid the 
incidence of the import duty in India.

Shri Karmarkar x At the moment 
1 am not aware of the facts of the case.

Cement Factoriet in Second Five 
Year Plan

fShri D. C. Sharma :
\  Shri Ram Krishan t

Will the Minister of Heavy Indua- 
trlea be pleased to state *:

(a) whether Government have taken 
any decision regarding the installation of

cement factories in the country during the 
Second Five Year Plan ; and

Ob) if so, the nature of the decision ?

The Miniater of Heavy laidustriea
(Shri M. M. Shah) : (a) and (b). The 
target capacity for cement production set 
with reference to the Second Five Year 
Plan is 16 million tons per annum. 
The existing capacity of the industry is 
5 • 7 million tons. Schemes to increase this 
capacity 10 15*427 million tons have been 
sanctioned and some others are under 
consideration.

Shri D. C. Sharma : May I know 
which of the schemes have been sanctioned 
and which of the schemes are under con
sideration ?

Shri 2VL M. Shah : Out of 33 appli
cations, 29 schen\es have been sanctioned 
and 4 are under consideration.

Shri D. C. Sharma x May I know 
if any decision has been taken with regard 
to the location of these factories; and, if so, 
what is the nature of that decision ?

Shri M. M« Shah : These applica
tions actually come from industrialists 
and they choose their own location. The 
existing 28 factories are 2 from Madh
ya Pradesh, 2 from Rajasthan, 4 from 
Bombay, 2 from Punjab, i from U.P. and 
about 7 from Bihar, 2 from Andhra, 3
from Mysore, i from Kerala, 3 from Madras 
and I from Orissa. The new 29 factories 
are 3 from Madhya Pradesh, 3 from Rajas
than, 6 from Bombay, i from U.P., i 
from Bihar, i from Orissa, 2 from Assam,
7 from Andhra, i from Madras, 2 fromWest 
Bengal, i from Pondicherry and i from 
Mysore.

9rrrar % ^
^  I  I «wrr #■ 3TH ^r??rr ff f r
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Shri B. S. Murthy : May I know 

whether there are 2 applicatiors from 
Andbra becausc it l as been stated that the 
applications from the Andhra State have 
been rejected by the Central Government ?

Shri M. M* Shah : That is not a 
fact. .

Shri N. M, Lingam t May I know 
whether in dealing with these applications
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for new unite the need to correct regional 
dtsparities in industrial development it 
bome in mind by the Government ?

Shri M. M* Shah : It is borne in
nund  ̂ But, cement is an industry where 
unless limestone is available, we connot 
mstal factories.

Shri V. P. Nayar : In order to sUrt 
ement factories in areas which are under
developed may I know Whether any study 
or tne availability of limestone in respect 
of Malabar has been made ?

Shri M, Ml Shah : A continuous 
study about the availability of limestone 
is being made. As a matter of fact, a parti
cular section is working for the analys
is of limestone qualities available—quan
titatively also in Kerala. Expecting the 
coastal areas there are not much of large 
deposits available there.

Shri T. S* A. Chettiar : I underst- 
Md that three proposals from Madras have 
been sanctioned. What are those pro
posals ?

Shri M. AU Shah i These details are 
generally noticed by the Committee. If 
the hon. Member wants to know, I will 
find it out.

Shri Joachim Alva : Alongside
Government’s decision to have a State 
Trading Corporation in the cement busi
ness, has Government expedited the 
scheme of having more factories ?

Shri M. M. Shah : Yes ; that is
what I am saying. From 28 factories 
now, at the end of the Second Five Year 
Plan-even at the end of the first there years, 
we shall have 60. As planned today, 
they will be producing 16 million tons of 
cement annually.

Shri Shivananjappa s May I
know whether these schemes include the 
expansion of existing factories ?

Shri M. M. Shah: Over and above 
the 29 factories, practically all the 
existing factories are either doubling or 
trebling their capacity.

Shri D. C. Sharma : May I know
if tl’.c target of production aimed at in the 
Second Five Year Plan will meet the re
quirements of the country ; if not, what 
will be done ?

Shri M. M. Shah : That is the pre
sent indication. Looking to the demand 
existing now, it has been estimated that the 
requirement of the country will not exceed
16 million tons. But there is no reason 
why we should always aim at self-suffi- 
dency. If the country progresees further 
than that we have got to face always the 
acardty.

y* : •• P *  Minister
Mid that prima faae  the evidence w n  
that there u  no possibiUty o f ge.ting Hme- Jtone m the whole of Kerala. Could I know from him when the last geological sur^y of Malabar was made with a view spediically to find out whether the Malabar formations has limestcme in them or not?

Shri M. M. Shah x This is not a 
question of a particular date on which the 
last survey was made. A continuous sur
vey by the Geological Survey of India is 
always there and from the study of the 
survey and geological formations one can 
always indicate whether there is prtma *ad$ 
limestone or not. The present indications 
are that large deposits of limestone are 
not available in the State of Kerala.

Coal Minea
Mr. Deputy-Soeaker: Question No, 

445, Shri Sadhan Gupta.

Shri P. C. Boae : May I request
that question No. 501 may also be taken 
up along with this question ?

Mr. D ^ u ty  Speaker t Has the
hon. Minister a ry  objection ?

The Deouty-Miniater of Labour (Shri Abid AH) No. Sir.

Mr. Deputy-Speaker I Both the ques
tions may be taken up together.

^445. Shri Sadhan Gupta : Will 
the Minister of Labour be pleasd to 
state :

(a) whether the Coal Mines 1 West
Bengal were flooded during the month 
of September, 1956 ; •

(b) if so, the number of lives lost;
and

(c) the compensation paid to the 
families of the workers who lost their 
lives ?

The Deputy Miniater of Labour (Shri Abid Ai) t (a) Yes.

Cb) 32.
(c) Rs. 2,500 has been disbursed by 

the Ministry of Labour as ex-gratia relief 
to the dependents of the deceased work 
p e rso n s  of the Burra Dhemo Colliery. 
Infonnation regarding compensation pai  ̂
it not available.
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Colliery Accident

4 -
Shri P.C. Botct 
Shrl Bhagwftt Jha Asad t 
Shri K. C. Rao :
Dr. Ram Subhaa Singh x 
Shri Nageshwar Pratad 

*501 Slnha:
Shrimati Renu 

Chakravartty s 
Shri N. B. Chowdhary i 
Shri Bihhuti Mlthra :
Shri Kajrolkar:
Pandit D. N. Tiwary x

Will the Minister of Labour be 
pleased to state ;

(a) whether any enquiry has been 
instituted to inquire into the mine di> 
•aster of Burra Dhemo Colliery near 
Asansol which took place on the 26th 
September, 1956 and if so their findings ; 
and

(b) what was the total loss of life ?

The Deputy Minister of Labour 
(Shri Abid Ai) : (a) A ‘Court of Inquiry * 
has been set up and its report is awai
ted.

(b) 28.

Shri Sadhan Gupta x May I know 
whether apart from what the Ministry of 
Labour has paid ex gratia, the mine owners 
of the mines concerned have paid anything 
to the families of the workers who lost 
their lives ?

Shri Ahid All x Besides the amount 
paid through the Ministry of Labour, 
the Mine Welfare Fund has also sanctioned 
t  monthly ailowancc of Rs. 10 to the 
widows of the deceased MPorkcrs for two 
years and a scholarship of Rs. 5 per 
month to cach of the children of the de
ceased workers attending schools for a 
period of three yejars. The Government of 
West Bengal have also paid sonte relief 
to tlie dependents of the deceased workers. 
In regard to the amount to be paid by the 
employers under the Workemen’s Com- 
per;sation Act, it will take sometime to go 
through the fornxalities.

Shrl Veeraswamy : May I know 
whether it is not possible to make a per
manent arrangement for preventing the 
flood water flowing into the mines ?

Shri Abid Ali x That is exactly the 
function of the Coal Mines Organisation 
under the Chief Inspector of Mines, 
But, accidents do happen sometimes.

Shri P. C. Bosex Is it a fact that eleven 
underground workers were recscued alive 
ntter eighteen days of the accident and if 
^ h o w  did they manage to survivt foi 
eqlhteen days ?

Shri Abid Ali x Of course, it was God*t 
grace. A large number of people are 
coming for their darshan.

Shri P.J[C. Bote x May I know........

Shri Velayudhan : rose.

Mr. Deputy Speaker x Order, order. 
I have to bring to the notice of the hon. 
Members the sequence in which they can 
speak and this should be borne in mind. 
The point is whether an hon. Member 
can speak only when he is called upon to 
speak or the Chair has to call on an hon. 
Member who has begun to speak. 
Sometimes there are two or three standing 
up and beginning to speak simultaneously.
I will request the hon. Members to bear 
this in mind. One should not speak unless 
called upon to speak. He should stand up 
and give that indication and then he will 
be called upon to speak by turns.

Shri Velayudhan x May 1 know whe
ther the Minister does not agree that the 
amount of Rs. 10 per month, and that 
too for two years only, per family is a very 
meagre and insufficient amount?

Mr. Deputy Speaker x That is a 
matter of opinion and no information is 
asked for.

Shri P. C. Bote : I was asking whether 
these eleven workers who remained un
derground for eighteen days had became 
incapacitated for work and whether they 
would get any compensation along with 
the others ?

Shri Abid Ali x That matter is being 
considered by the Welfare Fund.

Dr. Ram Subhag Singh x May I
know whether any extra-precautionary 
steps were taken by the Chief Inspector 
of Mines after these serious accidents in 
Ahmedabad and Parasia and if so what 
are those precautionary steps?

Shri Abid Ali x All that the enquiry 
comm ittee recommended, is being com
plied with and implemented.

Houte Building Materiala

•446. Shri S. C. Samanta x Will the 
Minister of Worka, Houting and Sup
ply be pleased to state whether Gov
ernment have made any attempts to 
construct houses with non-traditional 
matenals ? '

The Parliamentary Secretary to 
the Minitter of Workt» Houting and 
Supply (Shri P.S. Natkar) x **Tradi- 
tional Materials’* is a relative term and 
I do not know what materials the Hono
urable Member has in mmd. However 
in the present context of scientific develop*
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mtnt. Government have tried, as an ex
periment, a number of so-called non-tra- 
ditional materials, such as hollow block 
cement concrete, hollow clay tiles, and 
foam concrete panels.

Shri S. C. SamtoU : May I know 
whether the National Building Organisa
tion has taken up any experiment for 
^psum to be used as a building material ?

The Minister of Works, Housing and 
Supp^ (Sardar Swaran Slnfh) t Yes, 
Sir. Experiments on gypsum are being 
imdertaken by them on a theoretical basis 
and also by the Building Research Ins
titute at Roorkee.

Shri S. C. SamanU ! We find from 
thp report of 1955-56 that a symposium 
on housing and building materials was to 
be held in the month of March 1956. May 
I know whether it was held and whether 
^ y  non-traditional materials were accep
ted there ?

Sardar Swaran Singh : It was held 
some months ago but I could not be 
certain about the date. No exhibition 
was organised but very important informa
tion was exchanged and a number of 
papers were read. A number of to-jchnical 
people participated in the discussion.

Shri S. C. Samanta : May I know 
-whether cinder coal ashes are being used as a 
building material ?

Sardar Swaran Singh 1 I could not 
■say as to whether it is being used on a 
large scale but pre-stressed cindcr is also 
*one of the non-traditional material about 
which some work is being carried 
on.

Shri Kasliwal : Before cement was 
used, we knew that lin\e— called chuna 
in the North India— was the traditional 
material used as building material. Now, 
may I know whether cement alone i*? 
being used and whether the use of lime 
has become non-traditional ?

Sardar Swaran Singh : There is 
something in what the hon. A a ember 
says; that is how tradition changes. 
What is non-traditional today bccomes 
traditional tomorrow. I am sorry 

to say that the use of lime has been 
^scouraged. Efforts are being made to 
•encourage the use of this material.

Shri Joachim Alva ] Is the Govern- 
inent aware of a schemê  in which the West 
Bengal Government has displayed an 
interest, initiated by a leading Calcutta 
industrialist  ̂ Shri B.L. Jalan who has 
propagated the idea of building a million 
houses of bricks to be made an^here, 
^thout any kind of special matei^ ?

Sardar Swaran Singh : I could not 
say ) 1 have not comb across any such 
scheme.

Mr, Deputy Speaker t That is infor
mation given.

Shri V. P. Nayar : What steps hav 
been Uken by the Ministry in order to 
use, in place of conventional vapctics 
of timber like teak, other varieties of 
timber which, the Forest Research 
Institute has repeatedly said, would 
be equal to teak wood in all respects 
when they are treated?

Sardar Swaran Singh t Considerable 
work has been done by the Forest Research 
Institute regarding timber and also by 
certain depots run by the Railway Ad
ministration. It is true that other varie
ties of timber, when suitably seasoned and 
treated, can be used as building material 
sltftough they cannot entirely replace wood 
of the type of teak. In a considerable 
part of the country, other wood besides 
teak is also used. For instance, sal, 
deodar and chil are very much used in 
the north.
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Shri Velayudhan 1 May I know 
whether the Ministry have received any 
scheme from anybody in Kerala or the 
Government of rhat State concerning the 
making of bricks from white sea sand and 
if so, whether it has been accepted by the 
Ministry ?

Sardar Swaran Sini^ 1 I think 
making bricks from whites and will be 
much too costly. Silican sands arc used, 
not as building material, but as some sort 
of a lining for brick kilns. I  do not know 
if that is what the hoo. Member hat in 
mind.
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Shri V. P. N«yar : The hon. Minister 

did not ({uite understand my question.
I was asking whether the Government of 
India, while constructing buildings for the 
Government were trying to reduce the 
ute of teak wood and conserve it for other 
puiposes by using other types of wood 
which had been reported to be eĉ ually 
good by the Forest Research Institute, 
especially with regard to tinsel, strength 
etc.

Sardar Swaran Singh : In some 
buildings for both the Central and the 
State Governments, timber other than 
teak had been used for construc
tion.

The Taf Mahal

*447- ShH Bishwa Nath Roy i Will 
the Minister of Information and 
Broadcasting be pleased to state whe
ther any steps have been taken for 
filming the Taj Mahal in the near 
future ?

The Minister of Legal AITairs (Shri
Pataikar) : Yes, Sir. A documentary it 
under prepiration.

Shri Bishwa Nath Roy i May I know 
when the show of the film will start?

Shri Pataskar : The script for the 
film is under preparation and the show will 
start as soon as it is ready.

Shri Bishwa Nath Roy: May I know 
whether it would be shown in other 
countries also ?

Shri Pataskar i Yes, Sir.

Shri Bishwa Nath Roy : May 1 know 
whether there are proposals under con
sideration for filming other films of histroric 
importance ?

Shri Pataskar : It is not under con
sideration, but it may be considered.

Aluminium Factory, Travancoie- 
Cochin

* 5̂i. Shri Velayudhan : Will the
Mimster of Heavy Industries be 
pleased to state :

(a) whether any loan to the Travan- 
core-Cochin Aluminium Factory has 
been given by the Central or the State 
Government; and

(b) if so, what is the amount given ?

The IVUnistar of Heavy Industries 
(Shri M. M. Shah) (a) No, Sir.

(b) Does not arise.

Shri Valayudhan May I know 
what is the quantity of production in the 
Aluminium ractory at present?

Shri MJML Shah : Presently it is about 
5000 tons per annum in the Alwaye Fac
tory.

Shri Velayudhan t May I know 
whether there was any proposal to ex
pand the factory by adding more machî  
nery? .

Shri M. NL Sliah t That is presently 
under consideration, but not at Alwaye; 
It will be at Hifakud, and to the capacity 
of 10,000 tons per annum.

Shri Velayudhan 1 May I know whether 
the Government have got any report about 
the running of this factory to show whether 
the factory was running satisfactorily in 
the past and whether there was any com
plaint about the factory management 
there?

Shri M. M. Shah : We have received 
no complaints. The factory is run by one 
of the world's biggest aluminium manu
facturers, the Canadian Aluminium 
Ltd.

Shri Bansal : May I know whether 
Govermnent has been approached by any 
other aluminiimi company for a loan?

Shri M. M. Shah : So far there is an 
application from the J. K. Nagar Factory,̂  
but that is under consideration.
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Shri K. P. Triiwdii s May I knovr
how far this gas will be utilised for gas 
turbine, which was announced some time 
back?

Shri Satish Chandra 1 The question 
relates to Fertilizer Faaory in Assam, 
Sir.
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Inspector of Pott Officet, Mmdrms

*455* Shfi Veeratwamy s Will the 
Minister of Communicatfont be pleased 
to states

(a) whether it is a £sct that the 
corresponding number of points to be 
reserved in services for the Scheduled 
Castes and Scheduled Tribes in a 
cycle of ô points fixed by the Home 
Ministry is 6 and 2 respectively; and

(b) if so, whether this formula was 
adopted in the recent selection of 
canmdates for appointment as Inspec
tors of Post Offices in Madras Circle?

The Minister in the Ministry of 
Communications (Shri Raj Bahadur):
(a) and (d) Yes. Two Scheduled Caste 
candidates Were selected as Inspectors of 
Post Offices in Madras Circle and one 
vacancy each of Scheduled Castes and 
Scheduled Tribes has been carried over to 
the next examination.

Shri B. S. Murthy t May I know how 
many candidates have appeared?

Shri Ra) Bahadur : I cannot give 
exactly the number of those who appear
ed. The question pertains to the number 
of vacancies reserved and the number 
filled.

Shri B. S. Murthy 1 May I know 
whether the quota is being filled by 
Scheduled Caste candidates every 
year?

Shri Ra) Bahadur s With regard to 
the new 40 point roster system which 
is now being maintained, as per the Ministry 
of Home AflDairs* instructions, steps are 
being taken to sec that the required quota 
is filled up according to that roster.

Rubber Production

*456* Shri Punnoose: Will the
Minister of Commerce and Consumer
Industries be pleased to sute :

(a) what will be the total output
of rubber in India including synthe
tic rubber and natural rubber after 
the Second Five Year Plan; and

(b) of this how much would be 
px^uced in each State?

The Minister of Trade (Shri Kar- 
markar): (a) Producdon of raw rubber 
St the end of the Second Five Year Plan 
is estimated at 29,000 tons a year. It is 
not possible to say at this stage wh«^cr 
any synthetic rubber will be produo^ a 
the end the Socond Five Year Plan.

(b) State-wise production of natural 
rubber is c]q)ectcd to be

Kerala State . 
Madras State . 
Mysore State . 
Andaman Islands

91-3% 6*9 % 1-7% 
0-1%

Shri Punnoose : 1. was stated Jiai 
it is not p ssiblc m givt ,he cuipm ot 
syrtHciic rubber. May I know whether 
there is going lO be one unit or two units 
for producjon of synthetic rubber?

Shri Karmarkar : At present a pro
posal is under ihe consideration of ihe 
NIDC to set Up One synihetic rubber 
plant with a capacity of 20,000 tons a 
year.

Shri Punnoose : May I hnow what 
will be India’s requirement of rubber 
at the end of the five Year Plan ?

Shri Karmarkar : The overall rc- 
quircmenis are estimated to be 45,000. 
tons.

Shri Velayudhan t May I know whe- 
tlier the Government have made any 
estimate wiih regard to the possibilities 
of production of natural rubber in the 
country ?

Shri Karmarkar : Sir, I presume 
that the hon. Member wants to know what 
are the possiblKrics envisaged. We have 
under consideration a scheme, outside 
the Five Y c s lt  Plan scheme, for the re-, 
plantation of 70,000 acrcs of ‘low yielding 
rubber’ spread over a period of ten years. 
On the completion of the repJanration 
scheme by 1966 the indigenous produciion 
is expected to be 32.400 lors a year.. 
We have another scheme under con
sideration to bring about 50,000 acres 
of land, fresh land, under cultivation. 
If that scheme is implemented, then the 
total production including synthetic rubber 
might be of the order of 85,000 tons 
a year by 1975*

Shri V. p. Nayar * May I know 
whether the Government has received 
any scheme from the Rubber Board for 
planting another one lakh acres with 
rubber and if so, what acrion has Govern
ment taken on this specific proposal of 
the Rubber Board*?

Shri Karmarkar : I should like 10 
have notice about the latesi proposal 
made, according to my hon. friend.

Shri Velayudhan t May I know 
whether the Government has investigated 
the possibilixy of planting rubber in th<“ 
Kerala State and if so. how much acre
age would be covered in the Second Five 
Year Plan ?
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Shri Karm arkor > My submission at 
the moment is, a majority of the replant- 

Hng and fresh planting will be in Kerala 
but 1 should like to have notice for specific, 
figures regarding a particular Siate.

Shri Joachim Alva t Has the Gov
ernment sent out inspectors to the fer
tile Malaya rubber regions so that our 

igrowers in Kerala may haVe the benefit 
of their experisnce and training there ?

ShH Karmakar s It is a sort of a 
delegation to Malaya.

Shri Joachim Alya i I meant ob
servers to study the condiiions theic.

Shri Karm arkar : Yes, observers  ̂
M just put it in another way. My notes 
do not show any scheme of serding any- 

•body. I f  the hon. Member pursues the 
matter and if we find it useful, we might 
consider it.

Shri K. P* Tripathi * May I know 
why no attempt is being made to pjant 
rubber in Nonh-Hast India where the 
climate is similar to that of Travancore-
• Cochin

Shri Karmarkar * Wc rely on ex
perts for this purpose and do not take 
decisions as laymen. Simply similarity 
of climatc is not eno’Jghj similarity of 
geophysical conditions is also there. If 
my friend has any specific suggestions 
to make with regard rc No^h-East Frontier 
including Assam, and if there are possi- 

. bilitlcs, we shall consider them.

Shri Punnoose : Are Government 
;aware that there is a serious apprehension 
among the rubber cultivators that the 
proposal for the production of 
synthetic rubber might rum the jM̂ sition 
of natural rubber and if so, are Ck)vern- 
ment in a position to clarify their policy 
that the interests of growers of natural 
rubber will be protected even if they open 
a factory?

Shri Karmarkar : There is no ground 
for such an apprehension because synthe
tic rubber pr^uction is being contemp
lated with a view to fill in the gap between 
the possible production and the possible 
rcquircincnis.

Film Production

; r Shri A. K. Gopalan : 
*457.' < Sardar Iqbal Singh : 

Sardar Akarpurl t
Will the Minister of Information 

jand Broadcasting be pleased to state :
(a) how many film producirr  ̂ units 

and studios are working now in India 
raad hiw m iiy in each provincsi and

Cb) how many cinema theatres arc 
there in India upto date at present?

The Minister of Legal Affairs (Shri
Fataskar): (a) There is no legal provision 
for the registration of producing units 
for studios and therefore complete and 
accurate statistics are not available. How
ever, according to the Report of the Film 
Enquiry Committee, there were 211 film 
producing units and about 60 studios 
in 1948. A trade publication bought out 
in 1956 gives the latest figures as 300 
and 65 respectively.

(b) The number of cinemas including 
touring talkies is about 3,600.

Shri A. K. Gopalan : May I know 
whether the Government of India have 
considered the recommendations of the 
Film Enquiry Committee contained in 
their report of 1951, and if so, what are 
the decisions arrived at?

Shri Pataskar 1 I think I will require 
notice to answer that question.

Sardar Iqbal Singh t May I know 
the number of cinemas and the number 
of touring talkies separately?

Shri Pataskar : I have not got those 
figures separately here with me.

Sardar Iqbal Singh : May I knpw 
whether the Government has got its own 
studio for the production of films; if not 
the centre w'here it is going to be situated ?

Shri Fataskar : I would require notice 
of that, because that is not covered by the 
main question.

Dr. Rama Rao : May I know in 
what way Government are assisting fihn 
producing units in the country?

Shri Pataskar : By all means that 
they could follow.

Mr. Deputy-Speaker : I would re
quest the hon. Members to reserve their 
questions for the future, till the time 
when the Minister concerncd is present 
here.

Shri A. K. Gopalan t When there is 
an important question like this and when 
the Minister in charge is not present, 
I think attempting to answer the question 
by another Minister who will not be able 
to meet the questions is not proper.

Mr. Deputy-Speaker : Honest attempts 
are to be made, but if they are not suc
cessful to the degree that we expect them, 
certainly we ha\ '“ to postpone it f('»r some 
other day, but it cannot be laid down to 
that no other Minister should attempt 
an answer. In this matter, it it also 
significant that the Minister has no deputy 
to assist him. Therefore, we should pro
ceed. The Minister of Legal Anairs 
is trying his best.
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Shri A* K« Gopalan : It may be post
poned for another day.

Shii Pataflkar : I should like to point 
out that the comment made by the hon. 
Member is not fair, for the simple r ĝson 
that the question asked is, “ How many 
film producing units and studios are 
working now in India?” . The answer 
is given. Again, *‘How many cinema 
^eatres are there in India upto date at 
present**? The answer for that also was 
given.

Mr* Deputy-Speaker : I do not agree 
with the non. Minister there, if he reads 
the answer and says that this much infor
mation alone has been asked. Supple- 
mentaries certainly do relate to the ques
tions tha: have been tabled and asked. 
‘Therefore, we cannot confine only to the 
m&in question that has been put. Next 
question.

Indian Made Paper

*458. Shri Ramachandra Reddi t
'Will the Minister of Heavy Industries be 
pleased to state :

(a) whether it is a fact that Ifurge stocks 
of certain varieties of Indian made paper 
are left unsold due to the free import of 
the same varieties from foreign countries; 
and

(b) what are the unsold varieties’and 
the value of such stocks ?

The Minister of Heavy Industries
.(Shri M. M. Shah): (a) No, Sir.

(b) Does not arise.

Shri B. S. Murthy 1 May I know 
whether the Andhra Paper Mills have 
miade any representation that paper made 
there to the tune of Rs. 10 lakhs is lying 
waste and that nobody is there to purchase 
it because of imports ?

Shri M. M. Shah : There is a repre
sentation received from the Andhra Paper 
Mills though not from the Andhra State 
Government which owns the paper factory. 
The fact of the matter is that the accumula
tion is not as large as the hon. Member 
points out. Actually speaking, the Andhra 
paper Mills manufacture only five per 
cent of the craft paper consumed in the 
country and 95 percent of the craft paper 
is produced by other mills. None of the 
producers of the 95 per cent of craft paper 
h^ made any complaint as regard 
the saleability. So obviously, the reason 
is that the quality of the paper made by 
the Andhra Paper Mills is rather inferior and 
4uid that is why a little accumulation has 
taken place there.

Shri Ramachandra Reddi t May I
know whether any representations have been 
received from the iradcrs at Madras who 
have purchased the craft paper from Andhrt 
Paper Mills and that they liave not been 
able to sell them for the simple reason 
that imported goods are sold cheaper and 
at competitive rates ? What steps do 
the Government contemplaie 10 promote 
the sale of such accumulated stocks ?

The Minister of Trade (Shri Kar- 
markar) ; Our normal policy is that 
we take great c«re to see to it that the 
indigenous industry does not suffer on 
account of over-imports, and particularly 
so in view of the present foreign exchange 
conditions.

• w r  ^fPRft f  ftr finr 5PPK W 5qf ipRH*
^  ^  fiwTT ^

r̂rFTT  ̂ .

Shri M. Mi Shah : Regarding the 
suggestion of the hon. lady Member, 
I might say that all efforts are being 
made to increase the production. 
As my hon. colleague mentioned, actually, 
there is a complete restriction of the import 
of paper weighing more than 39 gramo 
per square metre and it is only for better 
and lighter paper that an import of a certain 
quantity i s allowed for the users. As I said» 
none of the people who manufacture 95 ^ r  
cent of the paper— the Andhra Paper Mills 
manufacture only five per ccnl- -have com
plained about the saleability or about the 
diflSculty in marketing in the cuui.iry. 
The Andhra Paper Mills producc (vily 
five per cent and that ovbiously shows that 
there arc more than one reason for the 
non-sale, and it is not the import policy 
which alone is responsible.

Dr. Rama Rao: May I know wheti  ̂ i 
the Government are going to revitj ihe 
import policy in view oi the fact that this 
fiictory— the Andhra Paper Mills— îs very 
seriously affected by this import policy, and 
is it a fact that the Andhra Paper Mills 
manufacture ?

Mr.Deputy-Speakerx Only one ques
tion might be put.

Shri M. M. Shah : As I hove already 
said, we costently review the position 
sod if and have necessary, further tettricdoitt are alway* impoMd.
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Shri RftflDUicluiiidra ReddI : May I

know whether the Government will be 
pleased to enquire about the unsold 
stodcs in Madras or Andhra State and 
find out the ways and means of disposing 
of the stock ?

Shri M. M* Shah x The matter is 
under very activc consideration.

Shri B. S. Murthy: Arising out of that 
the answer given by the Minister at the 
quality of the paper made by the Andhra 
Paper Mills may be irferior.........

An Ron. Member: He has not said 
80.

Shri B. S. Murthy: He said so.

Mr« Deputy Speaker: If the Minis
ter remembers ^^at he said, the hon. 
Member may come to the question now.

Shri B. S. Murthy: Yes, Sir. May 
I know whether an attempt is made by the 
hon. Minisfer to investigate into this 
matter because a State is involved in this 
dispute.

ShriM* M. Shah: Several suggestions 
have been made. Actually, as I said, ihc 
Andhra State, Government itself, which 
Owns this factory, has not made any direct 
approach. Even then, the Development 
Wmg of the Ministry is already advising 
them as to how to improve the quality.

Shri Heda: Is it not a fact that all 
other factories which manufacture craft 
paper are making very great profits so 
much so that from the consumers* point 
of view, the time has come when the tariff 
restrictions should be loosened?

Shri M. M, Shah r I take the in
formation, but actually, they arc not re
lated to facts. The production is increas
ing and much of ihc profit is being 
ploughed back in expansion schemes.
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S h riT .B .V itta lR a o  : May I know 
whether it is a fact that the managers 
still continue to serve in the colliery though 
they have been held responsible for the 
disaster, by the court of enquiry ?

Shri Abid Ali : We have launched 
a prosecution against them, and also 
a court of enquiry has been appointed, 
under the Mines Act. I do not know 
what is the present position. If the hon. 
Member wants to know it, he may give 
notice of it, and I could get the information 
and supply it.

Dr. Rama Rao : May I know when 
the legal action was started and at what 
stage is it now ?

Shri Abid Ali x A prosecution waa 
launched early this year and also a court 
of enquiry was appointed during that 
period. It is for the court of enquiry to 
suspend the licences. Government cannot 
do anything in, this matter. That point 
should be made clear.
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The Deputy Minister of Exumml 
Affairs (Shri AnU K. Chanda) t The

-nuitter is still being pursued.

Shri B. S. Murthy : In view of the 
fsct thst this q̂uestion has been pending 

> for Jong knd there are reports in the papers 
that the Harijans who want to come over 
to India*are being not only allowed to come 
but also being persecuted and harassed  ̂
may I know what immediate steps arc being 
taken by the Government to relieve the 

i-situation ?

Shri Anil K. Chanda t The Pakistan
'Government are persisting in their attitude 
that the same facilities that are given to 
the Hindus and Sikhs desiring to migrate 
from Pakistan cannot be given to the Harijans.

Dr. Ram Subhag Singh t If the
Pakistan Government is persisting in this 
attitude, namely, that the same facilities 
should not be given to the Harijans, may I 
know whether the Government of India 
will categorically state that the Nehru- 
Liaquat Pact is dead ?

Shri Anil K« Chanda t We are consi-
V dering oiir next step in the matter.

Shri Kasliwal: The hon. Deputy 
Minister said that the same living conditions 
arc not applicable to the Harijans 
the Hindus. May I know whether any 
communication has been addressed to the 
Pakistan Government stating that the 
living condifions of Harijans must be 
improved ?

Shri Anil K. Chanda: This matter 
Tias continually been taken up with the 
West Punjab Government. As recently 
as in the month of October, our Hiqn 
Commissioner has seen the Chief Minis
ter of the West Punjab Government on 
this matter.

Sardar Iqbal Singh : May I know 
ihe total number of Harijans in West 
Pakistan and (he number of those who 
want to migrate to India ?

Shri Anil K* Chanda t We have no 
ilntormatior in this matter. But in the 
camp there are 138 Harijans still staying.

Dr. Subhag Singh t The hon. De
puty Minister s»iid that the position re
garding the Nehru-Liaquat agreement 
was still under consideration. May I 
know when this will be decided ?

Shri Anil K. Chanda t As far as
(the Nchru-Liaquat agreement is con- 
^rned, it refers t > East Beigal.

Shrimati Sushama San : May I
know whv the Hatijans are net given the 
same facilities as the Hindus and why?

Mr. Deputy-Speakar I Shouki that 
be aecided by us now ? That is the view 
tl>at is held by the Pakistan Govcrnmert- 
Our Government are not taking that 
view and they are discussing it with tie 
Pakistan Goverrmcrt.

Shri Ramachandra Reddit May 1
know whether the Government have made 
any eiquiries whether these Harijans are 
given any emplr»yment by the Pakistan 
Government and if so, wfat sort of em
ployment is given to them ?

Shri Anil K. Chanda : These parti 
cular people are in the camps. There are 
many more Harijans living in West Pakis« 
tan.

Shri Jaipal Singh : May I know what 
reasons have b̂ en given by the Pakistan 
Government for not considering the Hari
jans as part of the Hindu community ? 
If they have given any reasons, what are 
they ?

Shri Anil K. Chanda t No theologi
cal reasons have been given by them. 
They hold that the Harijans are distinct 
from the Hindu community.

Export of Shoes to Russia

*4^. Shri Kajrolkar : Will the
Minister of Commerca and Consomar 
Industries be pleased to state :

(a) whether it is a fact that an agreement 
has been reached witn the Government
of Soviet Russia for the export of a 
million pairs of shoes ; ,

(b) if so, the details thereof ;

(c) whether any portion of the orders 
for th-; maniifactnre of the required number 
of shoes will b*: f jlfilled through hereditary 
shoemakers and their oo-opcratives;

(d) if S'), the pr:)p̂  r i">n of such orders 
to be fulfilled thhmgh such shoemakers 
and their co-opcra'ives; and

(e) if the answer to part (c) is in the 
affirm?t’ve, wh*Tĥ r Government propose 
to extend financial aid to the perrons concer
ned in order to enable them to fulfil the 
orders ?

The Minister of Trade (Shri Kar-
markar) (a) to (c) : An airreement has 
been made by tlie Sta»c Trading Corpora
tion of India (Private) Limited with the 
U.S.S.R. for the export of shoes worih 
Rs. 1,18,05,000. D: liveries will be comp
leted by the end of February, 1957. A 
major porion of the supplies will be made 
through Na ton«»l Small Industries Corpora
tion who will execute the orders thi^gh
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Goopeitdve Societies. Small iboemeking estioHihmeott as well as indiv^u«l shoemakers. Govermnent have gives a loan of Rs. 25 lakha to the Coxporation to help it organise production.

8M  Kftjrollnr : May I knowwhether any quotas have been laid State- wise and if so, what are they ?
8hrl Knmutfkgr i I am not awareof the exaa process which thdN'ational Small Industries Coiporation adc^ed for placing its orders. But, I should think that we do not make any regional distinctions. Anyone is welcome to ptfirticipate in this prti^uction.
Shrl Kajrolkar t Is it a fact that a branch of the Corporation has been opened in Agra to heb the industry ? If so, will similar branches be opened in other centres ?
Shvi Karmarkar : Yes, sir; it is a 

fiict that a helping unit has been opened in 
Agra under the auspices of this organisa
tion. Wlierever suitable, as per require
ments, the Corporation will consider the 
particular location in wliich such a thing 
IS necessary.

Dr. Rama Rao s Is it a fact that the 
lion’s share of fhis order has been placed 
in a few places like Agra and other places 
have been ncglccted ?

Shrl Karmatkar : Normally the 
lion’s sharQ of the order goes to the ploc e 
where there is the lion’s share of production 
As my hon. friend very well knows, Agra 
is the single bipgesf producing centre in 
the whole of India and naturally, the bulk 
of the orders goes there.

Shri C. R. Chowdary : May I know 
whether the State Trading Corporation is 
placing orders dircctly with the people or 
IS it placing its orders through some other 
agencies for the purpose of supply ? If 
so, what is the commisBion on the* basis of 
which orders have beep placed with the 
private suppliers ?

Shrl Karmarkar I About the commis- 
»ion> the National Small Indusrries Cor
poration will be solely guided by the 
price. It is not in the public interest to 
disclose the commission that this Corpora
tion or anyone charges. As my hon. ‘ 
friend knows, the National Small Indus
tries Corporation is principally a helping 
organisation. It is the State Trading 
Cirporation through which all these orders 
are being canalised.

Shrl C. R> Chotntery rot*—
Mv. Daputy SpMdwr » I just now nquetted t|TO. Members to wait till tbey

>te culled. I have called iShiimad Kam- lendu Mati ShA.
: WT ^

«TR f  fiir ^

I  ?
: *15 VRTfT

Vr ^  t  ^  t
iRT# ^  W W  I  I

Shrl C  R. Chowdary t May I know' 
the actual position of the State Trading 
Corporation ? Are they acting as middle
men or are tliey directly acting for the* 
purpose of making a profit by these order* 
placed by foreigners ?

Shri Karmarkar t As I said, these 
transactions are canaHsed tlurou^ the 
State Trading Corporation; and, for the*
canalisation, it should not be considered 
imjust if they charge a small percentage.

Shri B. S. Murthy : Arising out o f 
answer given by the hon. Minister, 
namely> Agra is the centre of the lion’s, 
share or producjtion, and therefore it will 
have to be given ihc lion’s feeding, is it 
the intention of the Government that the 
entire trade must be given to Agra to the. 
neglecr of other places which are now- 
struggling m the industry ?Shri Karmarkar : Tliat was not the- 
intention at all. We have to meet the- 
order wirhin a limited period of time and 
n?iLurally we go to those areas where we can' 
get ihe readily within tliat time.The
intention is not to help any centre, big or' 
small Even a single cobbler is welcome 
to us. It is immaterial whether the supply 
comes from Agra, Tamil Nad, Andhra or 
any other place.

aft ItIHt : w r  ^  ^

Shrl Heda : In view of the fact that 
we export hides and skins and also the: 

fact that taking into consideration the 
quality, the shoes manufactured in India 
are cheaper than the shoes sold In the 
markets in Europe or America or Russiâ . Is our Government trying to .explore the 
possibilities of finding better markets, for 
our shocs in other countries ? ’

Shrl Karmarkar : As my hon. friend 
is doubtless aware, already we have aa 
export market. We are trying to develop- 
that in view of the advantages that we havjfc 
in this matter to the extent possilble.
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Lnflltered W«ter Supply in 
Delhi

4̂^6* Shrlnuiti Kamleadu Matl Shaht
Will the Minister of Works Housing and 
Supply be pleased to state in view of the 
increasing population and shortage of 
unfiltered water in Delhi the steps the 
Government are taking to increase the 
supply of the same ?

The Parliamentary Secretary to the 
Minister of Works.HousIng and Supply 
($hri P. S. Naskar) : The oosirion of 
unfilfcred water supply in Delhi is satis
factory. Necessary steps to mê t the 
demand of increasing population have 
been taken.

WT 3fT Tfr I  ?
Shri P.S. Naskar : Filtered water 

is the concern of the Health Ministry,

51T| : WT ^

 ̂ f r  5ft VfeFTT «<*fl ^ l̂«T%

fq " 5nTT ^  WT ^  'Tpft

fiwfjir, OTTfff wTTJiir 
WtJif WTK. ?TR) Trfft

f  5ft SRTT

^ ĉT̂ rrar ^

^  spR I  I 51^
^  ?pfT?r I , ^  ^  I  I 

5tl5  : WT *rtt

'Rrr ^ %  H u fv d i  j t r t  

^  5Tff 7̂  I  ?

RTIfT RH# : IPR  T tf  f̂ iTVriRI 

 ̂ rft *T f̂ RI

ftWPTT ^ I

WRITTEN ANSWERS TO QUESTIONS 
Rayon Factories

*438. Shri Chattopadhyaya: ^ill
the Minister of Labour be pleased to 
state :

(a) whether any survey has been 
made about the injurious clTcct on the

health of the workers in Rayon Factorieŝ  
which use various kinds of adds;

(b) if s<̂, the steps proposed to be 
taken for the mitigation of deleterious 
effect; and

(c) the steos taken to protect the 
atmosphere from pollution by the 
waste products of the factories ?

The Deputy Minister of Labour 
(Shri Abid Ali) : (a) No detailed survey 
has yet been carried out. It is proposed 
to carry out a survey shortly.

(b) and (c). These will have to be 
considered after the survey has been carried 
out and its results known.

Payment of Wages Act, 1936

*4̂ 9* Shri T. B. Vittal Rao 1 Will 
the Minister of Labour be pleased ta 
refer to the reply given to Starred Question 
No. 1444 on the 25th August, 1956 and 
state what is the present nosition in regard 
to the Dropr>sal to bring forward an amen
ding Bill in respect of the Payment of 
Wages Act, 1936 ?

The Deputy Minister of labour 
(Shri Abid Ali) : The amending Bill wiU
be intr'xiuccd soon.

Cloth Production

*441. Shri Bhagiwat Jha Asadi Will'
the Minister of Commerce and Con
sumer Industries be pleased to state:

(a) what is the present position of
cloth production ; ’

(b) whether there was scarcity o f 
cloth on the eve o f Dussehra ond Diwalt; 
and

(c) if so to what extent the price 
was increased?

The Minister of Trade (Shri Kar- 
markar): (a) The total production of 
mill made cloth during the ten months of 
1956 has been of the order of 4371 million 
yards.

(b) and (c). There has been no report 
about the scarcity o f cloth in any centrc 
on the eve o f Dussehra and Diwali or any 
fundamental increase in the prices ot clotn.

Printing Machinery
*44g. Shri Ram Krishant Will the 

Minister of H«avy Industries be pleased 
to refer to the reply given to Starri^ 
Question No. 1240 on 20th August, 
1956 and state :

(a) whether Government have flnaliwd 
the scheme for manufacture o f  printmg 
machinery ;  and

(b) if so the main features there
of ?
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The Mlalster of He ivy Industriet
(Shrl M. M. Shmh)t (a) Not yet. Sir.

(b) Docs not arise.

Arrears of Pay to P. A  T.
Employees

*449. Shrl K. S. Raot Will the
Muiister of Commoatcationt be 
pleased to refer to the reply «iven to 
Starred Qucstio 1 No. 471 on the 30th 
July, 1956 and state :

(a) whether the arrears due to ex
State employees in Hyderabad Circle 
consequent upon the implementation of 
Central Pay Commission scales of pay 
from the ist April, 1940 have since 
been paid j

(b) if not, the reasons therefor ;

(c) the nu^nber of employees who 
are still to be paid; and

(d) the steps proposed to be taken 
to expedite paym‘: ,t of the same ?

The Minitter In the Ministry of 
’Communications (Shrl Ra] Btfiadur):
(a) This has been done in the case of 
1,628 persons.

(b) The delay is due to the additional 
Work involved in refî jing pay preparing 
pre-audit bill and getting them passed by 
audit.

(c) 1,051.

(d) All Heads of Divisions in Hydera
bad Circle have been instructed by I>irec- 
tor, Posts Sc Telegraphs, Hyderabed to 
expedite the disposal of all arrcar cases and 
to forward fortnightly statements to his 
office, to check delay. Additional staff 
is also being posted, where justified, to 
>cope with additional work.

Coffee Exports

Umo. Shri R. P. Garg: Will the 
Minister of Commerce and Consumer
Industries be pleased to state :

(a) whether Government have re
leased for export a further of 4000
Ions of Coffee out of the 1955-56 stock;

(b) the total release of Coffee for 
-export during the above period;

(c) whether large surpluses are avail
able for export with the Cotfee Board: 
and

(d) if not, the present position there
of?

The Minister of Trade ( Shri
Karmarkar): (a) Yes, Sir, in July 1956.

(b) 8roo tons.

(c) No, Sir.

(d) The balance stocks of coffee avail
able with the Board at the end of October 
1956 amounted to 9730 tons. This 
quantity is considered necessary to 
meet the internal requirements during 
the next two months and to provide a 
satisfactory carry-ovcr ôr 1957 to meet 
the internal demand until the 1956-57 
crop becomes available for release.

liodian Teachers in Malaya

*̂ 453* Shri Shree Narayan Das: 
Will the Prime Minister be pleased to 
state ;

(a) Whether it is a fact that the 
Malayan Government has imposed some 
new conditions for the employment of 
teachers affecting Indian University Gra
duates; and

(b) if so the nature of such condi
tions imposed?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a)
Yes, Sir.

(b) Indian University Graduates arc 
now required to pass a Departmental 
Post-G,radufltc lamination, after the 
probationary period, according to various 
categories.

Handloom Industry

Shri Bibhuti Mishra : Will 
the Minister of Commerce and Con
sumer Industries be pleased to state:

(a) the steps taken to finance the 
handloom Industry in various States 
upto the 31st October, 1956; and

(b) how far the production has in
creased ?

The Minister of Trade (Shri Karmar- 
kar) : (a) and (b). Two Statements 
are placed on the Table of the House, 

Appendix II, Annexure No. 82]

Coal Production and Develop
ment Commissioner Office

*459. Shrimati Renu Chakravarttys
Will the Minister of Production be 
leased to state:

(a) the number of employees from 
the office of the Coal Production and 
Development Commissioner and Office 
of the Chief Mining Engineer and the 
Additional Chief Mining Engineer 
State Collieries transferred to Ranchi 
up-to date ;
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(b) whether housing accommodation 

kta been provided for all the stafT so 
imnsferred ; and

(c) whether any extra emoluments 
lMive been given to make up fpr finan
cial loss sustained due to transfer ?

The Deputy Miniater of Prodnctloii (Shri Satiah Chandra): (a) 63.

(b) All the employees have secured

Trivate accommodation except 7 Class 
[I staff who have been provided tem

porary single accommodation in a 
hostel.

(c) A special compensatory allowan
ce equal to I2^% of the basic pay, sub
ject to a minimum of Rs. 15 for Class 
III and Rs. 10/- for Class IV staff has 
%)cen sanctioned for a period of one 
year. Instructions have also been issued 
that an advance equal to two months 
I m s i c  pay recoverable in 2 4  monthly 
instalments may be given to those 
who apply.

Jamaar Gypaum Mines Strike
*460. ShH Bheekha Bhai : Will the 

Minister of Labour be pleased to 
atate:

(a) whether any Report has been 
aubmitted by the Chief Labour Com
missioner (Central) in respect of the 
Jamsar Gypsum Mines strike; and

(b) if so, whether Government will 
place on the Table of the Sabha a 
•copy of the Report ?

The Deputy Miniater of Labour •<Shri Abid AU) : (a) and (b).
Relevant extracts from the report 
dated the 27th July, 1956 received from 
the Chief Labour Conmiissioner 
(Central), on the industrial dispute in 
Gypsum Mines, Jamsar, are placed 
«n the Table of the Lok Sabha 
Appendbc II, annexure No. 83].

Destruction of Letters
Pandit D. N. Tiwary t Will the 

Mimster of Comnaunications be pleas* 
•cd to state:

(a) whether it is a fact that 
•of destruction of ordinary letters by 
fK>stmen, specially of Extra Depart- 
aaental Post Offices have been detect- 
>od in every Postal Circle and that the 
mumber of such cases is on the in- 

and

(b) if ao, the steps taken by Gor- 
cmmeot to check such cases ?

The Minister in the Ministry of Communications (Shri Ra| B ah^nr):(a) In 1956, 8 iuch cases were detected, one each in West Bengal, U.P.»
491 L S D -2.

Andhra, Punjab, Delhi and Hydera
bad Circles and two in Bombay Qrcle. 
No cases were detected in Bihar, Central, 
Rajasthan, Madras, Orissa and Assam 
Circles. Only one of these cases per
tained to an extra departmental poat 
office. In 1955) there were nine such 
cases.

(b) Supervision and precautionary
measures to prevent such losses have 
been considerably tightened *up and 
deterrent disciplinary action, including 
in certain cases prosecution in a Court 
of Law, has been taken against delin
quent officials.

Training in Induatrial Management
♦465. Shri M. R. Kriahna : Will the 

Minister of Commerce and Consumer Industries be pleased to state ;

(a) whether it is a fact that the Mini
stry has chalked out a scheme to impart 
training for the Extension Officers 
working in the Community Protects 
in industrial management;

(b) when this training will be start
ed and which are the Centres selected 
to conduct the Training Qasses; and

(c) what is the total number of offi
cers going to be trained for the industrial 
management ?

The Miniater of Trade (Shri Karmarkar) : (a) Yes, Sir.

(b) The training courses for the 
first two batches have already been 
completed in the Regional Institutes 
at Bombay, Calcutta, Madras and 
New Delhi. The third course of train* 
ing has started on the 15th November 
in these institutes.

(c) 400 officers a year.

Uranium
Shri H. N. Muker|ee i Will the Prime Minister be pleased to sute 

what has been the reaponae ao far 
to the effort, if any, made by Govern
ment to enlist public interest in the 
search for Uranmm and other atomic 
minerala ? ,

The Deputy Miniater o f external Affairs (Shri AnU K. Chanda) 1 
The response ao fir from the publk 
to the effortv made by Government to 
enlist public Interest in the aetfch 
for Uranium and other atomic miner
als has been very poor. Efforts <it 
however being continued. .



B«ryl (b) whether any representation wa^
made to the Government previous tĉ  
these accidents that the maxiagement 
is not ensuring safety in the mines;
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r Thmkur lugal KUhore Sinlia:
*468. Shrl Aathaiuis

(̂ Babu Rmmiiarayaii Singh:

Will the Prime Minister be pleased 
to state the price paid by Government 
for supply of Beryl and its cost of 
production per ton ?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda):
A statement showing the prices paid 
by Government for supply of Beryl 
ore is laid on the Table of the Lok 
Sabha. Appendix II, annexure
No. 84]

Since Beryl is produced as a by-pro
duct of the mining of mica and other 
minerals, no exact cost of production 
per ton of Beryl ore can be given.

International Law Commission

rSardar Iqbal Singh t
*469A  Sardar Akarpuri t

(^ShrimatiTarkeshwari Sinhat
Will the Prime Minister be pleased 

to state :
(a) whether the Government of 

India has received the report of the 
International Law Commission regard
ing laws relating to sea in peace time:

(b) if so, what are main features 
of this report; and

(c) the views of the Government of 
India in regard to the report ?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda):
(a) Yes.

(b) The Commission‘8 final report 
deals with various aspects of the law 
of the sea, such as regime of the high 
seas, the regime of the territorial sea, 
the Continental Shelf, the Contiguous 
Zone and the Conservation of the 
living resources of the sea.

(c) The Government of India have 
not yet formulated any final views. 
The report of the International Law 
Commission is under consideration. 
It is an item of the agenda in the current 
session of the U.N. General Assembly 
and will come up for discussion there.

Hyderabad Gold Mines
4̂70. Shri Nambiar t Will the 

Minister of Labonr be pleased to state :
(a) at what stage is the prosecution 

launched against the management of 
the i^denbad Gold Mines for viola
tion (» provisions of Mines Act> 1952 
following the fatal accidents in Sep
tember, 1955;

(c) if so, what action has been taken 
by the Government ; and

(d) whether regulations and rules 
framed under the Mines Act aic 
applicable to these mines ?

The Deputy Minister of Labour 
(Shri Abid All) x (a) The case is 
pending.

(b) Yes, to the Chief Inspector of 
Mines.

(c) Matter was enquired into by a 
senior officer of the Department of 
Mines.

(d) Yes.

Election of Vice-President of U, N. 
General Assembly

*4 7 1.1 Shri Shivananjappa :
Shri Wodeyar s 
Shri Nettur P. Damodaran :

Will the Prime Minister be pleased 
to state whether the Government of 
India has decided to contest for the 
post of Vice-President of the U. N. 
General Assembly this year ?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda):
At the commencement of the current 
session of the General Assembly India 
was elected as one of the Vice-Presidents 
of the General Assembly.

Cement Shortage

*472. Shri Balakrishnan : Will the 
Minister of Heavy Industries be 
pleased to state :

(a) whether Government is aware 
of the shortage of cement in Madras 
State;

(b) if so, what action Government 
has taken in the matter;

(c) whether the Madras Govern
ment has asked the Centre to increase 
the quota allotted to the State; and

(d) if so, the action taken by the 
Centre ?

The Minister of Heavy Indus
tries (Shri M. M. Shah) t (a) and
(b). The current yearns production 
of cement is about 5 • 5 million tons as 
against 4*5 million tons last year. Also 
we are importing 7 lakh tons of cement 
this year. This will increase the avail
ability of cement this year by i *7 million 
tons as compared to last year. Inspit e-
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^  this, fts the dem&nd has gone up 
considerably during , the current year, 
t ^ e  18 a shortage of cement throsghout 
the country including the State of Madras.

__(c) *nd (d). A request from the 
Ma^as Government for increasing the 
Madras State quota was received some 
time back. The quota has been incre
ased from 91,500 tons to 99,000 tons 
during the period October to December 
1956.

Textile MUl in Assam

*473* Shri Debendra Nath’Sarmat
Will the Minister of Commeree »and 
Contumer Industries be pleased to 
state :

(a) whether it is in the contempla
tion of Government to set up a Textile 
Mill in Assam 9 and

(b) if soj whether it will be in the 
public sector ?

The Minister of Trade (Shri 
Karmarkar) : (a) and (b). It is pro
posed to allot 25̂ 000 spindles for esta
blishing a textile mill by a private party 
in Assam.

BritUh Ship-building Mistion

rShrl Gadillngana Gowd : 
\Shri H. G. Vaifhnav :

Will the Minister of Production be 
pleased to state:-

(a) whether it is a fact that a British 
ship-building mission will be visiting 
India shortly; and

(b) if so, the purpose of the mission ?

The Deputy.Minister of Produc
tion (Shri Satish (^andra) t (a)
The U.K. Government have offered 
assistance in the establishment of a 
Second Shipyard and their proposal 
to send a small expert mission under 
the Technical Co-operation Scheme 
of the Colombo Plan is under consider
ation . •

(b) It has been suggested that the 
mission after visiting possible sites and 
studying the data available may pre
pare a preliminary project report 
on the layout of the new Shipyard and 
the equipment required to establish 
it> together with estimates of capital 
cost and of the construction costs of the 
types of ships to be built in the yard.

Primary Organic Chemicals

*475. Shri V. P. Nayar 1 Will the 
Minister of Heavy Induatries be 
pleased to state :

(a) whether any specific targets have 
keen laid down for achievement in

the Second Five Year Plan for the 
manufacture of Prinu^ Organic Che
micals like Bdenzene, Toluene, Xylene. 
Phenol, Anthracene or Naphthalene; 
and

(b) the exact developments in this 
Ime as contemplated for being worked 
out in the plan period ?

The Minister of Heavy Industries 
(Shri M. M. Shah ) t (a) No, Sir. 
No specific targets have been fixed. 
But certain tentative targets have, how
ever, been indicated in the Plan for 
some of the more important organic 
chemicals.

(b) A statement showing the estimated 
annual capacity at the end of the Second 
Plan period for the prodoctio i of the 
organic chemicals is laid on the Table 
of the House. Appendix II,
annexure No. 85]

Oil Refinery at Bhavnagar

*476. Shri Chattopadhyaya : Will 
the Minister of Production be pleased 
to state :

(a) whether the private firm have 
again submitted their proposal for the 
installation of an Oil Refinery at Bhav- 
nagar in collaboration with a French 
firm̂

(b) if so, whether Government have 
considered the same; and

(c) the stage at which the matter 
stands at present ?

The Deputy Minister of Production 
(Shri Satish Chandra ) t (a) and (b). 
Yes.

(c) It has been decided to defer 
further consideration until fuller details 
about the proposed new refinery to treat 
Assam crude oil are available.

Manganese Workers

«477. Shri T. B. Vittal Rao 1 Will 
the Minister of Labour be pleased f  
state :

(a) whether Government propose to 
institute a Fund for Mannnese workers 
on the lines of Coal Mines Labour 
Welfare Fund ;

(b) if so, main features of the 
scheme; and

(c) when the same will be brought 
into operation ?

The Deputy Minister of Labour 
(Shri Abid All) s (a) Yes.
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(b) T h e proposal under considerttion 
it to constitute a Fund by imposition 
o f a duty on exports of manganese 
and utilization o f the amount so realized 
for promotion of welfare activities 
in manganese mines.

(c) Aa soon as the necessary legis- • 
lation is enacted.

Toath Employment Service

” Shri Bhagwat Tha Asad :
*47g. Shri Ram Krlahan : 

Shri M. lalamuddin :

Will the Minister of L a b o u r be 
pleased to state :

(a) whether there is any proposal 
to start a specialized Youth Employ
ment Serrice at the Employment 
Exchanges;

(b) if so, what would be the special 
features of that service; and

(c) whether any pilot office has 
been opened for handling the Juve
niles ?

The Deputy Mlniater of Labour 
(ShriAbid A li): (a) Yes.

(b) The following arc the special 
features of the Youth Employment 
Service:

(i) to advise young persons regarding 
possible employment openings to 
suit their education^ abilities and 
aptitude;

(ii) to provide information regarding 
facilities for further education 
in the vocations chosen by the 
young persons;

(iii) to assist them in securing suitable 
employment; and

(iv) generally to give them personal 
guidance regarding employment 
and training.

(c) Yes, a pilot office has been opened 
at the headquarters o f the Directorate 
General of Resettlement and Employ
ment. New Delhi .

Ali ladia Sericultural Traiaia# 
Institute

•479. Shri Keahavaienmr x Will 
linister o f Production be pleased

the
toMinister 

state :

(a) whether Government propose to 
esublish an A ll India Sericultural 
Training Institute under the auspioet 
of the Central Silk Board; and

(b) if to, the location thereof ?

The Deputy Minister of Prodao-
tion (Shri Satiah Chandra) s
(a) Yes, Sir.

(b) The matter is under consideration.

Displaced Persons

*480. Shri Gidwani : W ill the 
Minister o f Rehabilitation be pleased 
to state :

(a) whether Government are aware 
of the fact that in the Bombay State 
displaced persons are still living in 
Dharamshallas in some places and 
have not been provided with any shelter 
by Government; and

(b) if so, whether Government pro
pose to do anything in the matter ?

The Minister of Rehabilitation 
(Shri Mehr Chand Khanna) :
(a) Yes.

(b) Instructions have been issued 
to the Bombay Government to allot 
tenements already lying vacant in that 
State to these displaced families. A l
ternatively, the State Government 
have been advised to aocfiire land, 
develop it and sell plots to sue h dis
placed persons, at cost, so that they 
can construct their own houses.

Typewriters

•481. Shri D. C. Sharma: Will the 
Minister of Commerce and Consumer
Industries be pleased to state;

(a) the production of typewriters for 
the last three years; and

(b) the efforts that arc being made 
to step up the production ?

The Minister of Trade Ŝhri 
Karmarkar): (,a) The production of type
writers in India was started only in July
1955. The producriDn during I955 «nd 
the first nine months of 1956 was 4.630 Nos. 
and 9>7i2 Nos. respectively.

(b) The manufacturers are being assisted 
to import the necessa^ raw materials 
components, ere., according to the phased 
manufacturing programmes approved 
the Government.

Displaced Persons Colonies 

/Shri Sadhan Guptai

Will the Minister of Rehabilitation 
be pleased to state:

(a) the number of refugee colonies 
and camps affected by the floods in West 
Bengal in September, 1956;
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(b) the number of refugees rendered 
homeless;

(c) the extent of pecuniary damage 
suffered by them; and

Cd> fhi steps talc'ri relieve their 
distress ?

The Minister of RehablUtation 
(Shri Mehr Chand Khanna): (a) to (d).
Tlie information is being collected and will 
be laid on the Tabic of the Lok Sabha in 
due course.

Accommodation for Central Govern
ment Employees at Calcutta

*483. Shri S. C. Samanta: Will the 
Minister of Works, Housing and Supply
be pleased to state:

(a) what percentage of shortage of 
accommodation for Central Government 
employees at Calcutta has been removed 
during the First Five Year Plan;

(b) whether there was any proposal 
to remove the Cattle Market from the 
Orphangunge Market and construct buildings 
for Central Government servants in Cal
cutta;

(c) if what has been done in the 
matter; and

(d) whether Government of West Bengal 
have agreed to start a new cattle market 
instead ?

The Parliamentary Secretary to 
the Minister of Works, Housing and 
Supply (Shri P. S. Naskar): (a) A state
ment showing the demand, availability and 
percentage shortage of accommodation in 
Calcutta on 1-4-1951 and at present is 
placedfon the Table of the Lok Sabha. [.Sm 
Appendix II, annexure No. 86]

(b) Yes, Sir.

(c) and (d). The proposal has since 
been held in abeyance as the question of 
transferring this Market to West Bengal 
Government is under consider^ion.

Press Agencies

K. S. Rao:
\Shri Velayudhani

Will the Minister of Information and 
Broadcasting be pleased to state:

(a) the total amount paid to Press 
Trust of India and United Press of India 
for the year 1955-56 for the services 
fendered; and

(b) how it compaie* with the pay
ments made for the previous year?

The Mlaister of Legal Attdfa 
(Shri Pataskar): (a) and (b). A statement 
is laid on the Table of the Lok Sabha. 
[5ee Appendix II, annexure No. 87]

LNESCO Conference Building

/S h ri Velayudhan: 
\ShriRpm achandra Reddit

Will the Minister of Works, Housing 
and Supply be pleased to state the 
amount spent on the construction and 
furnishing of ihe building for the 
U.N.E.S.C.O. Conference in New Delhi?

The Parliamentary Secretary to 
the Minister of Works, Housing and 
Supply (Shri P. S. Naskar): Rs.
78,81,000/- approximately.
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Cables Across Brahmputra River

*490. Shrl !!• N. Mukerjeei Will the 
Minister of Commuiilcatioiis be pleased 
to state :

(a) whether it is a tact that some
time in May 1956 attempts were made
to lay submarine cables across the Brahm- 
pcutra near Goalpara and that large quanti
ties of such cabl!  ̂ were washed away;

(b) whether it is a fact that the river 
was already in spate on account of heavy 
rain and the cables should not have been 
laid at that time;

(c) what is the ara<Jtfttt of loss ensuing 
from the said operation;

(d) whether any attenl^ has been 
made to locate the responsibility for the 
loss; and

(e) if so, with what results ?

The Minister in the Ministr;  ̂ of 
Communications (Shri Raj Bahadiif^̂
(a) and (b). A submarine cable of 5,300 
yards wasjtakeniup for laying in May, 1956. 
After laying the first piece of 900 yards, the 
further operation was postponed due to 
the increase in the current in the river. 
The piece laid has been securely tied and 
buoyed up. *The remaining work will 
be continued during next working season.

(c; to (e). Do not arise.

U. N. Mission to New Guinea

Will the Prime Minister be pleased 
to state ;

(a) whether the U. N. Mission oa 
New Guinea has submitted its report;

(b) if so, the mainj features of this 
report; and

(c) views of the Govemmentjof India 
on this report ?

The Deputy IVIinister of External 
Affairs (Shri AnU K. Chanda): (a) Yes, 
Sir. y

(b)iThe report emphasised that the îndi- 
genous people of New Guinea constituted 
&e most favourable feature of the terri- 
torv, were flill of enthusiasm and good
will, were willing to work hard and leam 
new ways, and demanded immediate 
material progress. But if these high hopes 
do not materialise, the present favourable 
conditions might change radically. Con
sidering the task formidable, the report 
urged the Administering Authority to 
in voke the assistance of the international 
community, which had a special responsi
bility towards these people.

(c) We consider it â useful and valuable 
report.

Ambar ChariJia
*492. Shrl Shivananfappas Will the 

Minister of Production be pleased to 
state:

(a) whether it is a flsct that Govern
ment has decided to manufiscture Ambar 
Charkhas in &ctories on a limited scale 
as an interim measure and in deferenoe 
to tl̂ .e needs of the immediate sinittion;
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(b) if *0, how many Charkhas will 
•he manufactured; and

(c) the 
Chaikhas?

estimated cost of theie

The Deputy Miniater of Production 
(Sbri Satish duuidra): (a) Yes, Sir.

(b) i3>ooo charkhas.

(c) Rs. 10 -28 Lakhs.

Hill Allowance (P. & T. Bmployeea)

rnmkur Jugal Kiahore Slnha:
*493* K Shri Aathanai

(.Babu Ramnarayan Singii;

Will the Minister of^Communlcatioiis 
be pleased to state:

(a) whether comparative figures have 
been collected regarding the payment 
of hill allowance for Posts and Telegraph 
Staff in Darjeeling hills and Sikkim;4U)d

(b) whether necessary information has 
been obtained from the P.W.D. about 
the places which constitute the Madhopur 

'Circle and action taken thereon for the 
sanction of compensatory allowance to 
Posts and Telegraphs Staif?

The Miniater in the Miniatry of 
Communications (Shri Ra) Bahadur):
(a) This has been done in the case of 
Darjeeling. Information in case of Sikkim; 
is still awaited.

(b) Yes. Information in respect of 
Postal staff employed in the localities where 
this allowance has been sanctioned for the 
C.P.W.D. staff has since been received 
from the Postmaster-General, Ambala. 
Decision will however be taken on receipt 
of his further report about the Engineering 
Staff.

Extraction of Alkaloids

*494. Shri V. P. Nayar: Will the
Minister of Heavy Induatriea be pleased 
to state:

(a) whether Government have any 
plan for the extraction of the important 
Alkaloids required fo r the Pharmaceutical 
Industry; and

(b) which of the Alkaloids in indi
genous production are capable of meeting 
the country’s requirements?

The Miniater of Heavy Industries 
(Shri M. M. Shah)i (a) Government are 
taking steps to promote the development 

-of the P i . ; ĉ utical Industry, incuiding 
the extracii • of alkaloids, in the light of 
the reconunendations of the Pharmaceutical 
Enqu ly Committee and of other expert 

ibodlies like the Development Council for 
^he Pharmaceutical Industry.

(b) India is self-suffiaent in respect of 
quinine and its salts, alkaloids of opium, 
vis., morphine and codeine, alkaloids of 
Rauwalfia Serpentina and strychnine.

Miners' Diseases

*495* /  Shrimati Renu Chakravartty;
\Shri M. lalamuddint

Will the Minister of Labour be pleased 
to state:

(â  whether any investi«tion has been 
carried out regarding *Mmers* Diseases' 
Prevalent in India;

(b) the number who die of it annually; 
and

(c) how many of these diseases have 
been declared as ‘Miners* Diseases’ and 
included under the Schedule for the 
Workmen’s Compensation Act?

The Deputy Miniater of Labour 
(SM Abid Ali)t (a) Yes, in regard to 
Silicosis in mica mimng in Bihar.

(b) Information is not available.
(c) Certain State Governments have 

added Silicosis to Schedule III of the 
Workmen’s Compensation Act in its 
application to their Sutes.

Delivery of Ezpreaa Letters

*496. Shffi Ka)rolkar: Will the 
Minister of Communications be pleased
to state:

(a) whether it is a fact that a large 
number of cases have occurred where 
Express Delivery letters have been 
delivered after long delays;

(b) if so, the reasons therefor;

(c) whether Government have under 
consideration any proposal to introduce

distinctive coloured envelopes to facilitate 
sorting out Express Delivery letters from 
ordinary letters for despatch and delivery; 
and

(d) the steps Gover^ent propose 
to take to speed up delivery of Ex
press Delivery letters?

The Minister in the Miniatry of 
Commimicationa (Shri Raj Bahadur) s
(a) Yes.

(b) The main reasons are:—

1. failure on the part of the public
to use red express delivery 
lables,

2. insufficient addresses given oa
the coverŝ
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3. irregularities on the ptrt of 

P & T  staff in handling oq>ress 
delivery articles.

(c) Yes.
(d) Government is taking steps to 

impress on the public the necessity for 
using express defivery lables and address
ing articles fully. Severe action has alw 
been taken against delinquent P & T  staff 
for irregularities committed by them. 
As an experimental measure Government 
has also transferred the work of delivery 
of express delivery articles from 25 tele
graph offices to post offices with a view to 
securing more expeditious deliveries.

Coal Ouliput

- rShrl Chattopadhyaya:
\ S h r l Rata KrUhant

Will the Minister of Production be 
pleased to state:

(a) how the production of coal upto 
the end of October, 1956 compares with 
that of 1955;

(b) whether it has been possible to 
meet the demand for coal during the 
current financial year so far; and

(c) the steps Government propose to 
take for increasing production with a 
view to achieve the target under the Second 
Five Year Plan?

The Deputy Minister of Productim 
(Shri Satiah Chandra): (a) The produc
tion of coal upto the end of October, 1956 
was 32.4 million tons as against 31 *73 
millions tons for the corresponding periodin 1955.

(b) Yes.

(c) A statement explaining the steps 
taken by Government is laid on the Table 
of the House. [*Se« Appendix II, annexure 
No. 89].

Singareni CoUieriet

U9^ Shri T. B. Vittal Rao: Will 
the Minister of Labour be pleased to 
refer to the reply given to Starred Ques
tion No. 1796 on the 27th April, 1956 
and state:

(a) whether any amount has since 
been sanctioned by the Coal Mines Labour 
Welfare Organisation PUnd to the Singa
reni Collieries for the construction of a 
maternity wardj and

(b) if so, whether the amount has
been paid to the management of Singareni 
Collieries? .

The Deputy Minister of Labour 
<Shri Abid AU): (a) Yes; A sum of Rs.
1,34,088/- has been sanc^ned.

(b) Not yet. Payment will be made* 
according to the progress of work.

International Silk Attociation

*499* Shri Keshavaiengar: Will
the Minister of Production be pleased tô  
state:

(a) whether the Central Silk Board* 
is gomg to become a full member of the 
International Silk Association;

(b) if so, from which date; and

(c) what are the privileges and cor* 
responding obligations of such member' 
ship?

The Deputy Minister of Production 
(Shri Satish Chandra): (a) and (hV; 
The matter is under the consideration (,i 
the Central Silk Board.

(c) A copy of the statutes of the Inter
national Silk Association showing ther 
privileges and obligations of membership- 
has been placed in the Library of Parlia- . 
ment. •

Cement Production

*500, Shri D« C. Sharma: Will the 
Minister of Heavy Industries be pleased , 
to sute:

(a) the quantity of cement proposed 
to be produced in India during 1956-57 
and 1957-58; and

(b) the quantity out of it to be allocated 
to the States (State-wise) ?

The Minister of Heavy Industriea 
(Shri M. M. Shah): (a) About 5-5 milMon 
tons and 7 million tons respectively.

(b) Cement allocations are made on 
the quarterly basis. A statement showing 
the allocations for the quarter October 
1956— December 1056 to different States 
is laid on the Table of the House. 
Appendix II, annexure No. 90I. Further 
Quarterly allocations will be made 
in due course about two weeks in advance 
of each quarter.

Industrial Estates

*502* Shri Velayudhan: Will the 
Minister of Commerce and Consumer
Industries be pleased to state:

(a) how many industrial estates have 
so far been sanctioned for the Travancore- 
Ĉ ochin State; and

(b) how many have started func
tioning?

The Minister of Trade :(Shrl
K a r m a r k a r ) :  (â  Four Industrial Est9t«-i 
were sanctioned for the Travancore-Codll*[ 
Sute*

(b) Construction ’ work h u  alread 
started in three estates.
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Fotnre Trading

*503 Dr. Ram Snbhag Singh :
Will the Minister of Commerce and 
Cantumcr Indttttrlet be pleased to 
state ;

(a) whether Government propose 
to set up an inspectorate to detect illegal 
future trading; and

(b) if so, when this inspectorate it 
likely to be set up?

The Minister of Trade (Shrl Kar-
markar) t (a) and (b). There is already 
an Inspection Division in the Office of tha 
Forward Markets Commission with a 
nuclenos staflf which the Commission 
intends to expand during the next financial 
year.

Migration of Hindus from Sind

•504. Shri Gidwani : Will the Mini- 
ter of Reliabilitation be pleased to 
state

(a) whether Government are aware 
that Hindus from Sind (West Pakistan) 
have been migrating to India continuously; 
and

b̂) if so, whether any relief and re
habilitation benefits are being given to 
them ?

The Minister of RehabiliUtion 
(Sliri Mehr Chand Khanna): (a) Yes; 
but not in large numbers now.

(b) Yes; they are eligible for various 
rehabilitation benefits including the issue 
of free railway credit notes to the place of 
resettlement.

:
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Import of Canned Foods

*ko6. Shri H. N. Mokerjee : Will 
the Minister of Commerce and Con
sumer Industries be pleased to sue :

(a) whether it is a fact that manjr 
clubs are getting impon licences for 
tomato juice and ketchup and similai* 
products from abroad ; and

(b) if so, whether it is not desireable 
to ban import of canned foods in îew 
of our foreign exchange needs and 
also of indigenous production of such 
foods ?

The Minuter of Trade (Shrl
Karmarkar) (a) Yeu, sir.

(b) These consideratiod are always 
taken into account while farming the 
impon policy.

Indian’s EzporUble Manulkctured 
Coods

♦S»7 Shri S. C. SamanU: Will
the minister of Commerce and Con
sumer Industries be pleased to sute:

(a) whether there is aiw possibility 
of organising exhibitions of India’s ex
portable manufactured goods and raw 
materials in foreign couniries in near 
future;

(b) if so, places where these will be 
opened up to the end of I957i

(c) the number of items proposed to 
be exhibited?
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The Minister of Trade (Shrl 

;fCArmarkar)i (a) Yes, Sir.

(b) A statement giving the progranmie 
. of fairs and exhibitions for the year 1956-57

is laid on the Table of the House, 
Appendix II, annexure No. ^i]. The 
programme for the period April to De
cember, 1957, is under consideration.

(c) The number and nature of exhibits 
. depend on the potentialities of the naarkets

served by the exhibition. Speaking
• .senerally, apart from handicrafts and hand- 
Toom products, all exportable products, 
agricultural, mineral, and industrial, are 
exhibited. Steps are also taken to dis
play by means of charts, maps, and 
animated models the industrial and eco
nomic progress the country is making 
'from year to year.

Mr. Chou-En-Lai’t Visit to India

*508. Shri Shivananiappa: Will
the Prime Minister be pleased to 
state:

(a) whether it is a fact that the Prime 
Minister of China, Mr. Chou-En-Lai, 
ihas been invited to visit India;

(b) if so, whether the invitation has 
been accepted; and

(c) when the visit will take place ?

The Deputy Minister of Externa! 
Affairs (Shri Anil K. Chanda): (a) Yes.

(b) Yes.
(c) On 28th November, 1956.

5̂09.

P. & T. Office, Abohar

fSardar Iqbal Singh: 
\Sardar Akarpuri:

Will the Minister of Communica
tions be pleased to state:

(a) whether it has been decided to 
construct a suitable building for the Post 
and Telegraph and Telephone Exchange 
Office at Abohar;

(b) when this decision was taken; 
and

(c) what steps so far have been taken 
to construct the building ?

The Minister in the Ministry of 
Communications (Shri Ra| Bahadur):
M  to (c) No scheme has be^ sanction^ 
for the purpose. A suitable site is being 
looked for.

P. & T« Employees

346. Shri Ram Krishant Will the 
Minister of Communications be pleased 
to state:

(a) the number of Posts and Tele- 
m phs employees drawing salaries below 
^s. 100/- per month at present; and

(b) the number of Posts and Tele- 
ipiphs Officers drawing salaries over 
Rs. 2,000 per month at present?

The Minister in the Ministry of) 
Communications (Shri Raj Bahadurt
(a) 237,352 on the 3i-7-5 ‘̂ This figure 
includes:—

(0  83,725 Extra Departmental 
Agents who are part time
allowanced agents having inde
pendent means of livelihood and 
whose remuneration varies from 
20/- to 65/- P.M.; and

(f*0 153,627 Departmental employees. 
This includes 2,074 Boy Peons 
in receipt of a minimum pay 
plus dearness allowance of 
ks. 60/- per. month; 69,204 
employees in receipt of pay 
plus dearness allowance ex
ceeding Rs. zoo/* P .M .; and the 
rest in receipt of pay plus dear
ness allowance between Rs. 70 
and Rs. 100/-.

(b )  I I  (including 3 Officers o n  leave) 
on the same date.

This includes:—
(0  I Officer on a pay not over

Rs. 2,250/-;
(it) 4 Officers on a pay not over

Rs. 2,500/-;
(ttf) 3 Officers on a pay not over 

Rs. 2,750/-;
(w) 2 Officers on a pay not over

Rs. 3,000/-; and
(©) 1 Officer drawing pay over

Rs. 3,000/-.
The emoluments of 5 of these Officers 

if income tax is deduaed, would be less 
than Rs. 2,000/-.

Coal Mine Disasters

347. Shri Ram Krishan: Will the 
Minister of labour be pleased to state:

(a) the total number of Coal Mines 
disasters which occu«*red in India during 
January, 1956 to October, 1956; and

(b) the total numbe»- of persons killed 
and injû 'cd during the same period?

The Deputy Minister of Labour 
(Shri Abid All): (a) Five.

(b) KiUed. 44.
Injured. 3.

Khadi' Emporia

348. Shri Ram Krishan: Will the
Minister of Production be pleased to 
state:

(a) the total number of emporia 
to be opened in India during the current 
financial year in oitier to increase the sale 
•fiChadi; and
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(b1 the names of paces, where 
wiU be located?

The Deputy MinUter of tion (Shrt Sadah Ch«id*«)i

these

Produc
(a) and

*m “  BesTdes the two empotia 
i*- ctioning at Bombay and New Dellu, 

Ml India Khadi and Village Industnw
^  proposes to open four more em^na 

T&oard . the current year with a w w  to 
<dunn« , the sale of Khadi and also 
increasinfc these emporia serve as model 
Tor making tres. it is proposed to es- 
'ghoppiffg cen four emporia at Calcutta, 
tablish these  ̂ and Bangalore.
Madras, Bhopak

Mouses and Shops 
Residential V .

Mshan: Will the
349. Shrl Ram Rk *on be pleased to 

•Minister of Rehabilitatk
4al house*

(ft) the number of resideiii displaced 
and shops constructed for ^epsu , 
persons in the States of Punjab and. 'vise); 
upto 31st October> 1956 (District-%
‘Snd

(b) the number of houses and 
that are yet fo be completed under th« 
Scheme, (District-wise) ?
. The Minister Rehabilitation 
($hri Mehr Chand Khanna): (a) and
(b)fc A statement containing the required 
information is laid on the Table of the 
Lok Sabha. Appendix IT, annexurc
No. 92].

Indians in Anieiriean Countries

350. Shri Ram Krishan: Will the
Prime Minister be pleased to state:

(a) the number of Indians in Ame
rican countries, country-wise; and '

(b) the occupation they follow?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a)
and (b). A  statement is laid on the Table 
of the House. ( S e e  Appendix II, annexure 
No. 93).

P.M.*s Visit to U.S.A.

Ŝhri Kamatht 
Shri Bhagwat Jha Axad;
Shri Vela3Tudhans 
Sardar Iqbal Slng;h:
Sardar Akarpurit 
Shri Raghunath Slnght 
Shri Buchikotaiahs 
Shri Bibhuti Mithrai

351.

WiU the 
to state:

Prime Minister be pleased

(a) whether the date for his 
to U.S.A* has been settled rand

(b) if to, what it* is?*

tliit

The Depnty Minister of Bxten^  
Affair (Shri AnU K. Chanda, (a)
snd(b). Yes. The Prime Minister vvill 
leave New Delhi for the United Sute of 
America on the 14th of December, 1956-

Village Industries In Assam

35a, Shri Debendra Nath Surma:
Will the Minister of Production be 
pleased to state the names of places chosen 
for the development of village industries 
on an intensive basis in Assam during 
Second Five Year Plan period?

The Deputy Minister of Production 
(Shri Satlsh Chandrn)t So far no 
area in Assam has been selected for the 
development of village industries on an 
intensive basis. The question is under 
examination in consulution with the Assam 
Khadi & Village Industries Board.

Amalgamation of Snouill ColUerioa 

Shri Chattopadhyairax
the’ ^
refer

53. Shri Ghattopadhyairat Will 
Minister of Production be pleased to

__T to the reply given to Starred Question
No. 199 on the 24th July, 1956, and state;

(a) whether the Expert Committee 
appointed under the Chairmanship of

‘"ri Balwantray Gopaljee Mehta to go 
the question of amalgamation of 

Mild -oUieries has since submitted its 
ssHiU w 
report j

(b) if 
mendationsi

(c) whether Govennment hare exa- 
, led the same; and

n if w, the decision taken there-

Deputy Mlnlater of P»odnctioo 
Tbe tlab Ch«»d»»)s (a) Ves.

< » i r i  8 a r e c o m m e n d a tio n s  o f  th e

(b) The are:—
Committee . collieries producing less than 

(I) The o tons or having “  »*«
10,00 than 100 acres should be
of las mated.

legislation shotild be 
n to deal with all 

amalgamation.

>nunission should be 
0 ) A statutoiya »  u p  a scheme of 

set up to d ln \  
amalgamatioo.

(4) A Committee o4 
officers should' bv 
exandne proposals 
amalgamation pt. 
appointment of the C nination*

(c) The report it uiid^ m k
(d)*Does not arise.

am̂ algai

(2) Centre! . 
undertakei 
aspects of

three technical 
« appointed to 

for voluntary 
nding the 
"'xMnmission.
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354. Shrl Bheekha Bhal: Will 
the AUnitter of Commnalcmtloiit be
pleased to state:

(a) whether it is a fact that the postal 
staff employed at Udaipur General Post 
office is inadequate; and

(b) if so, whether any effort has been 
made to make up the deficiency ?

The IVIinlfter in the Ministry of 
Communicationt (Shri Ra| Bahadur):
(a) and (b). The staff position of Udaipur 
Greneral Post Office is under review, and 
as soon as statistics are verified, additional 
staff as found justified will be sanctioned.

Border Incidents 

rShri D. C. Sharma:

Will the Prime Minister be pleased 
to state:

(a) the number of border incidents 
which have occurred during the period 
from the ist of August to the end of 
November, 1956 on the Indo-Pakistan 
borders of Bast Pakistan; and

(b) the extent of loss of life and pro
perty on the Indian side ?

The Deputy Minister of Ezteml 
Affairs (Shri AnU K. Chanda): (a) and
(b). From ist August till 31st October, 
there were 14 incidents on the borders of 
Assam, Bihar and Tripura in which jrro- 
perty worth Rs. 56 was lost and one Indian 
national kidnapped.

Information regarding West Bengal 
is spwaited.

Figures for the month of November 
will be available only after the month is 
over.

Wage Board of Working Journalists

/Shri D. C. Sharmai 
\ShH Bhakt Darfhant

Will the Minister of Labour be pleased 
to state the progress made so far by the 
Wage Board which was constituted on 
the 2nd May, 1956 under the Working 
Journalists (Conditions of Service) and 
Miscellaneous Provisions Act, 1955?

The Deputy Minister of Labour 
(Shrt Abid Ali): The Wage Board issued 
a questionnaire to about 6,000 Newspaper 
establishments and Organisations. After 
analysing the replies received, the Board 
started taking evidence. It visited Tri
vandrum, Madras and Delhi for the purpose. 
Evidence still remains to be taken at Calcutu 
and Bomabay.

*De Lose* Telegrams

357. ShriKrisfemcharyaJothls W nr 
the Minister of Comnninications be 
pleased to state:

(a) the total number of ‘De Lexe’ 
telegrams received during the year I95^r 
and

(b) the total amount realiied on 
account of the same?

The Minister in the Ministry of* 
Communications (Shri Ra) Bahadur)t
(a) and (b). The information is not avail- ' 
able as no record is kept of the number of 
De Luxe telegrams booked, or of the 
amount realised.

An estimate is now being made and it 
will be placed on the Table of the Lok 
Sabha as soon as the necessary statistics 
become available.

Messrs. Fertilisers and Chemicals 
Ltd«9 Alwaye

358. Shri Velayudhan: Will the 
Minister of Heavy Industries be pleased 
to state:

(a) whether Government have re
commended or given any loan to Messrs. 
Fertilisers and Chemicals Ltd., Alwaye; 
and

(b) if so, what is the amount grant
ed?

The Minister of Heavy Industriee 
(Shri M. M. Shah): (a) and (b). Yes>
Sir. The Industrial Finance Corporation 
of India has in full consultation with the 
Government of India decided to grant 
a loan of Rs. 206 lakhs to M/s Fertilisers 
and Chemicals, Travancore, Ltd., Alwaye.

. Border Incident

359. Shri D. C. Sharmat Will the 
Prime Minister be pleased to state:

(a) whether there has been any cor
respondence between the Government 
of Indian and the Government of Pakistan 
regarding the trespassing of Indian Ter
ritory on the Assam Border in the Khasi- 
Jaintia Hills on* the 31st of July, 1956 
by 300 Armed Pakistani Civihans; and

(b) if 80, what is its result ?

The Deputy Minister of External 
Affairs (ShH AnU K. Chanda): (a) and
(b). The Government of Assam had 
lodged a protest with the Government of 
East Pakistan. The joim enquiry into the 
incident could not arrive at an agreed 
finding.

Seven Pakistani nationals who had 
been arrested for trespass were tried and 
sentenced to varying tenns of imprison
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ment. The East Pakistan Government 
have requeatcd the Government of Assam 
to remit their uncxpired portions of the 
aentences.

Meanwhile the Pakistan High Com
mission in India has sent a protest to the 
Government of India, based on the Pakistan 
side’s versions of the incident at the joint 
enquiry, making a counter-charge against 
•the Assam police for trespassing into 
<Fakistan territory and arresting Pakistani 
nationals. This is under consideration.

r

Bicycles

360. Shri D. C. Sharma: Will the 
Minister of Commerce and Conaumer
ladiuatries be pleased to state:

(a) whether the raw materials used 
in the manufacture of bicycles in India 
are all indigenous; and

(b) if not, from where they are ob- 
«uned?

The Minlater of Trade (Shri Karmar- 
kar): (a; and (b). No, Sir. ‘

Some of the raw materials, used 
in the manufacture of bicycles in India, 
are obtained indigenously while some 
others are imported. The imports are 
mostly from the United Kingdom, Germany 
and Japan.

Diatribution of Advertiaementa

361. Shri D. C. Sharma: Will the 
Minister of Informadoa and Broad-
caating be pleased to state:

» (a) the considerations the Union Gov
ernment follow in distributing advertise
ments; and

(b) whether the Union Government 
demands any audit report of circula
tion from the local press for the purpose 
of distributing advertisements ?

The Aiiniater of Legal Affaira (Shri
Pataakar)x (a) The considerations follow
ed in distributing advertisements are 
effective circulation, regularity in publi
cation, class of readership, adherence to 

K̂xsepted standards of journalistic ethics 
and other factors such as production 
standards and the languages and areas 

intended to be covered.

(b) Yes, as part of the enquiry for 
determining circulation.

Develop. t of Haadicrafta, Khadi 
and VUlaffe ladmtriea

^  Shri D. C. Sharmax Will the 
Minifter of Prodncdoo be plcaaed to

(a) the total amount of grants and 
loans sanctioned to the Punjab Govem- 
ment by the All India Handicrafts Board 
during the last year;

(b) how much amount was drawn 
and spent by the Punjab Government; 
and

(c) whether the balance; if any, was 
allowed to be carried over to this year?

The Deputy Miniater of Production 
(Shri Sadah Chandra): (a) Grants and 
loans for the development of handicrafts 
are sanctioned to the State Governments 
on the recommendation of the All India 
Handicrafts Board. In I955“5  ̂ ® 
of Rs. 6,360 and a loan of ^s. 1,14,800 
were sanctioned to the Government of 
Punjab.

(b) The grant of Rs. 6,360 was credited 
to the Punjab Government but was sur
rendered at the end of the financial year as 
it was not utilised. The amoimt of loan 
was not drawn by the Sute Government.

(c) Out of the loan sanctioned for 
1955-56) and not utilised, an amount of 
Rs. 60,000 has been converted into a grant 
for utilisation in respect of the two schemes 
during 1956-57 at the request of the State 
Government. The other scheme for which a 
grant of Rs. 6,360 and a loan of Rs. 54,800 
had been sanctioned in 1955-56 has since 
been abandoned by the State Government.

3 3̂.

Televiaion Unita

Sliri D. C. Sharma: 
Shri Ram Kriahan:

Will the Minister of Information 
and Broadcaating be pleased to state 
the progress made with re^ d  to the 
setting up of Television Umts in Bom
bay and Delhi ?

The IVtiniater of Legal ACfaira (Shri
Pataakar): Work on the Bombay Tele
vision Station is scheduled to commince 
in 1957-58 and budget provision has accord
ingly been proposed during the next financial 
year. Meanwhile surveys are being con
ducted for the selection of a suitable site 
at Bombay. Equipment for the purpose 
of experimental investigation at Delhi 
has b^n purchased. F^liminary steps 
for securing technical advice about standarda 
fr^uency of operation, etc. in relation ta 
Indian conditions has also been taken. '

International Superviaory Com- 
miaaion in Indo-China

3 ^  Shri D. C. Sharma: Will the 
PriflM Minlatar be pleased to state:
• (a) the strength of the Indian Military personnel servint in the IniietBatiQiial Superviaory Commmce io Indo-Oilna at present; and
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Cb) whether it is contemplated to 

ftduoe the number?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a)
The total nimiber of Indian Armed Forces 
Personnel serving with the International 
Commission for Supervision & Control 
in Indo-China on ist October, 1956 is:—

(b) if 80, what is the nature of tha 
scheme; and

VIETNAM 
Officers. 
JCOs/WOs. 
ORs . 
NCsE .

LAOS

Officers. 
JCOs/WOs 
ORs . 
NCsE .

CAMBODIA 
Officers. . 
JCOs/WOs . 
ORs . .
NCsE . .

National Inter
national

457
81

133

20
2

337
62

20
17

360
31

43
1 2 7

%

142

34
60
4

16 71

T o t a l  2 1 1  6 4 1

G r a n d  T o t a l  852

(b) No.

Air Agreement with China

r Shrimati Tarkeshwari Sinha:
365. V Sardar Iqbal Singh: 

t^Sardar Akarpuri:
Will the Minister of Communica- 

tiona be pleased to state whether any 
agreepient has since been reached with 
^ard^to the air-talks between India and

The Minister in the Ministry of 
Communications (Shri Ra) Bahadur):
The matter is still imder consideration 
and it will not be in the public interest to 
disclose any details on the subject at this 
Juncture.

Employment for Displaced Persons 
in Tripura

366. Shri Biren Dutt: Will the 
Minister of Rehabilitation be please d 
to state:

(a) whether any scheme has been 
sanctioned to provide employment in 
the colonies of Tiipura during 1955*36;

(c) how many people 
to get employment?

are expected"

The Minister of RehabiUtation 
(Shri Mehr Chand Khanna): (a) (b) and
(c). A statement is placed on the Table of the
Lok Sabha. 
No. 94].

[«See Appendix II, annexure

^  ft* ;

(^ )  ipn I  ftr q s m t e

(^ )  JT% ?t, *i?r

f c r  5T rft >TT ^  5T'
TT <Ti% ?

m m m  w  (tsft rm
1 5 1 ^ )  • (^ ) (^ )  ■

(Indian Airlines Corporation)
IPT ^
f  ?TT«nT'>I  ̂ spw-

^  t  I ?r 

WTR ^  «TR 'TT ^ <Tfr-

X H U  % % ^

^  cJc fe r

Hrft 1 p R  ^ 3 ^

% ?<IT5T mWRM ^  ^  % fMT

w id R w  «PT imfhFT VT% ^

^ '̂s«; ^  »tf I

Pitlooms and Framelooms

368. Shri M. Islamuddin: WiU thĉ  
Minister of Commerce and Consumer 
Industries be pleased to state:

(a) the number of persons who have
received grants for the improvement
of pitlooms and for their conversion into> 

framelooms during 1956 so far;
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(b) the total amount granted under 

mdtk head; and

(c) the steps taken by Government ^
to ensure that the loans granted are pro
perly utilised on items for which they are 
granted? .

The Minister of Trade (Shri Kar- 
marlcar): (a) and (b). A Statement is
attached. [5m Appendix annexure 
No. 951.

(c) The Sute Goverxmients who 
actually implement the schemes look after 
the proper utilisation of the amount sanc
tioned.

Developi

369. Shri Bheekha Bhai: Will the 
Minister of Production be pleased to 
state:

(a) whether any State has applied 
for Khadi development loans during
1956-57;

(b) if so, the names of such Sutes;.
and

(c) the action taken on their appli
cations ?

The Deputy Minister of Productioii 
(Shri Satish Chandra): (a) Yes Sir.

(b) PEPSU, Madras, 'Mysore, West 
Ben^, U. P., Punjab and Assam.

(c) Loans have been sanctioned to the 
Governments of PEPSU, Mysore and West 
Bengal. The application of the Govern
ment of Madras is under consideration 
The recommendation of the All India 
Kh^i and Village Industries Board is 
awaited in respect of the applications of 
the Governments of U. P. and the Punjab 
and the Stote Board of Assam.

Industrial Schemes for North 
Bihar

370.
Thakur Jugal Kishore Sinha: 
Shri Asthana:
Babu Ramnarayan Singh:

Will the Minister of Heavy Indus
tries be pleased to state:

(a) the details of the industrial schemes 
for North Bihar under Second Five Year 
Plan; and

(b) steps taken so for the implemen- 
tition of the schemes ?

The Minister of Heavy Industries
(Shri M. M. Shah)i (a) and (b). Out 
of a number of Industrial Schemes included 
in the public and private sectors of the Bihar 
State Second Five Year Plan, a Co-operative 
Sugar Factory is proposed to be established 
in the North Bihar.

Regarding Village and Small Seals 
Industries, the Bihar Sute submitted ■ 
schemes within the tentative aUocation of 
Rs. ii«40crores without specifying the 
locations of the schemes. These schemes 
are still under the consideration of the Sute 
Government and the Planning Commission.

Indian Capital investment in
S, East Asian Countries

371.
^Sardar Iqbal Singht 

Sardar Akarpurit
Will the Prime Minister be pleased'̂  

to sute:

(a) the toUl amount of capital invested 
by Indians in Industries in Malaya, Burma> 
Siam and other South-East Asian countries;

(b) whether any restrictions have 
been imposed on Indian undertakings 
in these countries; and

(c) if so, the nature of those restric
tions and from what date they were im
posed?

The Deputy Minister of External 
Affairs (Shri Anil IC Chanda): (a) to
(c). We have asked the Indian Missions 
in South East Asian countries to furnish us 
the information. The information will be 
placed on the Table of the House as soon 
as it is available.

Indo-Afghan Chamber of Com
merce, Delhi

372. Shri Raghunath Singh: Will 
the Minister of Commerce and Con
sumer Industries be please<l to sute:

(a) whether it is a fact that Indo- 
Afghan Chamber of Commerce, Delhi 
has suggested that one check post be 
esublished to check whether fruits 
imported from Afghanisun are fit for 
human consumption; and

(b) whether they have also suggest
ed that the system of import through 
an Afghan (Company at Amritsar be 
abolished and trade should be thrown 
open to competition in the market?

The Minister of Trade (Shri 
Karmarkar): .(a) Yes, Sir. Customs 
check posts are already in existence. The 
question of extending Customs examination 
to include examination of the quality 
of the dry fruits which are being imported 
into the country is under consideration.

(b) According to the revised instruc- 
tk>ns recendy issued, import licences for 
import of dry fruits from Afghanistan are 
issued only to persons or firms who have 
been en ga^  in the import trade of these 
goods between 1945— 54, as in the case of 
miports from other countries. Importers 
ne^ not effect imports through the Afghai  ̂
Company at Amritsar.
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Telephone Exchuiges

373* rSardar Iqbal Singh: 
\Sardar Akarpuri:

Will the Minister of Communicationt 
be pleased to state:

(a) whether it has been decided to 
establish a Depanmcntal Telephone 
Exchange at (i) Mandi Jalalabad (ii) 
Guniharshai in Ferozepore District; 
and

(b) if so, when will they start func
tioning ?

The Minister in the Ministry of 
Conunnnications (Shri Raj Bahadur):
(a) and (b). The demands at the two 
places do not justify the opening of depart
mental Telephone Exchanges. The de
mands for local connections at Mandi 
Jalalabad ĵ re met by providing extensions 
from the Public Call Office. Similar 
extensions would be provided at Guru- 
harshai also, if demands are received.

374*

Consultatiye Committee

{Sardar Iqbal Singh: 
Sardar Akarpuri:

Will the Minister of Parliamentary 
Affairs be pleased to state:

(a) the main recommendations of 
the Information and Broadcasting Con
sultative Committee since its fromation; 
and

•(b) how far they have been imple
mented ?

The Minister of Parliamentary 
Affairs (Shri Satyanarayan Sinha):
(a) and (b). The Informal Consultative 
Committees are inteded to be informai and 
are not expected to take any decisions. 
They are so to say informal forums and were 
formed on the bais that no formal agenda 
or record of proceedings were to be kept. 
The question of their making any recom
mendations and their implementation does 
not therefore arise.

Import of Kraft and Blue Match 
Paper

37(. Shri Mohana Rao: Will the
Minister of Commerce and Consumer
Industries be pleased to sute:

(a) whether the Government of 
India have allowed the import of **kraft 
and blue match paper’* into India;

(b) if so> the total quantity imported 
in 1954# 1955 »nd 1956 »o far rcs- 

.pectively; and

(c) to what extent the Indian paper 
production (Indian Paper Mills) has 
been affected due to the imports?

* The Minister of Trade (Shri Kar* 
markar : (a) Yes, Sir.

(b) A statement is attached. fSee 
Appendix II, annexure No. 96],

(c) Not to any appreciable extent.

Community Radio Sets

377. Shri S. V. L. Narasimham: Will 
the Minister of Information and Broad
casting be pleased to state:

(a) the number of village Pancha- 
yat Boards in Andhra State which 
deposited money for Community Radio 
sets in the years 1955-5  ̂ and 1956-57; 
and

(b) the number supplied and in 
operation ?

The Minister of Legal Affairs 
(Shri Pataskar): (a) The Central
Government’s subsidy scheme operates 
in respect of all community listening sê s 
to be installed by a State Government, 
and separate information about village 
Panchayat Boards* deposits for that pur
pose is not required to b)e furnished and 
is not, therefore, available.

(b) During 1955-56 against the state 
Government’s requirement of 250 sets; 
75 sets were supplied as the State Govern
ment communicated their requirement on 
i6th February, 1956, when it was not 
possible for manufacturers to supply the 
required number of sets by 31st Alarch, 
1956. For 1956-57. the Andhra State 
have communicated their requirement 
of 500 community sets which will be 
supplied by 31st January, 1957.

Reserve Bank of India

(Sardar Iqbal Singh:
Sardar Akarpuri:

Thakur Jugal Kishore Sinha: 
Shri Veeraswnmy:

Will the Minister of Commerce and 
Consumer Industries be pleased to 
refer to the reply 'given to Starred Ques
tion No. 1784 on the 5th September,
1956, and state whether decision has 
•ince been taken for the supply of Reserve 
Bank Credit to weavers at three per cent 
interest through the Co-oprative 
Banks?

The Minister of Trade (Shri 
Karmarknr) Yes, Sir.
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Bvacuee Properdet in Punjab

379» /Sardar Iqbal Singhs 
. \  Sardar Akarpuri:

Will the Minister of Rehabilitation 
be pleased to state:

(a) whether the evacuee properties 
in Punjab have been classified as allotable 
and non-allotable; and

(b) if not, the reasons therefor?

The Minister of Rehabilitation 
(Shri Mthr Chand Khanna): (a) and (b). 
Evaluation of evacuee properties in the 
Punjab is in progress and out of about 
I j 5 5 >ooo urban evacuee properties, nearly
66,000 had been evaluated upto 31st 
October, 1956. Classification of pro
perties as allotable or non-allotable 
depends on their value. Delav in valua
tion is mainly due to the shortage of 
technical personnel. However efforts are 
being made to speed up the work.

Compensation to Displaced Persons

980 /Sardar Iqbal Singh:
 ̂ *SSardar Akarpurit

Will the Minister of Rehabilitation 
be pleased to state:

(a) what are considered as urban 
areas of Bhawalpur for the purpose of 
grant of compensation to displaced per
sons;

(b) whether it is a fact that a represen
tation has been received by Government 
for some additional areas in Bhawalour 
being declared as urban areas for purpose s 
y f  grant of compcnsininn; and

(c) it 50 , ucLion lukcn tlicfcon ?

The Minister of Rehabilitation 
(Shri Mehr Chand Khanna)i (a)
Under the Displaced Persons (Claims 
Act, 1950 an urban area means any are 
within the limits of a corporation, 
a municipality, a municipal committee, 
a notified area committee, a town area, 
a small town committee or a cantonment 
as these limits existed on the 15th day of 
August, 1947. This definition applies to 
Bahawalpur as also to other areas in West 
Pakistan.

(b) Yes.

(c) Su^h of the 1 places as had a local 
body of the type mentioned above were 
treated as urban areas. Other arm  
not conforming to the definition embodied 
in the Claims Act could not be 
declean as urban area .̂

Aianufacture of Ghani Oil

381. Shri Deogam: Will the Minister 
of Production be pleased to state:

(a) the specific steps taken in the
Bihar State for the development of
manufacture of Ghani oil̂

(b) the number of oilmen’s Co
operative Societies engaged in the manu
facture of Ghani oil;

(c) the number of societies which
have not been given any assistance 
technical or otherwise with the result 
that they havt ceased to function; and

(d) the proposal, if any, for running
the defunct oilmen’s Co-operative Socie
ties ? .

The Deputy Minister of Production 
(Shri Satish Chandra): (a) (i) Finan
cial assistance has been sanctioned to the 
State Government for the establislunent of 
a model demonstration centre and for 
subsidising the introduction of improved 
ghanis.(2) The All India Khadi and Village  
Industries Board disbursed fimds in Bihar 
State for setting up eleven demonstracion- 
cum-production centres during 1954-55 
and 1955-56 according to reports
received till August, i9S6j eight centres 
had gone into production. Financial 
assistance is also being extendedto Oilmen’s 
Co-perative Societies and other registered 
institutions in Bihar for purchasing bullocks, 
stocking oilseeds, introducing improved 
bullock ghanis, marketing of ghani
oil, giving rebate on the sale of ghani oil 
and training of inspectors, mistries, and 
fclies.

(b) 152.

(c) No society ceased to funaion for 
of assistance from the 0 <'Terr.mcni

ol Bihar.

Sieps ttic being lai ĉn by liic CJovcrn- 
ment of Bihar for re-organising Societies 
which stopped funaioning due to other 
reasons.

D e v e l o p m e n t  o f  Silk Industriaa

38a. Shri Daogamt Will the Minister 
of P r o d u c t i o n  be pleased to state:

(a) th e  sch e m e s  su b m itte d  b y  the 
Bihar G o v e r n m e n t  and th e  a m o u n t 
aanctioned and paid to  Bihar State b y  
the Central Silk Board fo r  th e  d e v e lo p 
m e n t  o f  s ilk  in d u s tr y  d u r in g  th e  y e a r  

1955-565

(b) whether schemes have been 
formulated by the Bihjr G o ve i^ n t 
for the development of Tassar Silk in 
Singtohum district which is the biggen 
market for the raw Tassap Silk, and
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(c) the amount actually ipcnt by 
the State aod the amount surrcDclred as 
lapsed to the Board?

The Depu^ Miniiter of Production 
(Shri Satlsh Chandra): (a) One scheme 
relating to re-organisation of Eri Silk 
Worm Seed Supply Station was received 
from the Bihar Government for which a 
sum of Rs. 67,100/- Was sanctioned in 
1955-56. This amount has not been paid

to the Bihar Government as they couid 
not implement the scheme during that 
year

(b) Yes, Sir.

(c) Out of the grants totalling Rs. 
1,89,600/- paid to the State Government 
upto 31-3-55, they have spent Rs 57j5Io/- 
upto 31-3-56. The balance of Rs. 1,32,090̂  
was surrendered by the State GovcrniT»i‘p̂
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LOK SABHA

Tuesday, 27th Novemher, 1956

The Lok Sabha met at Eleven of the
Clock.

[Mb. D e p u t y - S p e a k e r  in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

12 hrs. .
PAPERS LAID ON THE TABLE

A m e n d m e n t t o I n d i a n  A i r c r a f t

R u l e s

The Minister in the Ministry of
Commanications (Siiri Raj Bahadur>:
I beg to lay on the Table a copy of
the Notification No. AR/1937(23),
dated the 11th September, 1956 to
gether with an Explanatory Note, 
under sub-secUon (3) of section 5 of
the Indian Aircraft Act, 1934, making 
certain amendments to the Indian 
Aircraft Rules, 1937.
[Placed in Library. See No. S-495/56]
S t a t e m e n t  s h o w i n g  a c t io n  t a k e n

BY G o v e r n m e n t  o n  a s s u r a n c e s  e t c .

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha):
I beg to lay <m the Table the follow
ing statements showing the action
taken by the Government on various 
assurances, promises and undertakings 
givei by Ministers during the various
sessicms shown against each:

(1) Supplementary Statement No. 
IV. [See Appendix II, annexure 
No. 97] Thirteenth Session, 1956 
of Lok Sabha.

(2) Supplementary Statement No. 
X. [See Appendix II, annexure
No. 98] Twelfth Session, 1956 of
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Lok Sabha.
(3) Supplementary Statement No. 

X n. [See A p i^ d ix  II, annexure 
No. 99] E le ^ t h  Session, 1955 
of Lok Sabhi

(4) Supplem ent^ Statement No. 
XV. [See Appendix n, annexure
No. 100] Tenth Session, 1955 of
Lok Sabha.

(5) Supplementary Statement No. 
XXI. [See Appendix II, annexure
No. 101] Ninth Session, 1955 of
Lok Sabha.

(6) Supplementary Statement No. 
XXIV. [See Appendix n , an
nexure No. 102] Eighth Session, 
1954 of Lok Sabha.

(7) Supplementary Statement No. 
XXVI. [See Appendix H, an
nexure No. 103] Seventh Ses
sion, 1954 of Lok Sabha.

(8) Supplementary Statement No. 
XXXV. [See Appendix II, an
nexure No. 104] Sixth Session, 
1954 of Lok Sabha.

(9) Supplementary Statement No. 
XXXVin. [See Appendix II, an
nexure No. 105] Fifth Session,
1953 of Lok Sabha.

A m e n d m e n t  t o  A d m i n i s t 5i a t io n  o f

E v a c u e e  P r o p e r t y  ( C e n t r a l )  R u l e s

The Deputy Minister of RehabiUta- 
tion (Shri J. K. Bhonsle): I beg to
lay on the Table under sub-sectioii
(4) of section 56 of the Administra
tion of Evacuee Property. Act, 1950 a 
cc^y of the Notification S.R.O. No. 2183 
dated the 29th September, 1956, mak
ing certain amendment to the Admin
istration of Evacuee Property (Cen
tral Rules, 1350. [Placed in Library.
See No. S-496/56]



I I 2I  Calling Attention to 27 NOVEMBER 1956 Matter of Urgent
Public Importance

1122

A m e n d m e n t s  t o  C o m p a n i e s  ( C e n -
RAL G o v e r n m e n t ’ s )  G e n e r a l  R u l e s

AND F o r m s

The Deputy Minister of Finance 
(Shri B. R. Bhagat): I beg to lay on
the Table, under sub-section (3) of
Section 642 of the Companies Act,
1956, a copy of the Notification No. 
S.R.O. 2535, dated the 1st November,
1956, making certain amendments to
the Companies (Central Govem- 
ment\ )̂ General Rules and Forms, 
1956. [Placed in Library. See
No. S-506/56]

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
E l e c t i o n  o f  a  M e m b e r  t o  R a j y a

S a b h a  f r o m  M a n i p u r

Shri L. Joges^at Singh (Inner
Manipur): Mr. Deputy-Speaker,
under Rule 216, I beg to call the
attention of the Minister of Legal 
Affairs to the following matter of ur
gent public importance and I request 
that he may make a statement there
on. '

“The election of a member to
Rajya Sabha from Manipur, con
sequent upon reorganisation of the 
States.**
The Minister of Legal Affairs (Shri 

Pataskar): According to the informa
tion of Government, only three mem
bers sent letters of resignations to the 
Election Commission in December,
1954 and April, 1955. Of these three 
persons, one died in January 1956 and 
a fourth member of the Electoral Col
lege also died in February, 1956. The
Government has no information about 
any member being missing. Casual 
vacancies have, no doubt, arisen by
the death of two members of the
Electoral College. In view of the im
pending general election, the Election
Commission decided not to hold bye- 
elections to fill these two casual va
cancies. iJiridCT section 27J of the Re
presentation of the People Act, 1950, 
no election by the members of the 
Electoral College can be called in
question on the ground merely of the
^ sten ce  of any vacancy in the mem- 
bOThip of the Electoral College. There

is therefore no legal difiBculty in the
way of holding the election to Rajya
Sabha because of these two vacancies.

As regards the resignations sent to
the Eelection Commission in 1954 and 
1955, there is no provision in the Re
presentation of the People Act, 1950, 
or in other law, for the submission of
resignations to any authority or for
their acceptance by any authority. 
The two members who had sent such 
resignations cannot, therefore, be
treated as having ceased to be mem
bers of the Electoral College. It may, 
be pointed out that all members of
the Electoral College are only voters
for the purpose of electing a member
to the Rajya Sabha and while a voter
may abstain from voting, he cannot be
said to have the right to resign.

Shri L. Jogeswar Singh: May I
point out one thing? Out of thirty
members of the Electoral College, 
four are reported to have resigned. 
Two members are dead and one was 
missing in the Naga hills. I ask, in 
the absence of seven members. Is it
justifiable to hold elections for the 
whole of Manipur State? Another
point is,..........

Mr. Depnty-Speaker: Order, order. 
The hon. Member had called the
attention of the Minister. He wanted
a statement to be made thereon. The
statement has been made. If he wants 
to ask further questions, he may re
sort to other methods of procedure
that we have got There are no ques
tions allowed after that statement has 
been made here. If he feels that that 
decision is not proper or he wants to
draw the attention of the Minister to
certain other aspects which may have
any repercussions, he can do so by
contacting the Minister or by bringing
this fact before Parliament in some 
other way. Now, there is no time
when questions can be put

Shri L. logeswar Singh: A  new
point has been raised that there can
be election by the members of the
electoral College without having bye- 
elections for vacancies in Maniour. 
Supposing in the whole of the Elae*
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toral College, of 30 members 20 have
died, what would be the position?

Mr. Deputy-Speaker: That is what 
I wanted to explain to the hon. Mem
ber; I ^  sorry I have not succeeded
That point can be taken by the hon. 
Member with the Minister at some 
proper place and proper time. Even 
if he desires to bring it before the 
House, that can be done by many 
other ways. This is not the time when
these questiwis can be put

Shri Pataskar: May I suggest___
Mr. Depnty>Speaker: I think I have 

closed this Chapter. I proceed to the
next business now.

accounts or other mformatioii in
relation to any property and to
produce such documents in his
possession as the Custodian con
siders necessary for the discharge 
of his duties under this Act;”
My submission is that these words

are so wide and imless and until aU 
the applications are disposed of, it is 
likely that the Custodian will require
the use of the provisions contained in
sub-clause (f) for the purpose of get
ting information about properties
about which he is y^quiring. Similar
ly, in regard to sub-clause (h) you
will be pleased to see that the clause
says:

27 NOVEMBER 1956 Property (Amendment) 1124
Bill

ADMINISTRATION OF EVACUEE
PROPERTY (AMENDMENT) BILL

Mr. Deputy-Speaker: We take up
clause-by-clause consideration of the
Administration of Evacuee Property
(Amendment) BilL

The questions is:
*That clauses 2 and 3 stand part

of the Bill.”
The n^ytion was adopted.

Clause 2 and 3 were added 
to the BilL

Clause 4— (Amendment of section
10)

Pandit Thakor Das Bhargava
(Gurgaon): I beg to move:

(i) Page 2, line 14,—
omit « ( f ) ,  (g), (h).”

(ii) Page 2 -
Omit lines 16 to 18.

Sub-clauses (f) , (g) and (h) relate
to matters of importance and their
use may be desirable in the public
interests by the authorities concerned
to find out certain things. Sub-clause
(f) says:

“require any person, notwith
standing anything to the contrary
contained in any other law for the
time being in force relating to
the disclosure of any information
by a public servant or any other 
person, to furnish such returns,

“search any building or place in
which the Custodian has reason to
believe that any evacuee property
or any document tending to show
that any person is an evacuee or
that any property is evacuee pro
perty is being kept or concealed
and take possession tiiereof;”
As long as there are so many appli

cations pending with the Custodian, 
we cannot say for what purposes or
for what particular use the informa
tion referred to in sub-clauses (f) , (g)
and (h) may be required. Pour thou
sand applications are there. They are
all of a complicated nati|^ They may
require the use of th^e powers. 
What is the hurry for repealing aU 
these sub-clauses? If they are not of
any use, tpso facto, when the whole
Act is abrogated, they will also be
a b la te d . If you omit them today,

yifiili^ties may arise in regard to
these matters. I therefore think that 
it is rather premature to omit sub
clauses (f) , (g) and (h).

Mr. Depaty-Speaker: Amendments
moved:

(i) Page 2, line 1 4 -
omit « (f ) ,  (g), (h ).-

(ii) Page 2—
omit lines 16 to 18.

Shri U. M. Trivedi (Chittor): I
agree with the amendment suggested
by my hon. friend Pandit lliakur Das 
Bhargava. The Evacuee Property L«w
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27 NOVEMBER 1956 Property (Amendment)
Bill

1126

[Shri U. M. Trivedi] 
i t s ^  was a special law, coming into 
direct conflict with the provisions of 
the. common law. The general law of 
Transfer of Property was abrogated 
and set at naught The ordinary prin
cip le  of the Constitution were also 
abrogated to a great extent. Without 
paying any compensation whatever, 
properties of other persons were being 
taken over. All these things were 
there. Therefore, special provisions 
were foimd necessary to have these 
matters investigated properly if and 
when an opportunity arose. It is with 
t££s end in view that these provisions 
were made in section 10. I do not 
know whether these provisions were 
made use of or not. Some of thsn 
were very essential for the purpose of 
arriving at a decision whether or not 
a piarticular transfer was a bona fide 
transfer or not. You will find that the 
provision in (f) for ^(ample could 
compel an income-tax officer to give  ̂
certain information which will other
wise not be available under the ordi
nary law. Similarly, the provision in 
Cg) was also a very salutary provi- 
sitM which could force a company to 
disclose certain information which 
under ordinary circumstances it would 
not disclose. In the Statement of Ob
jects and Reasons of the Bill the Go
vernment has not thought it fit to say 
why these provisions are required to 
be omitted. The date 8tii April, 1955 
has been put down simply because of 
the last amendmeit whi(^ was made 
that no priH>erty shall be declared to 
be an evacuee property on or within 
six month after the commencemait of 
the la^ amendment which was made. 
That amaidment I think came into 
being on 8th April. It has be«i stated 
in the Statement of Objects and Rea
sons:

“After April 8, 1955, the judici
al work of the Custodians has 
been largely confined to the dis
posal of Jbases pending on that 
4ate.”
liitat is true, but at the same time 

tfiere would be so many cases which 
«H11 be at the appellate stage which 
would not be have been completely 
rftefmsed of, which would still be a

matter of investigation in the High 
Courts where writ applications have 
been moved. Therefore, I see no 
r e a s o n  .whatsoever to do away with 
this salutary provision. I think no case
ii made out for the omission of this, 
provision, and it is to the interest of 
the Government that this provision 
should remain. I think the hon. Min
ister may reconsider the position and 
allow this provision to remain and 
drop the provision contained in clause 
4. I therefore support the amendm^t 
of Pandit Thakur Das Kiargava,

f ^ W h r r  ( s r fw )  ^

^  (^nTT)% T̂RT
I  snqff ^  ti^IrT

(^TT^) ?TT t
^  ^  ^
( ^ )  ^  ^iTHT^snRrrtf^ 

^  ^  ^  w
^  ^  ^  ^  apT I

1 1  ^ ^
^  ^  ^  I  I
^  t  ^  ^  I
#

f ff  ^  ^  11

I  f lk  w  ^  WTK ^  ^
t  5T#3Tr

fjp qfcvTvz* (srrff) ^



?ftT f̂ ra* ^

^  t€T .^ t|»tt 3fm %  ?Rra?ft
^ ^  t  I ^TT5R:

I

%tr ^  XJTt^ ^
w  gt̂  tflrr ^  f

^FTTf^ { ^ ^ )  
(^n ftf^ ) t o r ^ T ^ t  

t  ^  i  I

^  w ^  vt^fhn: I  ^  ^  ^*TT I

T5T ^  t  ^  W  ^  ^
4  >d̂«T>t r^o^ j  I

^ 5 f^  inf^ («ft 5qfT W  IFf!T):
^  .S^ ^  «n ^  ^  Hl^r^TT
^  # ft ^  fOT t  I
^ 5T ^  ^  ^  f w  «TT ?rk ^
^  f r̂# ̂  ^  ^  ^  'i
^  ^  ^  ^  ?fk  ^r»R ^
^  ?ft ^  ^  ^  ^  t
>d»i+1 ^  ^ *t>̂ 0 I

^  f3|W ^  ^  f  I tr̂ F ^  ^

t  fV f̂ Tcpft ^  ^  p"
U ^K  ^  % f*TKr ^  ^  t
^  T̂?*r ^  5ft ^^ htpt
Hnir<*» I  t  ^  [̂f̂ ipTPT

^  ^  ^  (#5^ ) ?  T̂RT
^ 5T|̂  ^  ̂ rr ^  i u^vs-yq
# ?ft T̂TER ¥̂Tcr ^
(«rfTOT^) % 'TO w  f^WT % mr^J- 
TRT ^  feft ’T f^
^m) f̂ f̂t ^   ̂^  ^

'TJHt w  t> ^
T̂TT t   ̂̂

^  TPft ^  ^
«T ^  ^  OTT ^  aHult ^ r  
?ft W # ^  ’im  ^  ’̂ nw^
f  Vr fair «T? t  Pf^r^R ^  ^
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v t fW  *R I 5>P ?rT3r % ?n3 ir w

t  ^  frwT?r 
^ 5nr f% V9 irf, HstK % ^
?1K*ft f^FRft ^RR ^  ^  R̂RTT,
^  ?rf 3mT5[K ^  ^
5fT ^RRft, inf^RW ̂  ^WI4 ^

^  ^  ^  t|
I  ^  cTKR ?TR l  i .^
^ ^  srrf̂ sRT ^  ^  %

ŝfttoFT5T (^iP ^r^r*f4lT) 
t ' ^  f M W r  ( ^ [ ^ -
^ )  5f ^Trm rfh: ^
^ > f  r̂rsT 4̂^

^  t  ^  ^  I  ?flT ^  T T # ^  
^  57fT  ^  ^  T̂ ^  ^  tf ^ 3 ^  ^  
cwrT^iw f  I

Mr. Depntjr-Spfeaker: The questUwi
is:

Page 2, !ine 14— 
omit “ (f), (g). (h )”

The motiaH iwis neQatived.
Mr. E^uty>Speak«r: The question

is:

P ^  2 -
Qmit lines 1€ to 18 

The motion was negatived.

Mr. Deputy-S]»eaker: The question

1956 Property (Amendment) ii:*8
Bill

“That clause 4 stand part of the
Bill”

The motion was adopted.

Clause 4 was added to the Bill 
danse S^iAmendment of secion 1^

Pan^t Thakiir Das Bhargavar I beg
to move:

Page X  line 26—
omit ”in place of the evacuM 
tnutMfi”
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[Pandit Thakur Das Bhargava] 
Yesterday I submitted that so far as 

the general principle of this clause 
goes, I am in favour of it, but at the 
same time there are some words there 
are some words there to which I ob
ject. The words are:

“ ....be in g  in force, to appoint, 
by general or special order, new 
trustees in place of the evacuee 
trustees___ ”

My fear is that it may be argued 
that new trustees can only be appoint
ed if previous trustees existed, where
as I know as a matter of fact that in 
so far as many of the trusts which are 
now assumed to be trusts, there were 
no trustees before. For instance^ in 
regard to places which were existing 
or in use for the last 50 or 100 years, 
there were no trustees appointed, and 
there were many other buildings etc., 
for which there were previously no 
trustees which were being used by 
people for public purposes and which 
have fallen into disuse now. I want 
new trustees may be appointed for all 
places which can be of use, so that 
people may be able to look after thbse 
buildings and manage them. These 
words “in place of the evacuee trust- 
tees” are redundant as a matter of 
fact, because even Where there were 
no trustees, they will have to be look
ed after and managed. If these words 
are taken away, nothing will be lost 
On the contrary, powers will be uti
lised by ^ e  hon. Minister . . . .

Mr. Depaty-Speaker: Is it intended 
to appoint trustees even when there 
were no trustees before, or only when 
when there were trustees before par
tition?

Mebr Chand Khanna; The
positto is that certain trusts existed 
beforiB partition. There were some 
trustees who were managing those 
trusts. Some of them have gone to 
Pakistan, some are still in our coimtry 
today. Our intention is to take powers 
tor the appointment of new trustees 
in place of those trustees who have 
gone away to Pakistan.

Mr. Depaty-Speaker: Simply in
those cases?

Shri Mehr Chand Khanna: May I
proceed further?

Then there are certain trustees 
who have remained behind in this 
country. They have been in charge of 
the property. They know the ins and 
out of these properties, of these trusts, 
they have been managing them lor 
quite a number of years. So, if I have 
understood Pandit Thakur Das Bhar- 
gava’s amendment, ihe meaning is 
that those nationals of India who have 
remained behind in this country and 
were trustees may also be eliminated, 
and power is given to the Govern
ment for the appointment of new 
trustees even in place of the trustees 
who are still here. My point is that 
those who are here are here. Why 
should I disturb them? We are taking 
powers to appoint new trustees in the 
vacancies that have been caused on 
account of the persons who have gone 
away to Pakistan.

Mr. Depaty-Speaker: Only vacancies 
are to be filled; is it?

Shri Mehr Chand Khanna: Yes.

Pandit Thakar Das Bhargava: As a
matter of fact the diflRculty is when 
we come to the provision. So far as 
the words are concerned, they are 
capable of any interpretation. The 
hon. Minister says that it is not the 
intention and his intention is this 
Who is going to look into the 
intention? Every court will look to 
the words used. As the proverb goes, 
‘The way to Hell is paved with good 
intentions*. His intentions are very 
well. We say that in the last amend
ment about joint famil rule 19 and we 
see it here also. But my submission 
is that he really puts into my mouth 
certain things which I did not say or 
even contemplate.

Mr. Depaty-Speaker: I feel there is 
a difference in approach. The hon. 
Member wants that the trustees should 
be appointed by Government whether 
originally there were certain trustees 
or not.
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Pandit Ttaakor Das Bhargava: Yes.
Mr. Deputy-Speaker: But the Minis

ter says that only vacancies are to be 
fiUed.

Pandit Tliakiir Das Biiargaya: 1
want that where there are trustees 
already here and they can Work, they 
may remain and control all these 
institutions. I go further and submit 
that if there is any mosque etc. and 
Mohamedans are living there, I do 
not want to interfere with any rights 
—̂ ven supposed rights—of the minori
ties. It is far from me. From the 
trend of the hon. Minister’s speech I 
imderstood that he wants to put into 
my mouth that I want them to be 
treated in a different way from the 
nationals of this country. It is 
exactly the reverse. I want that 
every Mohamedan in this country 
should be treated just Uke a Hindu 
and there should be absolutely no 
difference. t

Shri Mehr Chand Khanna: May I
draw the attention of the Chair? The 
hon. Member is alluding to me. If I 
may remind him, his name was taken 
by my friend at my back. He quoted 
Pandit Thakur Das Bhargava’s name 
more than once bringing to your notice 
that that appears to be his intention. 
I did not say so.

Pandit Thakur Das Bhargava: Even 
now it is not my intention.

Mr. Depnty-Speaker: I was in the
Chair. It was made clear that that 
was not the purport of his imputation.

Pandit Thakur Das Biiargava: I am
not criticising him for what he has 
said. He is entitled to say anything 
he likes. My skin is too thick. But, 
at the same time, I should say that 
when he interpreted this that I want 
the old trustees to be removed, I could 
have said that if I wanted to say so. 
I fully know the meaning of the words, 
*it shall be lawful for the Government*. 
It does not mean that Government is 
bound to have new trustees.

What I want is that in places where 
previously there were no trustees 
existing, in those places, Government

should be authorised to appoint new 
trustees. I never said that the old 
trustees should be removed.

Mr. Deputy-Speaker: The hon.
Minister has made it clear that Gov
ernment’s intention is simply to fill iq) 
vacancies caused by the migration of 
Muslim trustees. It is restricted. In 
that case, if this Bill is passed, Gov
ernment shall not appoint trustees for 
trusts for which originally there were 
no trustees.

Pandit Thakur Das Bhargava: This 
.is exactly my point I wanted to 
jover those cases. If the Government 
do not want that, it is their own look
out. I wanted that in places where 
there were no previous trustees, the 
Government should be given power to 
appoint trustees to keep them in good 
use.

Mr. Deputy-Speaker: Has the Gov
ernment considered this position where 
there are properties and there are no 
trustees! Supposing there are mosques 
or some other properties and there 
were no previous trustees. In order 
to preserve those properties and to 
efficiently manage them, has Govern
ment envisaged that it would have 
some need to appoint trustees because 
Mohamedans from those areas would 
have gone now and the intention of 
the Government is to preserve those 
properties intact?

Shiri Mehr Chand Khanna: You
hav^ exactly interpreted the view
point of the Government. I was not 
visualising any properties for which 
there were no trustees. If there were 
any properties for which no trustees 
had been appointed, and if those pro- 
I>erties now vest in the Custodian we 
shall have to take into consideration 
the preservation of those properties in 
order to be put to ‘proper use.

Shri U. M. Trivedi: May I put one
question? If there were no trustees 
for any property, how could that pro
perty become evacuee property? By 
what process of law can it become 
evacuee property ana now can it vest 
in the Custodian? Unless and until 
there is some owner who has evacuat-



[Shri U. M. Trivedi] 
ed, there can be no evacuee property.
Property which does not belong to 
anybody or is not vested in anybody 
does not become evacuee property.
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Mr. Depnty-Speaker: That is a 
different question now. That is a 
legal question and we will not be able 
to decide it here. The question is 
whether we can think of any pro
perties for which there were no 
trustees before partition and now the 
I>ersons living there or who were in 
charge have migrated to Pakistan and 
the properties have to be maintained 
and to be taken proper care of. Pandit 
Thakur Das Bhargava is worried about 
such properties. He wants that 
trustees should be appointed for those 
properties also. The words that are 
there now in the amending Bill cover 
only those cases where there have 
been vacancies and which have to be 
filled up. If I can follow Pandit 
Thakur Das Bhargava correctly, what 
he wants to know is what would 
become of those properties for which 
there were no trustees before and 
which we want to preserve. It is for 
Government to consider whether there 
would be any necessity for safeguard
ing those properties. The Minister has 
given his reactions.

Pallet Thakar Das Bhargava: May
I submit a word in view of what has 
fallen from you and from the hon. 
Minister?

Shri Mnlchand Dube (Farrukhabad 
Distt—^North): rose—

Mr. Deputy-Speaker: One hon.
Member at a time; both are on their 
legs.

Pandit Thakur Das Bhargava: You
have interpreted me absolutely cor
rectly. I have put the question. I 
find ^ e  answer from the hon. Minister; 
it is ^ t  Government have such pro
perties also for which there were no 
trustees previously.

Shri Mefar Chand Khaana: I did not
say 1*iat It never entered my mind 
|tot there were some properties like 

riJat/ which might have vested in the 
CustodiaxL

Pandit Thakqr Das Bhargava: I
would submit for your consideration 
that in Hissar there are two schools 
attached to a mosque where previously 
Students used to read. Now, Govern
ment is possessed of them. There ^ere 
no trustees at all previously and the 
people used those  ̂ properties. I am 
only bringing it to the attention of the 
hon. Minister. • In such cases where 
the buildings are there no trustees 
existed previously and there will be 
no trustees now. I only want that so 
far as these properties are concerned 
where there were no previous trustees 
and where you have taken over the 
properties there should be trustees to 
look after them and have them 
utilised properly. If the hon. Minister 
is not willing to accept an amend
ment from me, he may have his own 
amendment.

Mr. Deputy-Speaker: No implication 
of that kind, that he is not prepared 
to accept any amendment coming 
from the hon. Member.

Pandit Thakur Das Bhargava: I
do not wish that my amendment 
should be accepted. If the hon. 
Minister feels the necessity for that 
let him make a provision.

Shri Mulchand Dube: Mr. Deputy- 
Speaker, there can be no trust except 
by appointment of trustees and where 
there are no- trustees th^re can 
be no trust. A trust is said to be an 
obligation annexed to the ownership 
of property and the trustee is deemed 
to be the owner. If the trustee has 
migrated to Pakistan, then, another 
trustee has to be appointed in his 
place. If there were no trustees from 
the very beginning, in the first place, 
there would be no trust; and, in the 
second place, the District Judge would 
appoint new trustees and the matter 
would take its ordinary course.

Shri U. M. Trivedi: Sir,.
Mr. Depnty-Speaker: The hon.

Member should be brief.
Shri U. M. Trivedi: I would try to 

be very brief in putting my viewpoint



I have to place my viewpoint before 
the House.

Mr. Depnty-Speaker: I have asked 
him only to be brief.

Shri U. M. Trivedi: I am always 
brief; I will never dilate upon it.

Mr. D epnty-Sp^er: He reserves
the judgment also to himself?

Shii U. M. Triyedi: As this clause 
is worded today» the difficulty is very 
patent and the explanation that has 
now been given on the point raised by 
Pandit Thakur Das Bhargava creates 
other difficulties also. In the first 
place it pravides that new trustees in 
place of the evacuee trustees will be 
appointed by a special order. That is 
one aspect; there are certain properties 
of which they were trustees or they 
might have been trustees who would 
have been dead and gone and so they 
would not become evacuees also.
Now they are situated at such places 
where under the ordinary law people 
interested in them can only be the 
persons who can be appointed and 
such persons do not exist.

Under section 92 of the Civil Proce
dure Code persons who are interested 
in public or charitable purposes, can
not be appointed if those persons do 
not exist. I would ask: What is going 
to happen to such properties if their 
position has been taken by the 
Custodian? It is perhaps on such pro
perties that a reference is made, i.e., 
that such properties are being used 
either for schools or for some other 
purposes. All the arrangements are 
being upset on account of this provi
sion. So I would Hke to hear the 
views of the hon. Minister in tills 
respect.

?ft ftRTi «tT f r
(JPHTP) ^  ^

f  I *rr< ■'€ 
t w !>) I; 'TfP ’ i f f  f  ^
^ I, f
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fT t  ^  ^  ^  *
3fr W T  ^  to  ( ^ i ^
f ^ )  t  ^  I
Jttt OT 3TRr?R zrr
!pq€f (srarra % t

% «fl5# if VST
f  I

% T ^  «r ^

t  ^  ^  ^

(srfw )

tT̂  5nfr>^
nrr ^ fT  ^  ^

^  ^  w it I ^  ^
^  ^  2IT ^  fTTC 

g I ^  ^  ^  ^
% T  3ffT  ^  ^  ^  ^

TRT vr ^  t  ^

^  ^  t  ^  ^  f

I ^  %TT ?jYt

CTfT ^  ^  ^  f
(f^ ^ ) «rRTT I

^  . . . .

W « n i  : 5t|.T ^  ^

"in  place of evacuee trustees”

^  ( f ^ ^ )  

^  i I I  C »
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^  ^  ^  ?rr

^snf^ I

Mr. Dcputy-Spcaker: Should I then 
put the amendment to the House?

Pandit Thaknr Das Bhargava:
Certainly.

Mr, Depaty-Speaker: The question
is:

Page 2. line 26—
omit “in place of the evacuee 

trustees” .
The motion was negatived.

Mi . Depnty-Speaker: The question
is:

*That clause 5 stand part of the 
Bill.”

The motion was adopted.

Clause 5 was added to the Bill. 
Clause 6 .^  (Amendment of Section 16)

Pandit Thaknr Das Bhargava: I beg
to move:

(i) Page 3, line 26—

after “this sub-section” insert:

“or any other law” .

(ii) Page 3— 
after line 29 add:

“ (2A) No property shall be 
restored to any evacuee or his heir 
except under the provisions of 
this section.”

I am not moving amendment No, 6. 
You may remember that yesterday I 
toc^ great pains to explain my point 
6i vienr, and I do not want to repeat 
those arguments at least here, because, 
as a matter of fact, my fears nav« 
been aroused by a provision which it 
coming in the other Bill. I want to 
foretell and to ‘scotch* the views held 
by the framers of this Bill. There

fore, I am anxious to see that these 
words, namely, “No property shall be 
restored to any evacuees or his heir 
except under the provisions of this 
section” should be added, so that if 
the Government chooses to bring for
ward such a provision as I referred to 
yesterday (20A of the other Bill) and 
it is passed by the House, it may come 
into clash with this provision. I am 
anxious that when we have a provision 
for a particular purpose, it will not 
turn out to be infructuous but the 
Government wants to take away all 
the powers. The purport of my 
amendment No. 7 is exactly for that 
purpose. If the hon. Minister thinks 
like me or wants to make a change in 
clause 20A of the other Bill and brings 
it in line with the provisions under 
section 16, then this amendment will 
become unnecessary. We want to 
keep the law about the properties 
intact. From what fell from the hon. 
Minister yesterday I imderstand he 
does not want to have any new powers 
and he is himself anxious like me that 
the evacuee gets the property only 
when is entitled to the property. This 
is explained imder section 16 and the 
hon. Minister does not want to give 
away from the compensating pool. I 
read out yesterday from the proceed
ings, dated the 25th of September that 
that was the intention of the previous 
Minister and now I understand the 
purpose of the hon. Minister is also 
the same, but as long as that provision 
under clause 20A exists, I am bound 
to bring to the notice of the Govern
ment and the notice of the House that 
if that thing comes in, then my amend
ment should be added therein. I 
waited for the hon. Minister to reply 
to this part of the Bill, but the hon. 
Minister gave us lectures and indulged 
in platitudes, on that touching the 
real point in issue. I have personally 
seen in Gurgaon that the properties of 
the Meos were rightly restored. The 
refugees were in occupation of the 
houses and lands for a long time. We 
gave the Meos other lands and houses 
and they were taken by them. After 
4 or 5 years the original houses and 
lands could not be restored. In such 
a case other properties are being
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given. I am not objecting to this. No 
sane person will object to this. What 
I object to is that we enact a provi
sion in the act and then abrogate it 
in another Act. I consider that this is 
wrong. I am as anxious as anybody 
else ‘ that right application under 
section 16 should be accepted. I have 
done my very best so far as the Meos 
of Gurgaon are concerned. I am thetr 
duly elected representative. Even 
when I go to my constituency, I try to 
find out what persons are there whose 
properties have not been restored, 
which ought to have been restored. I 
brought an amendment in this House 
and a Tehsildar was appointed and 
everything was done at that time. 
Even now I am trying to see that their 
lands are also restored. So. far as 
the Meos are concerned, I have tried 
to see that those persons who did not 
go to Pakistan get their p||)perties 
here. It is entirely wrong to assume 
and mischievious to think that I do 
not want them to get "their properties 
here. At the same time I do not want 
any sort of leniency or any sort of 
invalid concessions about which the 
Health Minister has spoken. That is 
all that X submit

So far as this matter is concerned, 
let the hon. Minister not misunder
stand me. What he has proposed in 
this section is already being done. At 
the same time if he wants to take 
away the provision in section 16 by 
enacting in section 20(b) the words 
^^notwithstanding anything contained in 
the Evacuee Property Act and this 
Act” , I object to it very seriously. It 
is these words which I object to very 
seriously. I hope the hon. Minister 
will not choose to misunderstand me. 
Both these amendments are imneces- 
sary if he agrees to the amendment in 
section 20(b) of the other Act. Other
wise I will press these amendments.

mr. Depaty-Sneaker: Amendments 
moved:

(i) Page 3, line 26— 

after “this sub-section” insert:

"or any other law” .

(ii) Page 3—

after line 29 add:

"(2A) No property shall be 
restored to any evacuee or his 
heir except under the provisions 
of this section.”
Shri Mehr Chand Khaima: I am

grateftU to Padnit Thakur Dasji for 
drawing the attention of the Govern
ment to a certain lacuna that has 
occurred. My intention is exactly the 
same as that of Pandit Thakur DasjL 
When we take up the Displaced 
Persons (Compensation and Rehabili
tation) Amendment Bill of 1956, in 
clause 6 I myself propose to move— 
and I think that will meet his purpose 
—that in page 3, in lines 3-4, for the 
words "*has made an application” 
substitute “is entitled to the restora
tion of any evacuee property on an 
application made by him in this 
behalf'.

Pandit Thakur Das Bhargava: In
view of what has fallen from the hon. 
Minister, I do not think that these two 
amendments are necessary.

Shri Mehr Chand Khanna: Thank 
yoiL

Mr. Demity-Speaker: The hon.
Member then wishes to withdraw 
them, that is, amendments Nos. 7 and 
8.

The amendments were, by leave, 
withdravm.

Mr. Deinity-Speaker; The question
is:

“That clause 6 stand part of the '
m u.”

The motion was adopted.

Clause 6 was added to the BilL

Clauses 7 to 11

Mr. Depaty-Speaker: There are no 
amendments to clauses 7 to 11, and I 
shall put them together.

Shri Mnlchand Dube; There is an 
amendment to clause 7; I have given 
notice of it this morning.
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Then thatMr. Deputy-Speaker:
-cannot be accepted.

Shri Mulchand Dnbe: If the hon. 
Minister accepts it, it may be allowed. 
I have asked lor the insertion of the 
following words:

“Provided that the Custodian- 
General shall hear the appeals in 
the State in which the property m 
question is situate.”

Shri Mehr Chand Khanna: What
actually happened was that after Shri 
Dube made his speech, when the time 
for reply came, he was unfortunately 
not present in the House. I made it 
clear then that I shall make every 
possible effort that in case in a State 
the number of cases require that a 
Gustodian-General should go there 
himself to hear the appeals, I will have 
necessary instructions issued. That I 
said yesterday. But if there are one 
or two solitary cases, perhaps it may 
not be in the interests of work. If 
the Custodian-General, for instance, 
has to go to Hyderabad, it takes about 
8 to 10 days in going and coming and 
that will hold up other work very 
Mrjpusly. So I said yesterday and I 
repeat that in the interests of the 
litigant public, I will try to do my best 
tha  ̂ ii^tead of asking them to come 
all thê  way from long distances to 
Delhi, if the work requires it, the 
Custodian-General shall go to those 
places and hear the appeals on the 
spot.

Mr. PepKty-Spe^ker: That is all
right.
. The question is:

‘That clauses 7 to 11 stand part 
of the Bill.”

The motion was adopted.

Clauses 7 to 11 were added to the 
. BilJ.

^ause 12— (Substitution of new
• section for section 48

Pandit . Thakoif Das Riar^ava: I beg
to move:

,(i) Page 4 ^
omit linef 20 10 ̂

(ii)

omit lines 34 and 35, and 1 and 
3 respectively.
fou will be pleased to observe that 

in clause 12, which relates to s^tion 
48 oi the previous Bill, which was a 
very simple one, the original clause 
ran thus:

“ Any sum due to the State 
Government or to the Custodian 
under the provisions of this Act 
may be recovered as it were an 
arrear of land revenue.”
That means, in simple English, 

tiiat the modes of recovery were 
given. Arrears of land revenue, as 
you know, are recoverable in ways 
which are quite different from those 
mentioned in relation to execution of 
decrees. But if there was any sum 
due, the mode of recovery was 
that a i>erson could be dealt with as 
if they were arrears of revenue. But 
so far as the question of liability was 
concerned, so far as the question of 
limitation was concerned, they were 
all such as could be decided only by 
the civil courts.

Now the whole scheme of this Act 
is that in regard to a very few 
matters, civil courts have been given 
authority, and in regard to all other 
matters the authority is given to exe
cutive officers because we feel that 
the matter might be dealt with ex
peditiously and rightly.

Yesterday somebody made a com
plaint without understanding the law 
that evacuees were not given the 
right. I may refer to section 16 and 
other sections in which evacuees 
were given much more rights than 
refugees and others or local people 
because we wanted that because their 
properties were at stake, their rights 
should be secured. It was in conse
quence of that that a particular re
ference was made in section 16 to 
the powers of the civil courts, and 
they could go to the civil courts and 
in case of any such appeals, the Dis
trict Judge should hear them. These 
rights are not given to the local 
people or to refugees.



The innovation now sought to be 
made is very serious. Kindly - see 
section 48(2), which says;

“If any question arises whether 
a sum is payable to the Govern
ment or to the Custodian within 
the meaning of sub-section (1), 
the Custodian shall, after making 
such inquiry as he may deem fit, 
and giving to the person by whom 
the sum is alleged to be payable 
an opportunity of being heard, 
decide the question; and the de
cision of the Custodian shall, 
subject to any appeal or revision 
under this Act, be final and shall 
not be called in question by any 
court or other authority.”

All the High Courts were agreed 
that this question shall be decided 
by the civil court alone. Many 
persons went to the High Court in 
this connection and it was decided 
that as a matter of fact it was the 
civil c<SUrts alone which ' could de
cide whether a particular sum is 
payable to the Government or to the 
Custodian. Now the Custodian him
self becomes the judge, and *no 
person can be allowed to become a 
judge in his own cause* is violated.

Yesterday it was assumed that 
evacuees would also be proceeded 
against undier this or sub-section (3).
As a matter of fact, it is only the re
fugees who will be the persons 
affected. I do not know of any rule 
whereby the law of the land should 
be abrogated in this manner without

• violating article 14 of the cwistitu- 
tion.

There are two questions, one re
lating to limitation and the other re
lating to liability of the person con
cerned. Now the proposition is that 
in the interest of Grovemment, in the 
interest of any persons except those 
who are liable, the powers may be 
used by the executive officers. They 
will themselves say that so much 
money is due, and they will in addi
tion say that they will decide that 
the law of limitation will not work or 
apply to the case and they may ask 
the man concerned to pay the money
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or else the man may be arrested. 
These questions arise in cases where 
money is realised as arrears of land 
revenue. I am loath to arm the Gov
ernment with these powers. How is 
the arrearof land revenue collected? 
You know it better than myself. The 
man is called. A  formal notice is 
given. And then he is put in jail 
direct. But in the decrees of civil 
court relating to money, no person 
can be arrested. But, here he can 
be arrested and put in jail. Any
thing can happen.

Why is the law of limitation abro
gated? I waited and waited that the 
non. Member would give some argu
ment about the abrogation of the law 
of limitation which has stood the 
test of centuries. It is to be found in 
all civilised countries and in our 
country also. But in the year 1956, 
today, the hon. Minister is taking 
away this law. He does not even 
give discretion to the officers so that 
they may discriminate and relieve 
hardship so far as these refugees fire 
concerned. He is making the plaintiff 
himself ttie judge. I need not go into 
the original principles of the law of 
limitation. It is absolutely clear tiiat 
such a long time—five or six years— 
\as elapsed. The position of the de- 
fendent has c h a n ^  and so much 
time has passed. All his finances are 
to be looked into. Why had not flie 
Government recovered it before? 
Tliis power to attach all his proper
ties and put him in the jail should 
not be there. There must be some 
emergency or anything of Aat 
nature; otherwise, I do not see why 
the law of limitation should not be 
enforced and why the plaintiff him
self is to be in the place of the 
judge. In a democracy, the first 
principle is that the law of the land 
should prevail. We shall not have 
unusual laws or emergency laws in 
times of peace. I take very strong 
exception to th^e two provisions 
being enacted ^ in s t  the refugees, 
who have of n^iiing to pay and are 
impecunious. The hon. Minister ksbws 
their position better than ihyself; 
he knows their condition, theit^iipeds 
and the amount of belongini^ f e w  
are they to pay? They lost! ^hat-
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[Pandit Thakur Das Bhargava] 
ever they had before. How the hon. 
Minister i>oi2nces upon them and 
wants them to pay for things which 
have become barred. This is un
heard of. I very strongly oppose 
these. There was an emergency when 
Evacuee Property Act was barred 
and something was happening then. 
Nothing is happening now. So, why 
should we change the ordinary law 
of the land? It has been said that 
the Administration of Evacuee Pro
perty Law was an unusual law; every
body is complaining about i t  Those 
were the circumstances at that time 
when we had to pass that law. Why 
should we pass this law, in times of 
peace, against those very persons 
who have come here as refugees? 
You want to change this law to their 
detriment and squeeze every pie out 
of them— t̂he pie that you have not 
been able to squeeze all these years. 
There is no justification for changing 
the ordinary law of the land to their 
detriment The protection that the 
civil courts give to every local man, 
to the 37 crores of inhabitants of 
this coimtry, is taken away in the 
case of these helpless persons? Is it 
right or is it just? So, I would only 
ask the hon. Minister to consider 
what I am saying sympathetically 
and not to enforce ihe provisions 
against the refugees* interest

Blr. Depnty-Speaker: Amendments
m oved:

(i) Page 4 ^
omit lines 26 to 33.
(ii) Pages 4 and 5—
omit lines 34 and 35, and 1 and 2 

respectively.
Shri Mnlchand Dube: This ques

tion of limitation may be divided into 
two parts. One relates to the dues 
that might have been barred before 
the property was declared as evacuee 
property and the second part may 
relate to the dues that had accrued 
after the property h i  been dec
lared so. In regard to the second 
part, there may be some justifica
tion because of the default of the 
Custodian or some other person in 
failing to recover the dues. In
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regard to the first part, that part of
the dues which might have become
barred before the property was taken 
over, there does not seem to be any 
justification for not applying the 
law of limitation.

Mr. Deputy-Speaker: Pandit C. N. 
Malviya. Enough has been said and 
so he may be brief.

Wo invrfhr :
^  m  f  I

^  ^  ^  ) ftjZTT
w  f  ^  ^  arft^ (5P^-
m )  IT srrr^vT f  ̂  ^

«frT ?TRr ^  ^
‘"The decision of the Custodian 

shall be final and shall be called 
in question by any court or other 
authority**.

f^ T  t  %  ^  HmviTd ’tnfr ^  

fHTfTT fp  w  ^
% ^  ^  ^  

^  v*:x ^
T m  ^  ^  Tmrmw

fT PHMdRT t  |

I ^
srtttt ^  IT TrrW g ^

*frt ̂  ^  ^  w irr<

JfT ^  -Ml̂ i ^  ̂  ^
I  ^  #  5IT ?ET̂ grr «TT I

frs *rr7?r (sfhFfm «̂rr

t  ^  ^  *i5t fvi^n 5^

^  ^  3̂WTEr ^  t
VTW ^  T̂PT >dr|̂ T
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^  ITsgr I  I ^T*fRrft ^

^ IT R ^ # ^ t^ 5 1 T T fi (f7T^|!P?RniT% )

§  ^31^ ^  ?> I f  5w

^  ^  ^  ^fr-
^  Îc<T ^  ^

«T ^ R  ^  ^  ^ \ ^  ^  7̂̂ 3TR?Y
(sitq’ ) ^  ii?t 17̂  MIRT'̂ I’T

fk^hnr fT ^  srrf r̂sR ^
$T W\T  ̂^  ir^ZTR 5̂TT ’TpTcT

I

3nRT (q<h^fhH)
^  ^ I ^  ^  <̂ CI

^ ^  ft» ^  ^NVd ^  t' I

^  ^  trap ^
^  |f ̂  ^  ^  ftraT^
T ^  f  I ^  f t ^

?TN€f ipT m w r  t , w ^
?fV< ^ ^  4>IH;;1 ^
^ 4^f ^  flWT (^ R h f^ ) ^T

t' ^  w  (3 R ^ )
^  ĴT*TT T^  t?  ^
wf(^ (^T »r) ^  ^TTf5r 3rra- $fi-

n̂ra" ^  ^  I ^  t  f% ^
( f ^ )  ( q f ^ )  t ^ l

W  (?2iFrT-
^ )  ^  m w  #  3TR ^  I ^
^Hici T̂Tsr ^  J ?

f  «ftr ^  ^
f w  I  %  irnr# ^  fW n T
^ I ^  ^  T̂TfT# ^

3rR fv  (^Rrhnrfqwin?)
WRT ^  «l+K ^  5̂TPT I 4l*jM ^

^  ^  ^  WTT «rT eft
^  ^  ^2RT«ft? v ^ f^  A 

yr fktm  g  fftr ij|?r
^  ^  3TRT 3FT w h r  ^TOT g f r

Shri Gidwani (Thana): I rise to 
support these amendments. Parti
cularly the process of recovering the 
arrears of land revenue is such that 
it should not be on the statute book. 
I do not know if, in former times, 
when there was no popular Govern
ment, this kind of a recovery was 
allowed and rules were made to that 
effect. But, now the times have 
changed- In the present circum
stances, when we have declared the 
socialist pattern of society as our 
objective we should not resort to this 
process and reduce the person con
cerned to a deplorable condition. If 
arrears are to be recovered from the 
displaced persons by that process, it 
means a deterioration in their condi
tion. I have known cases where they 
had not been able to pay rents for 
their quarters. Their goods have been 
attached and they were ejected from 
their houses.
13 hirs.

'Riat is one of the main reasons why 
Pandit Thakur Das Bharagava has 
brought this amendment, particularly 
when he says that the law of limita
tion should be there and no extra
ordinary procedure should be adopted. 
On the contrary by that procedure, 
further proceedings will not be carried 
on and the work wiU stop automati
cally. I do not know what will be 
the total amount recovered by that 
process, but it is likely to create a lot 
of hardship to the refugees. We 
should not, therefore, adopt a proce
dure which will really affect adverse
ly the interest of the displaced per
sons and cause hardship to them.

Therefore, I support the amend
ment.

«ft *1^ : 'alHN fe 'ft
<9TW,

^  pTT f  ft?
f w r )  ^  (^T^) #

(RTfer) ^ I ^
^  ^  T̂T ^

^  ITSPR
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[«fV ^  ^

f  f , eft

% 5fHr ^  fRR ^

? n ^ )  ^  
f ^ t  w f  ^  f ,
1̂ TO*T
^ T  t  «ftr 'T f ^  r<g3 <r̂ TH ^  ^
aTR” ^  '3tl«T>l

f , ?̂TT f  I ^  T̂RTT

^ t ; ^  ni'<M V ^ t  fy  ̂  ̂  (??rRT- 

^  ^  ŝrrJ iit ^
^  ^  ^  <̂ĝ <Ŝ K̂ d ^  T I ^

5Tf ^  ^  t  ^  ^  ^  ^ ^
T̂PTT ^ I ^F*TO ^ ^  »fHr

^  ^TRT (^ rf^ ) ^  I ?rrT

^ ^  V̂ RTT %■?! f% f̂[T
( ^ T ^ )  ^RW ff ^  

t  f^RRT ^  t ,  ^  W
^  5ft ^  ^ct̂ FTT

^ d l ^  ^  I TRT

?T5rRT ^  ^  f
^  fV  f^TVRft im RT^ W I  I 

^ ^  ^  ^  T̂TWPff W T  ^  ?fk  
NdH«»>T «WH ('?T ^ ) ^  ^  ?ftT ÊTPT̂  

fSJ ^  ap 5TPTf^ ^  I
^  ^  ^  ^  ^ ^  înXT f̂ JTRTT
f  f  ?TT5r r*i+1̂ 1 5̂TRT-
^  ^  ^  ^  ^  ^̂ TRT fsnPTT t  
^  V  ^ 7 ^  e;i( rTT^ ^ T T  f  I

M(#<I CTFT ITO m*\  ̂ : T̂R" TO 
?Pft ?T|1f TOT ?

«it fRTT : ?rrr ^rr^ f
^  \ OTnrrlwf ^  ̂ m  

^ f  ?flT «R K
^  ^  I ?ft ^  WT T ^  f  \ A
fJT t

Fffw ETVT >iPnr: virnT Rf^H 
x̂ . i  I

^T«n : A n̂raRTT 
i  \ ^  ^  2Tf[ f  ^  ;sR- ?n w r
^  Tm ( ^ ^ )  ^  ^mr t

% ^  ^  ^  ?T^ 3THT I

^  ^ f% 
?FTT ^  f̂ nFm# ^  T̂TT f?KT 
^  = ^ ' ^  ^  ^  f  #  4  ?T I

^  ^  f  1% r*ini1 ^  ^^rrft 

r̂nRT  ̂ t» ^  f r o #  t  ^  ^
(^R^TT STRT f̂ rf̂ T̂ ) f ,  

^*R *Ŝ HI f^P  ̂ f  %  ^t|  3̂̂

(fT  ?nr#^) #3T t ,  ?HR ^  ^3^r 

% T̂Rf- 
f^npTT

^  ^5TT  ̂ I T̂  shvtH
^1*7%)^ f i m  ( f ^ )  

+<al, MIH<iT ('51Md»0i|

^  5TT^ t  I ^  5̂RTt- 
^7^, f ^ i  ^  TÔ TT
f  ^  »T  ̂ ^  «̂f>dl
^ ^  f^^cft W ^  ^ I

^ rf^  4  #  SRTPT Tfft f̂ r̂r ^  i ^

f  f% WVK ^  tTtI f  ^HKi ^
% ?TR>Tfr^ t  ^  ^  ^

I 3ft T ^ >d t̂i '*jHi«( 

«rr5rr *PTt ^ \ ?ri^
^  ^  «ftr ^  î TT̂ itTf
^  f  r̂r f̂ R̂TT
^*T# ^  ^  ^T^FRft

^  ^  «rk ^ (iTTiT#)
v^R^fr^R ( ^i^iimr^yr ^ r fqyT<.) 
^  ^  eft iTTvT^ ^ IT^ #  O T ?

?ft •TC’ET ’•f^T 3rrw  ?tH

^  ^  f  I ^  ^nr
^  ^  ^  t| t  ft» ^  ^rWf^rit
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% ^  ^  ^  ^  R̂TPTT t ,
^  T̂RT t  ^  ?n t
^  ^  ^  ??RTOf ^

^q>ainl f^^HF f  ^  f^anl >»lr4t
^  I ^  V J ^  ^ r i f^
(Vfsmrf) ^  ^

(̂ TRPTT) *FT5T ( ^ ) *f>’̂ *i ^  <̂sKT 
t  ^  ^  ^  ^  ^  
t  ‘

«ft Plf i TRl : ?TP?» ^
(SRHTTT ^FTR) ^  ^

t  i ' '

«ft ^  : 5irT ? m
^  ^  ?rr#  ^
^  1^ f  ^  ^  ^  r̂ssn’ I
^  ^  TTftiri' ^

r̂pTT t  ^  f t  'TT I
^  ^  t  ^  M  % ' 1̂ #,

5RTJ y ir f^ , ^  ^  ^  fT3^ vrrm  
^  ^  |?TT t  i ^

q fw  5 1 ^  ?mr ^
t ,  JVifqg^  (q r fW n )9 n ^

I  I flTT ^  T|t I

^  ^  fFTT: t  ^
W  T ^ f  I ^  %TT Sfnw t  ^  ^  ^
^ ctr f^  ^  ^nrf ^  t| ^

^  ^ . . .

Shri D. C. Sharma (Hoshiarpur):
Sir, words should not be puft into 
my mouth which I did not say. What 
I asked him was how long the De
partment would continue; I do not 
bother about its continuance.

«ft ^  ^  W
t  ^  ^  w m T R T 

SOI L.S.D.—2
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^  f s p ^  fft t
qq̂ TT ^  «fk ^  f 5 W ^

( f ^ ^ )  ^  ^  ^  I

^  t  ^  ^  

rft t  ^  ^  ^  f% ^
( ^ )  ^  ^  ^  rn+Rft 

^r?K | f frk  hhT ^  t  ^  ^  ^
^  f¥ r % ^  ^  f^TWt 5tr^
’fTTR ^  ^ q f t  I ^  ^

^  ?rr?^  % fFRT fTT^ f  
'TT^ (^ a + H ) ^  ^  ?TT («^Mq1n )
^  1 +l <r dT<r̂ *t' ^

5mRT^ | f I  ?fk  3ft
(srî BFT ^

%(T I  f  ̂
• -

Pandit Thakar Das Bharffava: May
I put one question? Supposing it is 
the intention of the hon. Minister; the 
intention will remain with him. 
Where is it expressed here?

Every day we hear that a parti
cular thing is not the intention, as if 
every word of his intention is convey
ed to every officer, who is not able to 
read his mind. What is the difficulty 
in putting his intention on to writing 
in the measure before us. Even they  ̂
can be recovered as long as this 
continues. I would request him 
kindly to make an exception if he 
so desires. What is the good of his 
telling us: “This is not my inten
tion” ? His intention remains with 
him. I would request him to amend 
it if he wants to do so, but let him 
make his intention clear in words.

Mr. Depnty-Speaker: I shall now
put amendments 9 and 10 to the vote 
of the House.

The question is :
Page 4 -
<miit lines 26 to 38.

The motion was negatived.
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Mr. Depaty-Speaken The question 
i s :

Pages 5 and 5—
omit lines 34 and 35, and 1 and 2 

respectively.
The motion was negatived.

Mr. Deputy-Speaker: The question 
is :

“That clause 12 stand part of 
the Bill ”

The motion was adopted. 
Clause 12 was added to the BilL

Clauses 13 and 14 were added to the 
Bill.

Clanse 15.— (Provision of Section 
18 etc.)

Pandit Thakar Das Bhargava:
I beg to move:

Page 5, line 32—
after “all appeals” insert:

“pending at end”.
1 gave my reasons yesterday, I do 

not want to repeat them. If the hon. 
Minister has not been impressed by 
those reasons, I do not think he 
will be impressed by any reasons 
that I may advance now. I place my 
amendment for the acceptance of the 
hon. Minister and the acceptance of 
the House. So far as my reasons 
for the same are concerned, I do not 
want to add anything.

Shri Mehr Chand Khaima: I gave 
my reply yesterday. Sir.

Mr. Depaty-Speaker: The question 
is:

Page 5, line 32— 
nfter *"all appeals” insi^:

“pending at end”.
The motion was negatived...

Mr. Dcpnty-Speaker; The question
i#^ . ■

‘That clause 15 stand part of 
the Bill.”

The m otion was adopted.

Clause 15 was added to the BilL

Clause 16 was added to the Bill,

Clause 1, the Enacting Formula and 
the Title were added to the BilL

Shii Mehr Chand Khanna: I beg
to move:

“That the BiU be passed.”
Mr. D^puty-Speaker: The question

is:
“That the Bill be passed.”

The motion was adopted.

DISPLACED PERSONS (COMPEN
SATION AND REHABILITATION) 

AMENDMENT BILL
Mr. Deputy-Speaker: Before we

take up the next Bill I want to point 
out that we have already overdrawn 
our time by about two hours and 
fifteen minutes. Now we should 
make an attempt to see that the BiU 
is finished by three o’clock when we 
take up the discussion over the rail
way disaster.

The Minister of RehabiUtation (Shri 
Mehr Chand Khanna): Sir, I beg to 
move:

'That the Bill to am«nd the 
Displaced Persons (Compensation 
and Rehabilitation) Act, 1954, 
be taken into consideration.”
I have already explained the 

reasons for which it was necessary 
to amend the Administration o f  
Evacuee Property Act, 19M. Some 
of the amendments in that Act have 
necessitated consequential amend
ments to the Displaced Persons 
(Compensation and Rehabilitation) 
Act, 1954, also. Firstly, in certain 
cases evacuee properties, which are 
restorable imder provisions of Ad
ministration of Evacuee Property 
Act, have already been acquired and 
allotted to displaced persons. In 
some cases, it may not be expedient 
or practicable to restore the whole 
or any part of such original pro
perty. Therefore, it is necessary that 
some provision should be made to
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give alternative property or cash 
compensation to the evacuee owner; 
hence the addition of section 20(A), 
which will enable us to do so.

Secondly, as mentioned already, 
some doubts had been cast on the 
powers of the Custodians to recover 
certain types of dues imder section 
48 of the Administration of Evacuee 
Property Act. Section 21 of the Dis
placed Persons (Compensation and 
Rehabilitation) Act, which was based 
on section 48 of Administration of 
Evacuee Property Act, also has to be 
ajnended on the same lines.

V/e have taken this opportunity to 
remove certain other difficulties 
which were being experienced in the 
implementation of the Compensation 
Scheme. Coming to section 2(d) 
uii), the existing definition of 
“Public Dues” contained in clause 
lui) of sub-section (d) of section 2 
of the Act does not cover the dues 
of a Corporation, or other bo(^es, or 
mdividuals, to whom house building 
loans were granted by the Ministry 
of Rehabilitation for construction of 
houses and who in turn sold these 
houses to displaced persons. The 
Sindhu Resettlement Corporation 
which constructed houses fot dis
placed persons at Gandhi Dham is 
one such body. By the proposed 
amendment, it is intended to include 
the amounts due from displaced 
persons to these corporations or 
bodies, in the definition of “Public 
Dues” .

With regard to section 2(e), the 
land claims of displaced persons from 
West Punjab and those of Punjabi 
extraction, were registered imder tiie 
East Punjab Refugees (Registration 
of Land Claims) Act, 1948, and under 
the corresponding Patiala Ordinance 
and PEPSU Act, and they were al
lotted agricultural land in Punjab 
m d PEPSU, under tiie Quasi-perma
nent Allotment Scheme. These allot
ments are now being made perma
nent. Some of these claimants, 
however, could not be allotted land 
80 far. It is estimated that about
8,000 of such claimants had not been 
allotted any land, the claims of about

1,000 had been partially satisfied, and 
in about 4,000 cases lands could nol 
be allotted as the cl£iims were still 
imder verification when the land<9 
were acquired.* This will make a 
total of about 8,000 cases. As all 
evacuee land in these States has 
since been acquired under section 12 
of the Displaced Persons (Compensa
tion and Rehabilitation) Act, 1934, 
no land can be allotted except imder 
that Act and against Verified claims*. 
A Verified claim* means a claim re
gistered under the Central Displaced 
Persons (Claims) Act, 1950. It is 
now proposed to include in the defi
nition of a Verified claim’, claims 
registered on or before the 31st May, 
1953, under the said Pimjab or 
PEPSU Acts, and verified as such, 
which could not be , satisfied either 
wholly or g»rtially, by allotment of 
evacuee lands imder the Quasi
Permanent Allotment Scheme. It is 
also proposed to allot these 8,000 un
satisfied claimants, lands in Punjab 
on the same scale as admissible under 
the Quasi-Permanent Land Allot
ment Scheme.

Then about section 11(2). Tne 
existing sub-section (2) provides that 
all payments made by the Central 
Government in respect of maintenan
ce allowance to displaced persons 
shall be recovm ble by the Central 
Government out of the Comnensation 
PooL It has since been decided, anf^
I am sure the House would welcome 
tiie decision, that all this expenditure 
which is about Rs. 137 lakhs should 
be treated as relief expenditure on 
displaced Persons and should be me* 
out of the general revenues. In otlwr 
words the Compensation Pool win 
benefit to that extent. It Is prc^osea 
to delete sub-section (2).

With reg^d to section 19, the 
existing seciion 19 provides for the 
cancellation of any allotment for 
lease of an acquired evacuee property 
and gives powers to the managing 
officers to eject one whose allotment 
or lease has been cancelled. How
ever, he has no such power in respect 
of Grovemment built property or in 
respt^ of an imau&orised occupant 
or a trespasser. It is necessary to
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[Shri Mehr Chand Khaima] 
evict the trespassers in order to make 
proper use of the properties accord
ing to the Compensation Scheme. 
Hence this amendment has become 
necessary.

Then I come to section 20(1)(d); 
Section 20, sub-section ( 1), clausc 
(d) provides for the transfer of 
shares of an evacuee in a company. 
It restricts such transfer to a dis
placed person only. There is no such 
restriction in the case of any other 
acquired evacuee properties whicn 
can be sold freely to any person. 
It is intended to remove this restric
tion in the case of the evacuee snares 
by a suitable amendment of the sub
section. V

Mr. Depnty-Speaker: Motion moved: 
“That the Bill to amend the 

Displaced Persons (Comp^isation 
and Rehabilitation) Act, 195% 
be taken into consideration*'.
Now, there is an amendment b> 

Pandit Thakur Das Bhargava. Doea 
he intend to move it?

Pandit Thakur Das Bhargava
(Gurgaon): Of course.

Mr. Depnty-Speaker: He may
proceed.

Pandit Tliakiir Das Bhargava: I beg
to move:

“That the Bill be referred to a 
Select Committee consisting of 
Lala Achint Ram. Shri C. P. 
Gidwani, Shri N. C. Cbatterjee, 
Shri Mehr Chand Khanna, 
Shrimati Renu Chakravartty, Shri 
U. M. Trivedi, Babu Ram Nara- 
yan Singh, Shri D. C. Sharma, 
Sardar Iqbal Singh, Shri Basanta 
Kumar Das. Dr. Ram Subhag 
Singh, Shri M. L. Agrawal, Shri 
Hem Raj, Sardar T. S. Akarpuri, 
Shri B. P. Jhimjhunwala» Shri 
Ranjit Singh, Shri N. C. Kasliwal, 
Shri Krishnacharya Joshi, Shri 
J, K. Bhonsle. Shri Bahadur Singh 
and the Mover, with instructions 
to report by the 1st December, 
1856”
I gave some arguments while I 

made the same motion with regard to 
the other Bill, saying that that Bill

should be referred to the Select Com
mittee. That Bill, happily or un
happily, is now finished. So far as 
this Bill is concerned, I want that, in 
addition to the arguments I submitted 
yesterday, I may be aUowed to put in 
some more arguments today on this 
BiU.

This measure—the Displaced Per
sons (Compensation and Rehabilita
tion) Act— ŵas placed on the statute- 
book in 1954, and it is usual, when an 
amending Bill comes up, to review the 
operation of the Act and see how that 
Act has been fruitful—whether of 
good results or bad results—and 
what the defects have been 
in the administration of that 
measure. If these defects were point
ed out at length, I think much more 
time than has been allotted to this 
Bill w ill'be required, and I do not 
think I will be justified in going into 
the various defects and the difficul
ties that we have experienced in 
regard to that measure which we 
passed in 1954.

At the time when that enactment 
was on the anvil, and when the Select 
Committee was considering it, I, as 
Chairman of the Select Committee on 
that Bill pointed out that, as a mat
ter of fact, that Bill was a mere 
skeleton and the life had to be put into 
it through the rules. An Advisory 
Board was appointed to consider those 
rules and in answer to my submission 
at that time,— Î do not wish to repeat 
all the things— Î was assured by the 
hon. Minister of Rehabilitation that 
the rules would be passed almost 
unanimously and that every kind of 
facility would be afforded to the 
Members of this House and the gene
ral public to see that the rules are 
such as would be generally acceptable. 
An Advisory Board was appointed* 
the rules were framed by the Minis
try and then referred to the Board 
for their advice. The Advisory Board 
framed certain rules which were 
submitted to the Ministry in due time.
But, I am very sorry to submit that
the rules framed by the Advisory
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Board were not accepted by the Min
istry, and in regard to very funda
mental and material things, changes 
were made by the Ministry at its own 
w ill When the rules were being 
framed, the Advisory Board took 
every precaution to see that the will 
of the Ministry was also given effect 
to. After all, they have to administer 
the law. The Advisory Board had 
not to administer it. The responsibi
lity is that of the Ministry. The 
Advisory Board could only advise 
regarding the policy. Therefore, the 
Advisory Board called the responsible 
oflBcers of the Ministry and with their 
consultation, and almost with their 
consent, enacted many of the rules, 
and made its report. But even after 
that, it so happened that many of the 
fundamental recommendations were 
not accepted by the Ministry and they 
made changes in the rules.

The rules were then brought before 
the House. Some of them were chang
ed here and there or amended, and 
others were not. But, at the same 
time, I, as the then Chairman, occupy
ing the chair, submitted for the ccmsi- 
deration of the Ministry as well as to 
House that the rules could be changed 
as these rules were not in the nature 
of law of Persia or Medes. Now 
T understand that some of the rules 
have been changed and are sought to 
be changed. Therefore, I am submit
ting that in a measure of this kind, 
whatever has been accepted by the 
Ministry or by the House, or whatever 
has been made under the rules, are, of 
course, not sacrosanct, and that as our 
experience goes and as and when diffi
culties are revealed, we ought to be 
enabled to bring the difficulties to the 
notice of the Ministry and the Minis
try should, in their wisdom, accede to 
popular wishes. After all, this i$ a 
matter in which the greatest satisfac
tion should be given to the refugees.

The Government have said that a 
•um of Rs. 185 crores worth of pro
perty lies in the compensation pooL 
m e n  this Act of 1954 was on 
anvil, a report was made by the Select 
Committee, in which all the 51 Mem- 
hers including the Minister asked the
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Grovemment to be pleased to add to 
the pool. We wanted that some more 
money should be given to the pool 
and when the final speech was being 
made by the hon. Minister of Rehabi
litation at that time, he also said that 
the doors were not closed and that it 
would be seen if anytjiing could be 
done subsequently to add to the part. 
When the rules were under discussion,
I had reminded the hon. Minister of 
Rehabilitation, who is adorning this 
Ministry now, to be kind enough to 
use his efforts with the Government 
and to get some more money for this 
pooL I do not know how f ^  he has 
succeeded. His best wishes and best
efforts may or may not succeed. I
cannot blame him if he has made his 
efforts and has not succeeded. But, at 
the same tin^, I would request him to 
join us in bur attempt to get more 
money.

I know that in what I am going to 
say with regsird to the amendments, it 
is not only he that can deliver the
goods. He can only help us and go to
the Government with his begging 
bowl; not only that; he should tell the 
Government of the real needs of the 
people, how the refugees are feeling 
and how, in spite of the Rs. 300 crores 
that have been spent by the Govern
ment by way of relief and rehabilita
tion, there is sp much dissatisfaction 
among the refugees, not because of 
the administration only of the Minis
try, but because the amoimt given is 
so meagre that full justice cannot be 
meted out to their needs, etc., of the 
refugees.

I have just prefaced these remarks 
with a view to ask the hon. Minister 
to use all his powers and all his deter
mination and all his obstinacy to 
coerce the Government, to plead with 
them, to beg of them and do his best 
to compel them to add to the pool in 
any manner. If he cannot succeed 
there, I am afraid that with the best 
of his intentions, he will not be able 
to do all that he wishes to.

I am not here to put the entire 
blame on the Ministry. I know that 

. the Ministry’s powers are limited. The 
Ministrv*s resources are limited. They 
camiot do what they like. After all
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had taken the liability and the res
ponsibility of providing every person 
with a house and gainful employment. 
In these words the commitments were 
made. I know that when they started 
building houses for the refugees, the 
entire set of houses was meant for 
the refugees as such, not for claim
ants or non-claimants, but for both. 
Now subsequently when the Bill was 
passed, it may be said that when these 
houses were made over to the com
pensation pool, the prices of the 
houses was to be distributed by way 
of compensation.

Then, the policy changed. When 
the houses in Patel Nagar etc. were 
constructed, easy instalments were 
given not on the basis of the market 
value, but on the basis of the cons
truction.* Easy instalments were 
fixed, so that those people may be 
able to pay those prices and become 
owners. Those persons themselves 
built certain parts of the properties. 
In fact, I may just remind the hon. 
Minister and the Ministry how things 
have developed. I hope they will 
agree with me that this aggravation 
in the market value has taken place 
as a result of the habitations that have 
cropped up as a result of the efforts 
of the refugees in places which were 
long uninhabited and which were in 
a very dirty condition. In 1947, they 
were places where nobody would dare 
to go even in the day time. Stray 
dogs and other wild animals were 
stajang there and the places were in 
a very bad condition. Now the mar
ket value has risen because the 
refugees have come and built their 
houses and because the Government 
has built the properties for them. The 
market value in 1947 was not the same 
as in 1956. When you are going to 
give this compensation in 1956, may 
I ask on what basis you are giving it? 
On what basis did you attest those 
claims for compensation? Not on the 
value of 1956. Why did you not give 
the compensation straightaway as 
soon as the claims were ascertained 
and verified? I know it was difficult; 
it was impossible.

[Pandit Thakur Das Bhargava ] 
the amount given is limited, and they 
cannot meet all their commitments 
and all that we wish them to do or 
they themselves wish to do. If we 
want that there should be greatest 
satisfaction among the people, it is 
absolutely necessary that something 
should be done by the Government. 
If they cannot add to the pool, at least 
let them lend money to the pool. If 
the money is not lent as desired by 
the Ministry, I am afraid that the 
people will have to go to the Govern
ment in various ways and beg of the 
Government to strengthen the hands 
of the Ministry by lending them more 
money.
13-29 hrs.

[Shke Barman in the ChairJ 
In thig connection, I would like to 

refer to the report of the Advisory 
Board which submitted for considera
tion of the Ministry that they should 
make efforts to dovetail a scheme of 
building houses to the claimants as 
well as non-claimants on the basis of 
the low income group scheme. I do 
not know what the financial commit
ment of this would be, but, at the 

time, if this proposal were 
accepted, the entire problem of the 
refugees would have been solved. 
After all, now, to the ordinary people 
in the low income house group, 30 
instalments are allowed. They are 
given money on easy terms, whereas 
for the refugees who are in a helpless 
situation, who are more helpless, the 
amount of instalment is so meagre 
that there is bound to be dissatisfac
tion. We knew it from the very start. 
When I consider that not only the 
resources of the refugees are meagre 
and they are helpless people, but also 
that tlMt prices of those properties 
have beeii raised to an unconscionable 
extent^ I )^udder to think of the 
conseij^^ces. The previous Rehabi
litation Mimster, Shri A. P. Jain, said 
in Hou^ during the discussion of 
the previous Bill of 1954 that he did 
not l«rant to disturb the possession of 
any re i0 ee . On many occasions 
before ^  had said the Government
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I may submit for the consideration 
o f  the hon. Minister that when the 
compensations were appraised on tne 
basis of a different value» then these 
properties should not be taken at the 
market value of 1956. In 1954, when 
the Bill was there before the House, 
Shri A. P. Jain said, market value has 
risen a great deal. I do not want to 
charge the entire aggravated value; I 
will be content with 8 annas of the 
rise in value. That was what he said. 
Even that we did not like. On the 
contrary, when the Advisory Board 
made the recommendation, it submit
ted a formula for the acceptance of 
the Ministry, as follows: The cost of 
acquisition ctf the land, which was 
practically negligible, plus the cost of 
construction, and then 10 per cent 
over that amount minus d^reciaticm. 
If the price had been iixed according 
to this formula, whatever instalments 
you might have fixed, people would 
have been able to take them at this 
price. It is a concession you have 
given to the non-claimants that they 
can own property. Having given this 
concession, if you put it in a manner 
in which they cannot avail of the con
cession, it means you are giving by 
<)ne hand and taking away by the 
other. This is not proper.

I am submitting that there is a great 
agitation at present among the 
refugees. It was so much that a per
son was on the verge of death only 
yesterday. I must congratulate the 
hon. Minister for his having agreed to 
save his life by agreeing to have a 
conference with those people. Nothing 
is lost by conferences. After all, he 
can do what he likes and what he 
thinks proper. But, he has really 
made a good gesture. I cannot vouch 
lor it, but I understand from the 
papers that the hunger-strike has 
been called off, because the hon. Min
ister agreed to have a conference.

Shri Mehr Chand Khanna: Most of 
what the hon. Member has stated is 
not correct I do not want to take his 
time, but I shall certainly say some
thing about it when the opportunity 
arises.

Pandit Tfaaknr Das Bfaargava: My
information is based on what I read 
in the papers. I do not know what 
has happened. If the hon. M inist» 
has not contradicted me, I would have 
believed the newspaper report to be 
correct, because I know the hon. Min
ister to be a sympathetic person.

Stari Mehr Chand Khanoa: May I 
add that some refugee gentlemen came 
to see me and I told them, “I never 
refuse to see my refugee brethren. In 
the morning, I see anybody and 
everybody who comes to see in my 
house, subject to my other engage
ments. To see me in office, appoint
ments have to be made.” On Sunday 
morning, a batch of refugees came to 
see me. They said they represented 

*a section of the refugee population 
and a member of the party had gone 
on hunger-strike. They placed before 
me their point of view and I placed 
the Government i>oint of view before 
ttfeem. Then they said, “can we come 
to see you again?” I said, as long as 
I happen to hold the portfolio of the 
R^iabilitation Minister, displaced per
sons can always come and see me; 
my doors shall always remain open to 
them.

Pandit Thaknr Das Btaargava: I am
glad that even this opportunity was 
taken by the i>eople to give up the 
hunger-strike. I myself am very 
much opposed to hunger-strikes. When 
they came to me, I said that I could 
not be a party to it, though I knew 
the Minister would certainly hear 
what they had to say. But at the 
same time, it would be rather encour
aging those who resort to himger- 
strikes. I am dead opposed to it. 
This sort of pressure on the Govern
ment is entirely unjustified. There 
are other means. We are here to 
apply all the pressure and the hon. 
Ministers are here to hear us. Any
how, I am glad the strike has b e ^  
ca ll^  off. If he had died, nobody 
would have heard me and the hon. 
Minister. The people will say, these 
people are very hard-hearted; they do 
not even agree to a conference,

I have submitted for the considera
tion of the hon. Minister two amend-
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[Pandit Thakur Das Bhargava] 
ments Nos. 14 and 16, wherein I have 
said that the number of instalments 
shall not be less than 12 annual in
stalments. I will revert to it again. 
As regards clause 2, I have to submit 
several things to the hon. Minister, 
and I hope he will agree with me. As 
a matter of fact, as time passes, it 
becomes more and more' difl&cult for 
the Ministry and the hon. Minister to 
agree to what we are saying and to 
the inclusion of more claims. We also 
feel diffident in advancing those claims 
at a belated hour. But, in these cases 
where the justice of the claim is so 
plain or transparent, we cannot but 
bring it to the notice of the hon. Min
ister. I have, therefore, confined 
myself only to three questions. There 
are many more questions in which 
the decisions of the Ministry have not 
been accepted— ŵe have to accept— 
people were not happy with the deci
sions. These three matters have been 
repeated ad natiseum and I will repeat 
them for the consideration of the hon. 
Minister, because I do not know of a 
stone which does not melt if you go 
on pouring water on it. It is in that 
spirit that I am making my submis
sions. This is not the first time that 
I am saying these things.

I would respectfiilly beg of him, if 
he could not respect my humble sub
missions, to look at what the Punjab 
High Court has said. The latest deci
sion of Justice Khosla of the Punjab 
High Court is well known to the hon. 
Minister. I have got the Bill of 1950 
in my hand which authorised the Gov
ernment to indicate the classes of pro
perty for which compensation was to 
be given. I submitted before, and I 
repeat it, that class of property does 
not mean the class of persons owning 
property. At the same time, some-of 
the matters are so clear that I do not 
think that the Ministry will be well 
advised in clinging to their decision. 
What ddes Justice Khosla say in his 
judgment? I came across a case in 
iii^uch a Sikh gentleman brought to 

verified claim. He wanted 
Rs. 130,000 for his properties. Only 
a sum of Rs. 27,000 was allowed, on 
the basis that he owned many houses
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and out of the many one of them was 
worth more than Rs. 20,000. He was 
allowed more than 4 acres of land. 
Only one house was allowed for com> 
pensation and all the other houses o f  
the value of Rs. 103,000 were ignored.
I do not know why. Some gentleman 
in the Ministry made it a rule that 
only individual property of more than 
Rs. 20,000 will be taken into consi
deration, and the rest will be ignored. 
This was the most tyrannical piece of 
conduct for any official. I am glad he 
was not the Minister. A  Minister 
would never be capable of such an 
atrocious decision. This decision was 
taken and it was a wrong decision. 
The Minister did not undo it. The 
difficulty is, a responsible officer o f 
the Ministry did it, they are experi
enced officers and they have to be 
relied upon. They did it in view o f 
the fact that our means are limited 
and even 15 per cent compensation 
could not otherwise have been given. 
The only way in which the amount . 
could be raised to 66 per cent, for 
claims of Rs. 2000, etc., was because 
many claims were ignored. How much 
of property has been ignored, I beg to 
ask. Pakistan turns roimd and says,, 
you have got only so much of proper
ties, only Rs. 515 crores. We used to 
say, the Minister used to ^ y , proper
ties worth Rs. 2000 crores remain 
there. I believe much more property 
remains there. Have you considered 
movable property and the properties 
which have been ignored by the Min
istry? After Justice Khosla’s judg
ment that it was not justifiable not to 
verify these claims and not to give 
them compensation for these claims, 
it is a moot question what the Minis
try will do. All these claims should 
be revived. All those persons who 
held rural buildings of the value of 
Rs. 10,000 and who owned four acres 
of land, properties more than Rs.
20,000 in value and people who 
held more lands, all these people 
should be now compensated, if the 
ruling of the High Court is to be res
pected. If the ordinary canons o f 
justice are to be applied, I would ask, 
why should you give compensation to
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a person who owns some property of 
the value of Rs. 21,000, and *why 
should the rest of properties worth a 
lakh of rupees, not be taken into 
consideration? It is not justice. I 
would therefore beg of the hon. Min
ister now, to respect the decision of 
the Punjab High Court and to agree 
to include all these claims which have 
been ignored so far. This is not the 
first time that I have been complain
ing. I have complained of it before.
I think the enormity of th^ decision is 
so patent that nobody in his senses 
could say that it is a right decision. 1 
do not know how the Ministry will 
give effect to it. I am afraid the 
Ministry’s work will be increased and 
there will be delay also in these 
cases. But, so far as these persons 
are concerned, who owned property 
like this, they will be too glad and 
they will congratulate the Minister 
and the Ministry if they just obey the 
decision of the Punjab High Court. 
That is the aspect of the matter.

Today, the hon. Minister is very ‘ 
anxious to satisfy the claims of those 
people in the Punjab whose claims 
have not been satisfied wholly or 
partially. For that pmpose,.he wants 
to introduce this change in clause 2 
(2). May I call your attention to the 
number of peoptB who are the vigtims 
of the tyranny of this Ministry? When 
the papers were received, allotments 
were made on paper. Thousands of 
persons who got four acres or less 
were not aware that these allotments 
had been made. The la»ds have not 
so far been given to them. Either 
they surrendered or they came to the 
officers and said, we Want to get these 
allotments cancelled. They were can
celled by the officers. Because of the 
cancellation of these allotments, of 
)neir surrendering these allotments, of 
their being unaware of these allot
ments, nothing has been given to 
these people. They are the poorest in 
the land. Shri Ajit Prasad Jain said 
in his interim scheme, there are one 
lakh who never took possession. I 
beg to ask, what offence have they 
committed. If any person had a house 
worth Rs. 50,0(ra and he is allotted 
l / 20th of an ' acre, his claim for
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Rs. 50,000 goes away. Is this justice^ 
Is this fair? Should he not be allow
ed to say, I forego my claim for the 
land, let me get compensation for the 
house? The land was said to be allot
ted under an act which was passed in 
1950. The lands were allotted after 
that. So far this rule is concerned, it 
came later in point of time so that the 
persons who got an allotment had no 
opportunity to choose either to forego 
the land or the rural houses. The 
rural houses are worth much more 
than these lands and the penalty has 
proved so grievous. I have known 
cases, I have seen with my own eyes 
cases, of a person getting l/4th of an 
acre of l / 20th of an acre and, his 
claim or her claim for Rs. 10,000̂
15,000 has been set aside, has not 
been verified. These people who 
voluntarily surrendered their claims 
or whose claims were cancelled,, with 
what face can the Minister meet? 
They are the poorest in the land and 
you do not give them anything. You 
have raised the compensation ceiling 
from Rs. 50,000 to 2 lakhs to the rich 
people. In the case of these people 
who got no land, on the basis of paper 
allotment, their compensation claims 
have been set aside. You still call it 
justice. In the case of people whose 
daims have not been satisfied in whole 
or partially, the hon. Minister feels 
the qualms of conscience that they" 
have not been paid wholly or par
tially. But, in the case of i>eoplie in 
whose name the paper allotment is 
still there, and who have not been 
given anything, he has nothing to say. 
I have sought to put in an amend
ment. Even my amendment does not 
go far enough.

Mr. Cbairman: May I suggest to thê  
hon. Member one thing? It is an 
amending BilL Of course, the hon. 
Member has tabled amendments prac
tically on all the sections. Only two 
hours have been allowed for the consi
deration of this Amending BilL 
Instead of mentioning all these i>oints 
now, if he takes the opportunity while 
he moves his amendments, that, would 
be better. One or two other Members 
may be given an opportunity to make'
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.jeneral observations. He has tabled 
amendments practically to every sec
tion.

Pandit Thakur Das Bhargava: 1
Will accept your advice.

Mr. Chairman: Only two hours
have been allotted; that is the diffi
culty.

Pandit Thakur Das Bhargava: Sir,
■you have been too long in the House 
and you know that it is practically 
useless to move amendments. There
fore what 1 do is this. I place my 
a£mendments before the Minister, 
because the reasonableness of the 

.amendment is not the deciding factor. 
The deciding factor is something else. 
So, my usual rule now is to place my 
amendments before the hon. Minister, 
to make one speech and give all the 
amendments and then to sit and only 
take .a very few minutes, almost 
infinitesimal amoimt of time, while 
moving my amendments. If you like, 
I can speak on the amendments as 
they come.

Mr. Chairman: 1 think that would 
be better. He can put forward the 
particular arguments that he wants to 
place in favour of the amendments.

Shri Mehr Chand Khanna: If the
Member speaks now— ĥis amendments 
are the same—then there will not be 
any speech required on the amend
ments.

Bfiw CliairmaB: What I suggest is 
that the hon. Member himself has 
tabled amendments. There may be 
one or two other Members who want 
to make some general observations on 
this Bill. Let them have some oppor
tunity, because only two hours have 
been allotted.

P a n ^  Thakur Das Bhargava: I was
submipng about amendment 4 which 
wants to insert the words:

**iftcluding the riaimg of allot
tees of agricultural land who for

any reasons whatever were not 
given the lands allotted and whose 
claims to compensation for rural 
houses were rejected as a result 
of allotment of agricultural land”

One fine morning 6,500 claims were 
rejected—they were verified claims— 
on the plea that some persons were 
allotted some lands. Many of them 
were not really allotted. Allotment is 
defined in one of the Acts as taking 
possession of land. In these cases the 
allotment is only on paper, no posses
sion has been given or taken. I am 
not saying they should be given both 
these things. That is not for me to 
say. Much water has flowed under 
the Ganges, and I cannot propose a 
thing like that, though it is very just. 
I only want those persons whose 
claims have been cancelled, who have 
nothing absolutely, should be given 
the rural houses if not land, or land. 
Something may be given, so that they 
may not say that the Ministry, though 
it gave lakhs of rupees to others, did 
not give anything to them who are 
the poorest in the land.

Now I come to clause 3. As you 
have warned me, about lack of time 
I will not describe the miserable 
conditions of the Rajasthan, Bharat- 
pur and Alwar refugees. 1 have been 
submitting for the consideration of 
the hon. Minister and also responsible 
officers of the Ministry off and on, 
and requested them personally to, at 
least, go there once and look at the 
miserable condition and if they are 
satisfied that they are in a bad condi
tion, it is their duty to see that some 
relief is given to them. But what has 
been done to them? The lands were 
leased out, and the leases were taken 
as allotments. They were ordered not 
to file claims because they had been 
given lands. If any of them did, the 
claims were rejected because they had 
been allotted land and now the rules 
require that they ought to pay another 
Rs. 450 per acre for tiie lands allotted. 
So. they are asked to nay and their
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claims were not considered at all and 
they have not been given any com
pensation. I want their cases to be 
considered. On another occasion Shri 
Khanna was pleased to reply to my 
request that he would consider the 
claims of these people. He did consi
der their case, but my difficulty is he 
never went there, he never asked any 
of his officials to go there and look 
into the conditions. He treated the 
Ganganagar refugees and these 
refugees in the same way. He 
gave 15 allotments to the Ganga
nagar refugees who have got irri
gated lands. It is all right. But 
so far as these people are con
cerned, I cannot utilise my time and 
the time of the House better than by 
repeating my request and submitting 
with all the emphasis at my command 
to Shri Khanna that he should go 
there himself. That is the best thing. 
If he goes there or sends Shri Bhonsle, 
everything will be all right. I have 
got no fears on that score. Or he 
may send any responsible officer there. 
They are all human beings. I have 
yet got faith in them, they will do 
the right thing, but unless he does it,
I do not think he is competent to 
decide their cases. Their condition is 
too miserable for words. Ten thou
sand families have gone away from 
there, and the rest are passing their 
lives in utter misery, I would again 
repeat my request and say that their 
claims should be considered. At least 
they should be allowed to put in their 
claims, and those claims which have 
not been brought before the Ministry 
because of their notifications should 
he allowed to be filed because you are 
asking them to pay Rs. 350 per acre. 
Either you do not charge the price of 
the land, or ask them to file their 
claims. You cannot have it both" 
ways. In regard to these three classes 
of persons I have specifically request* 
«1 the Minister to consider them when 
he considers the other claims of the 
people of the Punjab.

In regard to the claimis under 
clause 2(ii) there is one point which 
1 wish to bring to the notice of the

hon. Minister. I understand from the 
Statement of Objects and Reasons 
which he has been pleased to give in 
this Bill that he wants that claims of 
these persons should be satisfied oiit 
of evacuee agricultural land in the 
Pimjab. If that is so, it is all right. 
I think it is quite fair. But if he 
wants to give compensation to these 
persons outside the Punjab, then other 
people who live outside the Punjab 
have got an objection, not I. I do 
think every person who has a claim 
must be compensated either from 
Punjab land or elsewhere. But at the 
same time, I will not be right in not 
ventilating before the hon. Minister 
the ideas of those who want to take 
objection to this,

Shri Mehr Chaad Khanna: I have 
not followed what he said. Will he 
clarify?

Pandit Thakur Das Bhargava: This 
compensation which will come under 
clause 2(ii) will be given out of Pun
jab evacuee lands or from other land.q. 
This is the question. In the State
ment of Objects and Reasons you 
have made it absolutely clear, and 
there is nothing against it, but there 
are some persons who have apprehen
sions. I told them that the Statement 
of Objects and Reasons is quite suffi
cient so far as I am concerned. But 
if the point is made clear, their appre
hension would be allayed. So, I take 

.it there can be no objection so far as 
iiiat is concerned.

Shri Melu* Chand Khanna: You have 
already pointed out about the diffi
culties of some others. You said: 
want to point out about the difficul
ties or the criticism of others” , not 
any person who is not of Punjab or of 
non-Punjabi extraction- You do not 
want to refer to them?

Pandit Thakur Das Bhargava: No, I
do not want. As a matter of fact, 
this only refers to those who are in 
the Punjab. For the others you have 
already given a promise to give and 
they will all get their compensation 
as usual. In the rules it is quite clear.
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[Pandit Thakur Das Bhargava]
Now I come to the question ol 

maintenance. In the original Bill we 
had a provision about maintenance 
that it should be recoverable. Now, 
I find it is to be omitted in clause 3. 
So far so good. I think previously it 
was the idea of the Government that 
this amount of money paid by way of 
maintenance grant will not be 
recoverable. Now I find that in regard 
to Kingsway widows etc., this amoimt 
has already been recovered.

Sliri Mehr Cfaand Khanna: Am I to
understand from the hon. Member 
that the amoimts given as mainten
ance grants have been treated as pub
lic dues under the compensation 
scheme?

Pandit Thakur Das Bhargava: Yes, 
exactly so.

Shri Mehr Cband
he would send me that 
have it looked into.

1 wish 
I would

Mr. Chairman: I shall just inter
vene and teU both the hon. Member 
and the hon. Minister that while they 
are making their speeches, they 
should address the Chair because 
otherwise there would be difficulty in 
reporting.

Pandit Thakur Das Uiargava: I was
referring to maintenance grants. I 
imderstand that it is strange informa
tion that I have given to the hon.  ̂
Minister. He thinks that no m on ^  
has been recovered. If no money has 
been recovered, the position is quite 
all right, but if money has been 
recovered, as I am informed, that 
amount should be refunded, and I faav« 
put in certain amendments to this 
effect. It is but fair that it should be 
refunded.

Shri Mehr Ctaand Khanna; It will 
be refunded.
U lira.

Thakur Das Bhargava: Now, 
90 far as 20A is concerned, 1 do not 
want to make any further comments 
since the hon. Minister has been kind 
enbugh to accept the principle of the

amendment that I wanted to make^ 
Therefore, many of the amendments- 
go away.

I come to clause 7. As regards 
clause 7 also, there have be&i some 
arguments in this House and it will 
not be profitable to repeat those argu
ments. I stand unconvinced by the 
arguments of the hon. Minister and. 
Malviyaji with reference to the law 
of limitation, and the right of the 
Settlement Officer. I will take only" 
two minutes to dispose of the argu
ments that have been advanced.

In the first place, they say that they* 
want to see that work is expedited. 
Whether the work will be expedited: 
or whether it will be prolonged will, 
depend upon how the law of limita
tion is allowed to have its play. I f  
you allow it to come into play much or  
the work would be reduced and no 
recovery need be made. No injustice 
would be there. For several years the 
things have been going on and at the 
end of the whole period you now 
change the law. Previously, they were- 
feeling that they were happy. Now,, 
is it prolonging or curtailing the work? 
You did not recover any amount 
before it has become barred by limi
tation and if you do not apply that 
now, much of the delay will be elimi
nated. My friend says, it has happen
ed like this before. It has happened 
in the Compensation Act. There is as 
world of difference between the two. 
There is a world of difference between 
the case of a person who has to pay 
something to another person and he 
charges what is due to him from the 
proposed amount due to that person 
and says that he has no more to pay  ̂
and a case where you go after a man 
7 or 8 years later and dog him wher
ever he goes and arrest him and get 
money out of him. This principle has 
been there all these 7 or 8 years. Why 
are you changing this at this laA 
hour? There is no justification except 
that you want to realise the money; 
This is because you said that these 
properties were worth 100 crores ot 
rupees and you want to realise that 
money so as to be able to xnake up
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price to be included is the price of 
the land; but,^here even the vahie of 
the construction he has made, the 
enhanced value is taken from him. I 
submit that I want to have this 
amended.

the amoimt. This is not going to the 
coffers of Gk>vemm^t or the c o f f^  
o f  the hon. Minister. Ilus is going to 
the pool. At the same time, look at 
it from the point of view of the 
individual against whom you will 
jiow  proceed. The law of limitation 
is there and you are keen to seize 
the opportunity of realising to the 
last pie whatever is due. I say we 
:shpuld not dei)art from the general 
rule of law; it has been the law of 
the land. We should not depart from 
that after so many years.

I wish to call the attention of the 
lion. Minister to another particular 
matter. Some persons from my con
stituency came to me and gave me a 
<opy of the judgment of a Settlement 
Officer. There were some uninhabit
ed  properties called the kholas in 
Ballabghar. They were worth about 
Re. 1/- or Re. 1/8 per yard. They 
were rented by many people there 
and some people also raised some 
.^ructures because there was a pau
city of houses. After getting those 
kholas worth about Rs. 100 or Rs. 150, 
they put up some houses. But, when 
the question of payment of compen- 
rsation came up, the question of 
evaluation of these kholas was taken 
up. Some of these structures were 
•even constructed with the permission 
o f  the Custodian; but some were not. 
But the structure was valued at 
Rs. 2247/-. The refugees had not 
’spent more than Rs. 1200 or Rs. 1300 
on  the construction of these houses 
and the kholas were taken for Rs. 100 
o r  Rs. 150/- or were taken on a rental 
•of Re. 1/- or Rs. 2/- per year. It is 
not only the value of the structure 
Taut the enhanced value which is twice 
the amount spent on it is taken into 
account when settling compensation. 
It is valued at Rs. 2247/-.

Mr. Chairman: Even if the house 
has been constructed by him?

Pandit Thaknr Das Bhargava: Yes. 
It is great injustice. I want to bring 
this to the notice of the hon. Minister.
I have given notice of amendments in 
this connection. I say that the value 
o l  buildings constructed by the claim-

I have to submit another thing for 
your consideration. It is this. I was 
speaking of instalments and I shall 
revert to it, with your permission.

Mr. Chairman: The hon. Member
can speak on the rest of the points 
when he is moving his amendments. 
He has already taken about one hour.

Pandit Thakur Das Bhargavz: About 
instalments also I have given amend
ments.

Mr. Chairman: The amendments are 
there and he will have to move them; 
he can speak then.

Pandit Thaknr Das Biiargava: I do
not want to take much of the time. 
Two hours for this Bill is too smalL 
Though I am a member of the Busi
ness Advisory Committee by which 
this Bill was given this much time, I 
was at that time engaged in the dis
cussion on the Harmful Publications 
Bill. Otherwise, I would have seen 
that proper time had been allotted to 
this. What is two hours for a matter 
of this nature?

I was submitting and I want to sub
mit it for the consideration of the hon. 
Minister that on account of pressure 
on the Ministry we should not make 
concessions to the non-claimants to 
such a large extent that the paying 
of compensation may become difficult. 
There is a note which has been releas
ed by the hon. Minister. He has tried 
to have a proper balance between 
claimants and non-claimants. I have 
had the good fortime of reading that 
also. I am submitting for the consi- 
•deration of the House one or two 
points which are very i>ertinent to 
that matter.

I submit that all these houses, 
whether Government built or other
wise, were actually meant for the 
refugees in general and not for claim

ants shall not be included. The only ants. This was the subsequent policy.
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[Pandit Thakur Das Bhargavaj
Secondly, the hon. Minister*s prede

cessor and he himself have been tel
ling people that it is the responsibility 
of the Government to rehabilitate 
these people. Rehabilitation includes 
gainful employment and shelter. 
Therefore, every person is entitled to 
shelter. Many of tiiese persons have 
contributed to the making of these 
houses in certain colonies. The hon. 
Minister himself is responsible for 
extending that concession to the non
claimants. If a concession is given it 
must be given reasonably. It must 
be given in such a way that people 
may be able to take advantage of it.
I do not claim that I know more of 
the helplessness of the refugees than 
the hon. Minister himself. But, at the 
same time, I also claim to have some 
knowledge and I can speak on the 
basis of what I have seen anxl known. 
I say, these people, thousands of them, 
will not be able to take advantage of 
the concession and they will have to 
be evicted after 2 years.

Shri Ajit Prasad Jain said that he 
will not disturb a single i>erson 
because if he is disturbed then again 
it will become Government’s respon
sibility. The Government will have 
to see that they get shelter. There
fore, the only remedy is to go to 
Government and to ask for more 
money, though, I understand, the hon. 
Miiiister is n o t so bankrupt as he has 
made out After all, he got Rs. 40 
crores, on account of his efforts, 
from the Finance Minister. Rs. 20 
crores were given last year and Rs. 20 
crores more will be given, ev « i 
though that may not be enough, I 
realise. At the same time he knows 
better than I do that according to the 
scale, there will be about Rs. 20 or 
Rs. 30 crores which will remain with 
the hon. Minister after discharging 
this. That was the figure that was 
given. That may be wrong.

Shri Mehr Chand Khanna: That is 
not correct.

Panclii Tiiftkiir Das Bhargava: The 
^gure given was cdrrect, but the fact 
may or may not be correct. The

money may not be there. Even if the 
money is not there, is it not for you 
as the representative and guardian 
and trustee of these unfortunate 
people to see that you get these people 
somehow the help they need. Did you 
not see what happened yesterday? 
Yesterday a bridge collapsed in 
Madras and the hon. Minister con
cerned had to resign because it was 
his duty to see that the Railways 
were safe for travel. It is yoiu* duty 
to see that these helpless people art 
rehabilitated, and if you do not suc
ceed, you have to resign. You know 
that Shri Ajit Prasad Jain had to 
resign because the compensation was 
not paid. It is your responsibility to 
see.....

Shri Mehr Chand Khanna: My
predecessor was stepped up.

Pandit Thakur Das Bhargava: You
will be kept up! The Minister of 
Rehabilitation is to rehabilitate peo
ple, If you find that they cannot be 
rehabilitated, what is the use of your 
sitting there? I am only saying these 
words in order to strengthen your 
hands, because I am sure that you 
may be able to say to the Government 
to “Accept my resignation on this 
basis. I give my resignation or else 
you allow me to go on and bring 
some help to these people.” These 
people want help and you are capable 
of giving it. It is absolutely true that 
90 per cent will not be able to take 
advantage of this, which means that 
you are bringing the Government into 
contumely and contempt. Govern^ 
ment are giving them the concessions 
but they are not able to take advant
age of those concessions. The Advi
sory Board submitted for six instal
ments and now the times have 
changed and you have doubled the 
price of the property and therefore it 
is submitted that you should at least 
double the number of instalments, 
and you must give not less than 12̂  
instalments. This will not involve- 
such a big amount as Rs. 30 or Rs. 4(K 
crores. This may be much less. I am 
no expert and I do not know. Mjr 
estimate is Bs. 30 crores and wUife.
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that you may be able to relieve them. 
I do not want to ask for Rs. 30 crores 
by way of gift; I want them to be 
given as loan so that you may be 
able to discharge your responsibility 
and bring succour to these people 
who are helpless and who in their 
de^>eration know nothing else except 
to come to you and resort to hunger 
strike and all that.

There are many other matters 
which I want to bring to the atten
tion of the Minister. If I get some 
time more, I will certainly speak and 
mention the things that have been 
going on. I have got the priority list 
with me. If you will kindly give me 
five minutes more, I will mention 
ttiem

Mr. Chairman: I hope he will finish 
within five minutes.

Pandit Thakar Das Uiargaya: I will 
certainly finish within that time.

The first thing that I wiU ask the 
hon. Minister to do is to kindly revert 
back to the prices of 1947, and this 
will rehabilitate the persons greatly.

Secondly, so far as these auctions 
are concerned, I will request him to 
publicise all these properties. I will 
further ask him to bring all Public 
Dues Officers and Loan Officers in one 
place, in one building, so that within 
two days this information could be 
passed from one to the other.
14-15 hrs.
[ M r . D e p u t y - S p e a k e r  in the Chair] 

Four months should not be taken for 
finding out what are the loans, etc.

The hon. Minister just promised to 
us that he would finish aU his work 
within a certain time. That time wiU 
pass and ultimately we will have to 
ask him again to expedite his work.
I think at least 10,000 cases per month 
should be disposed of. They have not 
been able to rise up to the defence, I 
do not know the cause. I will only 
request him to kindly finish them as 
early as possible. .

So far as units are concerned, he has 
conceded something to the Khan 
Market people. I do wish that he took

a similar view in regard to the other 
people. We receive general com
plaints; we receive letters and letters, 
we see officers and speak to them, but 
nothing hai^>ens after that. I know 
of cases in which the men applied 
through me for a claim. They are in 
the priority list, and yet those priority 
claims have not been so far compen
sated, and even no reply has been 
given to our letters and complaints

Even in regard to priorities, where 
the claimant’s age is 65 and above, 
there were 5,940 cases, and out of 
them only 397 have been disposed of. 
Therefore, about 5,400 cases still 
remain, in which the persons are above 
65 years of age, with one foot in the 
grave. They will get their compensa
tion after the grave has engulfed 
them. (Interruption). I am more 
than 65; I am not an applicant; now 
will you give me anjrthing. At the 
same time I have got friends who 
really need this compensation. There 
was a claimant who approached Shri 
Jhunjhunwala with a long letter ©f 
complaint. 1 advised him to send it 
to the hon. Minister. He is over 65 
and is still waiting for getting this 
compensation. Perhaps as soon as the 
compensation comes, he will die. Out 
of 5,940 cases, you have disposed of 
397 cases.

Mr. Depaty-Sp^ker: If he dies now, 
that will be out of disgust. If he dies 
then, that will be out of joy.

Pandit Thakar Das Bhargava: As
regards students having verified 
claims, we all congratulated him for 
coming to the help of these students. 
Out of 91, nine were given help. So, 
should I take back my congratula
tions? Kindly give them as soon as 
possible, because acceleration or expe
dition is the essence of the matter.

I would wish the hon. Minister to 
be in a position to give an assurance 
that all these priority claims will be 
finished within two months. It will 
be a iEreat satisfaction to all the 
refugees in the land.

Mr. Depnty-Speaker: Now I must 
request the hon. Member to conclude.
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Pandit Thainir Das Bhargava: I
thank you and your predecessor for 
having given me so much time and so 
I have to curtail my speech now with
out being able to bring all the facts 
that. I wanted to bring.

Mr. Depaty-Speaker: Amendment
moved:

“That the Bill be referred to* a 
Select Committee consisting of Lala 
Aehint Ram, Shri C. P. Gidwani, Shri 
N. C. Chatterjee, Shri Mehr Chand 
Khanna, Shrimati Renu Chakravartty, 
:Shri U. M. Trivedi, Babu Ram 
Narayan Singh, Shri D. C. Sharma, 
Sardar Iqbal Singh, Shri Basanta 
jCumar Das, Dr. Ram Subhag Singh, 
Shri M. L. Agrawal, Shri Hem Raj, 
Sardar T. S. Akarpuri, Shri B. P. 
Jhunjhimwala, Shri Ranjit Singh, Shri 
N. C. Kasliwal, Shri Krishnacharya 
Joshi, Shri J. K. Bhonsle, Shri Bahadur 
Singh and the Mover with instructions 
lo  report by the 1st December, 1956.”

Shri Gidwani (Thana): I do not 
want t6 repeat what my friend. 
Pandit Thakur Das Bhargava, has 
said. I eidtorse every word of his 
^eech.

The purpose of this amending Bill 
is such that there can be no opposition 
to it, but on questions of general 
importance, dealing with the compen
sation issue, I will not take the time 
o f  the House and repeat the same 
thing. I will mention Just three or 
four points.

One point is about the prices fixed 
for the Government properties in 
colonies.- If the Government today is 
realising enhanced prices in auctions 
from certain properties, should they 
oot-also accept the principle that they 
should accept the marketable price 
of those houses w ^ch are in the 
different colonies far away from 
cities? Their value is very little in 
comparjson to the cost which the Gov
ernment is charging there. I have 
received a number of complaints. 
When Shri Bhonsleji visited Ahmeda- 
bad, he must have seen some of the 
housM built there in the colonies. I 
do not know how they were built. 
Even now, after 7 or 10 years, they

Rehabilitation)
Amendment Bill 

are in a dilapidated condition, and 
the prices were fixed very high. I 
am told, subject to correction, that in 
the Sardamagar Colony at Ahmeda- 
bad, Rs. 9 per square yard has been 
calculated as the price of the land, 
while in the neighbouring Kubemagar 
Colony, which has been established 
there for a pretty long time as a local 
township or village, the value of the 
land is about Rs. 2 per square yard. 
This I came to know when we applied 
for a plot for the school, and then 
we were told that the land price at 
the Colony was about Rs. 9 per square 
yard. I do not know it, but it is a 
matter for enquiry. This is the general 
complaint all over that the prices are 
very heavy and the construction work 
in most of these colonies is very 
defective. I do not blame the Gov
ernment, the Central Government, for 
this. Work was carried on in many 
places where they had no control 
over the construction, but it is very 
hard on people who are living there to 
be charged high prices when the 
value at those places is very low as 
compared to the prices that they are 
being charged. It is a matter for 
thorough enquiry.

In at least one or two colonies—I 
am aware of it in Nagpur—even 
Mr. Johnson who had seen those 
places had appointed some oflflcers 
and I am told some concessions were 
given. If some concession was given in 
Nagpur, it is not a solitary place. I 
find a number of similar cases and 
similar concession should be given in 
respect of these cases also. In distant 
colonies if you were to auction the 
houses, you will not get this price. 
There is a colony called Gandhinagar 
in Kolhapur and some vacant houses, 
when auctioned, would not even fetch 
one-third of the price paid by the 
Government. Only one principle 
should be adopted. When I raised this 
question, Shri A. P. Jain said 
that they would be sold at the 
marketable value. ‘ If it is to be 
charged in one place, the same princi
ple should be applied to other places 
als0.

Pandit Bhargava spoke so much 
about the rural agriculturists. In
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regard to non-Punjabis, there are 
/ several difficulties. They have not 

been allotted enough land. Or, a 
perscm living in Bombay has been 
allotted land in Hyderabad and a 
person at Aligarh has been allotted 
land in Sultanpur or some far away 
place. Firstly; they cannot make use 
of that land. Even if the land has been 
allotted to them, they are not getting 
possession, aiter spending hundreds of 
rupees and after going there. The 
kisans refuse to give possession. Is 
this compensation? On the top of it, 
the claim for rural property is reject
ed. A double wrong is done to them 
and thus they have got practically no 
compensation.

There is this discrimination between 
urban claimants and rural claimants. 
In the case of urban claimants, if they 
have got land as well as houses, they 
get compensation for both. The same 
principle is not applied to the rural 
claimants. Why? Again, if the urban 
claimants do not accept any allot- 
able property, their claim is not satis
fied to that extent. If the rural 
agricultural claimants do not accept 
any allotment for physical reasons, 
they are treated differently. I know 
the case of a man aged seventy years 
getting eight or nine acres of land 
about 200 miles away from where he 
resides. He cannot go there to culti
vate tiie land. He has not been able 
to get possession of the land nor could 
he make any use of it. His rural 
pr<^rty worth a little less than 19,000 
IS lok. It is very hard and unfair.

We have put certain urban claim
ants in the priority category. Their 
number is increasing. I am glad about
11. 1 saw there were people whose 
sons were getting education in 
a.K. They must be fairly rich, com
paratively. Then, there are people 
whose sons are studying in the 
engineering colleges or getting educa
tion in the military college as cadets.' 
They are all getting 8,000. But, in 
the case of rural claimant—a widow or 
an old man suffering from cancer or 
TB and if he possesses 18 acres and 
4 giuntdhs, such persons are not,put 
in the priority category. I wrote to the 
501 L.S.D.— 8
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Minister about this. These persons are 
not physically in a position to look 
after their property. Priorities have 
been fixed on humanitarian grounds. 
In my opinion, he has gone evai 
beyond that and it is not even mere 
humanitarian ground. A persOT 
whose son is studying in England is 
getting cash compensation. That has 
been done for various reasons. But, in 
the case of these unfortunate widows 
and old men who had only agricultural 
land, you will not give them cash up 
to 18 acres; the rest may be given as 
you have done in the case of urban 
property. Why this discrimination? I 
have not been able to foUow or 
swaUow this. I am told that some 
r^resentations came to him and an
other priority category was an
nounced. But, why not accept our 
suggestion? There may be diffi
culties. He has written to me that 
we will have to ai^ly the same thing 
in the case of Punjab. I do not know 
how many Punjabis will be there. If 
a Punjabi agriculturist is suffering 
from TB or cancer—a person holding
19 acres—or some other disability, 
should he not get that advantage? You 
are giving cash to so many urban 
claimants. Why should the claim of 
an agriculturist, remain satisfied to 
that extent, even if he did not accept 
some allotment, while, in the case of 
the urban claimant, it will be settled 
sometime afterwards? If that is the 
spirit in which we give compensation 
to the rural claimants, I say that it is 
against the declared objective of the 
Congress—the establishment of the 
socialist pattern of society. The rural 
people who are backward and who 
cannot look after themselves also 
deserve our sympathy—not only the 
urban people. I would, therefore, 
suggest to the hon. Minister to review 
the whole question of compensation, 
having in view Pandit l^akur Das 
Bhargava’s remarks and Shri Khosla*s 
judgm«it» and to revise the whole 
policy.

There is another case also.
Mr. Deiraty-Speaker: I agree with 

the hon. Members that when the 
amending Bill is being discussed, the 
principles in the original BiU relat-
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[Mr. Deputy-Speaker] 
ing to that, comes under discussion 
but we should not go into the minutest 
details and give cases one after 
another.

Shri Gidwanl: It is just to show the 
enormity of the problem. Seventy dis
placed persons were allotted land in 
U.P. It was Government waste land; 
and it was allotted on account of the 
Grow More Food campaign. They got 
taccavi loan also. After one year, that 
land was surrendered. Government 
took back the land and the Collector 
very properly and justly converted 
the rural loans into urban wies. Now, 
they are not in possession of that land. 
You will be surprised to know that 
all their claims for rural houses and 
property have been rejected though 
they were verified. The hon. Minister 
has said that he cannot open this 
question because the same principle 
will have to be appUed to other cases 
also. But all the^ different conditions 
require sympathetic reconsideration. 
Otherwise our sdieme will fail.

About the maintenance allowance, I 
am glad that Pandit Thakur Das 
Bhargava mentioned that point and 
Siri Mehr Chand Khanna also agreed 
that if there are certain cases in 
which it has been recovered from 
compensation the amoimt will be re
funded to them. I had also received 
some complaints previously, but I do 
not want to say anything more.

Then I want to say something about 
the pace of work. It is now the end 
of 1956. We were told that ttie whole 
work will be over withih three or 
four years. At the rate at which we 
are proceeding, I do not know how 
many more years it is going to take. 
If the delay is due to inadequacy of 
staff that must be made up. I know, 
on account of certain things that 
happened, the Government has to be 
very careful. Certain bogus applica
tions were filed and, therefore, the 
Government has to be very vigilant. I 
share their view in that. But that does 
not delay the process. If more staff is 
ne^ed we must appoint more. As 
regards money, if nothing else, our 
Minister is very clever in the art of 
piomuiding the Finance Minister to get

more money. After all it will be a sort 
of a loan. Formerly it was said that 
the work will be over and, therefore, 
the Government will not give more 
money. Now that the East Bengal 
problem is continuing—and heavMi 
knows when it is going to be over— 
there is no dearth of money. After 
all it will be a book entry. If the 
loan is advanced for that purpose, or 
even from the general Grant, and the 
work finishes in two years instead of 
taking five years, there will be no 
more expenditure and, on the 
contrary, there will be some saving.

Sir, I a^ain repeat that instead of 
rehabilitating these people, who are 
non-claimants, something should be 
done to give them relief. When the 
Government has laimched so many 
schemes—^low-income housing scheme 
and other housing schemes for Gov
ernment officers— Î think the time 
has come when the Government 
should give some help to these people 
by way of loan etc. It will only be 
a book entry and our Ministry may 
reimburse the same as soon as they 
recover the amount, or these houses 
may be transferred to them. It will 
be very wise, it will be very prudent 
and it will also be human if we revised 
the whole scheme and settle the 
instalment issue to the satisfaction of 
those who can afford to pay.

^
3ft t  ^
«TT ^  ^
5W»TT) ^  I ^  TO
yiTT, f t

f w  ^
^  ^  *rr I ^  

f̂ PTT ^  f r

(3RT S
^  SfTm ^  ^

wrf I #■ iftr %
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prr I ^  ^  ^
f  ?TFT ^  5 ^  ^RRg" ^5
I 'v ff fv  im* OTPT (^ m w )
^  '»ilna f  I F̂TT ^ *T^

?ft ^  ̂  ftr ’RfTsr ^  cRTttff
'dti cRvCt^ ^  ^  f̂ RTfilT
% ^  ( ^ )  ^  ^  »rf

^  5pnrr m  ^
!?>?F ^  %ftK 515#
t  I ^  ĤTTW ?irir 55TT t  ^  
f̂t̂ T̂T*T (^FRpfhr) 'T f^

^  #  5?t f ,  ̂
5T̂1r t  ^  RrdWfT %
^  ^  »f ^  ^  ?flT ^  ^

^  ?ftT TT ^  «î  ?T ?rr| ^ ?fk ^  
vr »T 1 ^  ^  I ?rrir 4  ^  ^nrnr

^  rR̂ U 5T]ft '5TRT -»il^al, Hf«T>H 
^  # T  ^  t  3ft 
^  w i  I

’tfer ^  ?TT̂  fe n  w  ̂
VT ft: ^  (TmT ^ )
^  ^  Rf4>lf<5̂ ird I ’, ^  'R  (̂TH ^  TT

*T  ̂ft>m STRTT, m  ^  ̂  T̂RT 5nff 
r̂rar I 4  ^ ^  «rr ?ftT o t  ^

*b^ai ^ iV ^  5 ^ ^  t  ^ #
^  ^  ^  5Ft ? o o ^  ^  ?T^ iTPfft

V90 ^  iTPfV m vsvi ^  ^'V
^*f^, ^  I #  #

(^tmrnr^r) |
ftr g?T fir»f»ifa n d  f ,  ^  ^

^  I ŷ TTvT ^  I  f r  

3ft ft> ^  f , t  ^  «»tt f  •
^  5ft #, ^

I',
^  f t r ^  ^  ftR5 f w  t ,  3ft f i  4  #  

?  TO f , TO fwf^Rft
^  «ITf ^  ^  Tft^ ?T^

Tftfbrgf i

t  5f ir T ^ m ^  ^ t fe r  ^  t  

5ftt ^  3ft ift r^4*iruiM  

?rrf ^   ̂ ?n̂  tt
5T ^  ^

t  ?ftT ^  t  ?T R t

^  ?rf Rr^iiR î ^
«n3T « T ^  t  ^  IT i^ T f^

«it^ ^  r̂ra" f,

=#«rw5T (^=nmf^) %, p r ^
3ft ^ t ^  f,  W ? * T  ^ tT T ^ , 

^  3nr^ MtO<s

«TR̂ t cTwn? ^  cTwr 

^ C 4 M  ^  t  3Tt «f I ^FRT ?rnT q f ^  

Ai$T STQ" vnhr ^  ̂  sTnr i ^ -  
T̂T*ft ^  ^  »rnT f% w ^ 5n*ft 

imrfvT I, ?rfT
t  I «ITT ?f «R?T 1 ^  f^ V lfo r  

<ft ^  ^  =5TTf̂  I 5ETT«r ^

^  ^  3ft ^  3TPRR ^

t^5rrd^ f^rfiR: ( ? r r ^  ^ftm)

^0,000 f^Rpft ?fhc 

(̂ T^TTT) ^  ^  ^  t̂̂ TTW

^  ferr 3TR I ^  5T w  ^  ^

*T^ ^TRt I ^tiO 3nr^ 

5rri3r<t sftt qfr ^  ? f t f^

q?t ^  ^Tpft I 3|^ ?rnf ^  

^  A  ^  ^  T̂RT I
3ft vt^fhfhir %  arr^

f ‘, ^  ?rnT ^  3rni^ |’,

w ?n r ^ R  ,

JTT̂ H’ ^  f , ^
Spft f  I ^  # JT̂

^TOTT ^  ^0,000 5̂ ?t ^HTFT ^TlFTRr

^  ^  ^  t| t , ^  5ft
^  ^  #  ÎTPT pTR

3ft ^  ^  t3[^-

^  ?rtT 3ft ffN:

sn iT  ^  ^  ^  ^  I ?ft
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RrKifor ^  ^  ^  *Tr?ft i
^  ^  ^  ^  f^Tw fr^ ^  *r ^

^TRTI r̂nr̂ T f 4̂>ir<̂ i ^  t  ^̂ srnr
^  5P^ % 5R^ ^  I #  ?T^
^  j  f%  4  *T ^  ^  f^ ra fk ^  ^

•T̂  WWTT # ^T f  I ^
h h h  i% r̂nrr f^rn=^ % t r ^  
W  % 9fhPT ^  ^  ?nf
^  1^ t  ^  aftt

^  fe n " f  ^  ^  'TT^ 

^  ^  ^

^  I % frsr^  (w vm )
I «r«n: f s ;

f  ^  «rrir ^

t  t ' W  #f%5T

^ ¥ f t  ^  ^  ftr<STf^ mcft |, 
A' ^  ^  » fk  ^  f I #f^^T

f  f̂t •THT-^^ 3T^ •T^
^  «T I m x  ??Raft srrof
«fV cT> ?rr3r ift t  i

Wo ^ o  *i Im i (^ T ^  ) :

T ^  (v r̂th ) ?lT5r *V>HI ^
w t  I

t*  ^  ^  «»a T ; 5w n m  ' q ^
r̂ra" ^ W ^  TRf «f T̂TT̂  

^  =̂ TT ^  ^

^ r f w r f ^ m  I T̂TT ^  5TTfir5r ^ i

^  ^  ’̂ iT T^ «rr f r  Jttt

^  I  f% ?  ?T qt^ % snmr
^  ^  irrr ^

t  I ^  w  f w  t  ? ^  ^  t
^  ^  'TTf+'WH ^  ^

?T^ 7lf+'<^?T W ^

»T  ̂ ^T, f^«^tdi»i ^  fr^^
s n ^  TT TT

( ^ ^ )  ^  5rnRR f i r ^  |, ^  
^i|f^T^ ^  I 5nmr,
^  ^  t  I ^rrsr

'»imi ^ f%  ^^-̂ (<1 ^  ?<=(<r̂ l![̂ H 

fH^T<«l) ^  r lT t^

? T ^  ^  ^  If f  I  f%

^  ( <N^>h1 ) t» f̂t̂ TRTJT
^  2?^ t s ^  f ,  ^

^  «T5  ̂ f  HMiq ^TT^ ^

t  ^  t  * ^

% ŝnf T̂PT ^  'TT f̂ TT̂  ^RTf̂ OT
^  *T»l'b) T̂RTPTY %  f^T^ ^ I

«it r*n̂ T*fV : vdH*̂ .! ?TfrT ?Trr tt 
^t?rr ^ ^f^»T <rr^  ^

^  I

: ^TT ^  ^ ftf^  I 

^  '5Trf r<«(l^ ^  T̂3T ^ ^  M^<(  ̂
§  t5T t ,

6lf 5RT ^  ^  +[tdd?TtT^

^  5T ^  ^  i f k

T̂HT ?T^ »T  ̂ fVT
THT f  ^  ? rm  ^ ? r r  ( ^ )  5Frnn
t  (sTRtTfW ^rnr^)
%  ( ? r r ^ )  ^  \o
^ ) 5̂ T 5̂2TRT =̂FTT T̂HTr
fr^ n ft ^  ^  t  ^
^  ^  ^  I ^  t  ^

^  ; r ? [ ^

!TFTT "qi^a I

^ftRT o w <  ^TO ^Srrfw  ̂ W  ^

*T  ̂ ^ srtr fT5̂ rt̂  *r
^  %n  ̂ 3 in ^  ^  ^  f  ?

fpsfT : ?̂1|

*Tî  ^  I

^R1«TO ^  ^  «)d^T ^TT

M f^d I ^ f%  ^  f̂ FiTT f  ft»

cH f̂ ^  ftFT ^  ^?>r T̂K t̂ TTT

^  I



^  TO  fFH  : ^  f W

^  I ^  IT ^  ’TOT f , 4 Ijft ^  ^  ts
im ?rnr  ̂ r̂sprt % t̂rt %

4  =501  ̂i  fv  m i*
^  ift ^  ^  ^  i  
;g^  ^ # ?rrT *  ^
^o qrr ^  Î’ n^n-«rr ^  ^  5Tff ^nrm i 

5iTZRK t  (et*iT)^j

t , ^
^nrft ^  t  I ^  ^

^ ^  ?R5T % ^  i  ^
?imT ^  t  ^

qfTT vfffv T̂PT’T ^  W ^  
t  ^  ^
|, ^  fjTfTOT̂ t % ^rm ^  t
^  <̂NK<»Td  ^
T̂cfTcT I  ?rtT ^  ^

5R^ sFT ^  ?if)r t   ̂^  vtter f
f% ?'HI'I> ^  I .

»rn# ^  ^  ’ ’ •5'' t
ft: ?fw 51 W  "Stw I 5ft5RTt
^rar, * n ^  ^̂ rrsRT % w ^

j f 5 ^  ^ rp r  i  ftf W  
^;r  5n?T-*wA'«T % ^  ’JI 1^*"
1̂  ft; '3’WT ?®» ?w ^1
31  ̂ 3j? ?*  I  ^  3ft *rs^ ^
f  3̂̂ wt t  ?rft5 ^ ^  '“*''•**

t  t  # ?  >11 P>
ifOT ^  t  ' ^  ^  ^  ^  P> t  

(^ R ^ ’H ’TPiPIT)
% ; f ^  1̂ 0 0 ^  
ftrar I  ^  »rra> ^  ism,
% M  *1^ i  ^  ^
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tST t| ! .

5rt^  ^ m ,  «n>ft ^  fT  ^  
^  t  f% wnr ^  ^
« ?  ( ^ )  ^  ( < ^ -  
inr) < ,̂ nfr ?n ^  ffl»r
H<ftfaife t
?it i»irtt F»r«Rft ^
I  ?nftr ^  »n f ^  ^  ^
^  ant sH ^  ^  t  ^
TT > n ^  5̂iT I ?»n^ ^  ^
«itfT t̂T ^  JJ? ?>9T f r

vmr 35HT I ^  ^
5 #  ^  I

"IT »WtrsJFT Jrrof w
;(ft ftniT
sTTirnra' ^  *1̂  ^  w iiw  ^

I 3Rw^m r, ftRrm , 
urV ?t f t  t ,  t t r  w
^fts^wrar I  ifrr ^
5ftt <n: »m  I :

“It has been decided that no at
tention should be paid to improve
ments, etc., in respect of which 
written permission of the Ciisto- 
dian has not been obtained. 
Where such permission is forth
coming, the property should be 
evaluated as whole as it exists 
now, and fibm this shoiild be 
taken out the value of improve
ments, additions, etc., to arrive 
at the correct evaluatkut of the 
property.”

^rrt ^  ^  ^  ^
#iT f m  I .

1!^ ^  ^  ^  t  ^miT 
^  t  ^  ^  \ wrr t
f^  ^  ^  
|;̂ ,000 HT ,̂®®® ^ 'dH'H ^ ^  ^
m  ^  ^  ^
fkm  ^  f w  I  I

^  I  I ^  ^  ^
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[«ft ^

Pf TT t  ^  ^  i  I

f̂t5RT) % ^  ITT
^  (siT̂ rq^ crrq-) «fr i^  TOT ?ftr^  Sto
# ^  ^  ^  fem ft w s^

^  ^  I, qi|# ^  t  ^
? r fw  ^  «ff icinf^ ^

55T!^ ^  w  I ^  sn41f<d)rvg
^ ^  ^  I ^  ^  ^  ^(?nwir)

^ I ^  '>1*1 i«l ^  *T *f»̂ i

qr ?Y Mi4tr<d\  ̂ ^  ifrr 
(?rf^) T̂JRH ^% ^  ^  ^  «fh: ^ ^^  ^  iff I

^  ?R> ?0,0 0 0 ^  % WIT
t  ^  ^  ^  ^  cRR=#t Ht»fV ^  I  
^  5RTt r̂5TT, t  srt % r̂nr 
1 3 [^ ^  (VR^RH) ^  =^11  ̂ j  f%
^  smfriizhr ^
t  «fhc ^  t  ^  ^

<Mal g, 5TO % ^  ^  f
^  F̂T̂ fT i ,  ^  ^  ^   ̂? »n^, 

qi|# mftram ^  f s [  71 
«TR ^  Ti| «rraf, ^  ^  #  ?̂*T

^  I ^  *̂ n̂i ^

\0%oo spt smfrfrzt «Pt '̂V ̂  ^
F̂TT i  ^% 3qRT ^  ^  ^

fr o  I

#’ Srsarpfr 
•«<î di i  \ ?nft ft>^ 1 ^

^  ^rat  ̂ t , ?rr3T
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SJTFT T̂̂ f f̂ r̂r I  ^
S rT tftM * ^  ^  ^  I W  ^  5T

^  m m  f w  I  i% OT =^«ft srnfttot 
^  ^  T^ ?j1t  «Ftf̂ ?r ^  ®PT̂  

^*nr «f> *iid^a ^  ^  ^  f̂ r̂ FTf
I, ^  >ft fk ^  ^ ^  I

^  Pt«^h1 : ^ ?
^  WRT ^  ^  ««HImI

r̂ar ^ I ^  irr? *rflr f  i w r

«rt pTlWRt?PR IT^ ^ ^  7̂

fw^ I
«ct ^  ^  frwn : T5TR ^  ^ -  

?rrf-MHRd iT^TTE  ̂ ^̂ !>tir

f̂t̂ RT) 2FT ^  ^  \3K

cR> 'STRTT 5, ^  f̂t Jf % 1%^
#^TR f, ?Fn: ^  ^ ^

f^ -r r i^ T ^  (^$rgf^) ^  A
^  w 1 # p- # ^

^  ^ I ^  ^  f̂ Ĵ TT f  f%

f̂ ^  (^^) ^  «TT, # f ^

^  5T WRT ( r̂mH- ^ ) —

(r<y«ii«ff) % ^
 ̂ I [̂̂ nr +IH ^ nt»̂4i

t  f¥ #  Pf^  $fRft ^

^̂ STRRT ^  ?TR F̂T5T WR"

*<<«i*f (^nrChr) —
^  »T̂ ^rf^ ̂  ̂
^  ^-*r5rnrt ^  r̂rsr >̂ h1h

S>T f^^l, ^̂ rf?PT *T

OT ^  ^  >ft ^  f  wn.

f̂epcTT  ̂ I ^

^FTR ^MT, ^̂  ̂ t̂R" ^
T ^ t  fHHc W qjq- ^ ^  f ^
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^̂ TRT ‘̂ ><HT -m̂ dT g  I

+^Hi ^i^dT ^
t  ftr q?!r ?nq» ^  («Fnr ^  ^ )  
f îcFrr 3f^ ^  <i<iW[ 'Srnr i

W® 1>® •TTOT ’ ^
^ #  2ft ^  ^  ^  ^  ?r|f ^  I
#  ^  ^  ^  ^  ^  TFRTT f^T^-
P̂TT *mf^4 I

V i  IFfT : ^ . . .

Mr. Depoty-Speaker: 1 will now
put the amendment for reference to 
the Select Cc«nmittee to the vote of 
the House. The question is:

“That the Bill be referred to a 
Select Committee consisung of 
Lala Achint Ram, Shri C. P. 
Gidwani, Shri N. C. Chatterjee, 
Shri Mehr Chand Khanna, 
Shrimati Renu Chakravartty, 
Shri U. M. Trivedi, Babu Ram 
Narayan Singh, Shri D. C. Sharma, 
Sardar Iqbal Singh, Shri Basanta 
Kumar Das, Dr. Ram Subhag 
Singh, Shri M. L. Agrawal, Shri 
Hem Raj, Sardar T. S, Akarpuri, 
Shri B. P. Jhunjhunwala, Shri 
Ranjit Singh, Shri N. C. Kasliwal. 
Shri Krishnacharya Joshi, Shri 
J. K. Bhonsle, Shri Bahadur 
Singh, and the Mover, with ins
tructions to report by the 
1st December, 1956.”

The motion was negatived.

Mr. Deputy-Speaker: I will now 
put the original motion to the vote of 
the House.

The question is:

“That the Bill to amend the 
Displaced Persons (Compensation 
and Rehabilitation) Act, 1954, be 
taken into consideration.”

The motion was adopted.

(Compensation and 1196 
Rehabilitation)
Amendment Bill 

— iAmendrrtent of section 2)
Pandit Thakur Das Bhargava: I

beg to move:
(1) Page 2, line 10—

Clause

after “has not been” insert 
“actually”
(2) Page 2—
(i) line 12, after “Act” insert:

“and further includes any such 
claim registered in respect of 
pr(^erty held in trust for a public 
purpose of a religious or charitable 
nature” ; and

(ii) after line 13 add—

‘ (iii) in clause (e), the words 
“but does not include” and part 
(ii) shall be omitted.’

(S) Page 2, line 12—

after “Act” inseH:

“including the claims of allottees 
of agricultural land wh6 for any 
reasons whatever were not given 
the lands allotted and whose 
claims to compensation for rural 
houses were rejected as a result 
of allotment of agricultural land” .

(4  ̂ Page 2, line 12—
after “Act” insert:
“and further includes the veri

fied claims of fiie refugees now 
living in Bharatpur and Alwar 
areas in Rajasthan to whom 
evacuee lands were leased out but 
whose claims were rejected on 
account of allotment of evacuee 
lands as also the claims of all dis
placed persons in Rajasthan who 
were not allowed to file their 
claims for compeisation in respect 
of rural houses on the ground that 
they were allotted evacuee lands 
for more than four acres after 
their claims are called and 
verified” .
Mr. Depoty-Speaker: These amend

ments are before the House. '
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^  ^  A ^  ^  i  1 #

^ Î RT ^  ^  ^

^  ^  ^TW ^

ferr îrnT i

^  ^ ^  ^ % 

Ml̂ *t» (^iq'Jifn+ X‘T»K) % r̂ dH

(srtrt) ’S’, ^  ^

^  I OT — UKY # —
^ Ri«̂ 4d; 5  «TT  ̂lift

«TT f% ^  ^

WTT I ^  ^  1%#^

^  fw t j  ^  I  I f  ^rk# ^TT  ̂ ^  

?RT I

# ^FTf^ ^  ^
^  ^  f^<4i *rr,
^  ^  fH^Wd ^  ^  ^

f  I A ̂  -̂ l̂ aT f

(flwwK) ^  WTT

•T  ̂ fOT R̂T "f I F̂;̂  ĉ T îTt?

^  ^  ?TT̂  ^  I ^ 4 *fe #

^  ^  ^ ^ f̂ T̂ FFR*
^  ^  ^  î*ft t ,  sp)' x^

3̂tt̂ t « fk  ^  ?  ?rk WTT 
5TTW I ih  #  ^̂ rrO vrnf^nfi^ 
^  I ^  ^ f% ^

^  ^  Ri+wd «fr, ^  ^  «fr I mK 
fa fw <  w  ^  ^

r̂̂ RT ^n^, ^  ^  t r ^

( m s ^ )  ^  ^  ^  wir  ̂ »T^ w  

% ^WFT % (Tf^^nrr) 3̂TT
»̂T*T ?t1t  ^  vrMlql

VTinr 5̂Tr*i?r i

iS|[T tJpSTT : «RT# ^Fn", 
^  ^  5RTW  ̂  ̂ I

^  ( ^ ? f^  ) ^  
^ 5R̂  f^rWt (y^<if^«MO)

TO m f  t  ^  
fm  ̂ « tf^  3TfT ^  T̂HT̂
«T I ̂ 3 ^  STNZhr
(SF3TRT

«ft ^  ^  
( ^ )  ^  (snrrf^) ?T • 

^  I

^  T̂!Tr : ^TFR ^
T̂RTT, ^  ^ ?ITT ^  ^  i  I

^  =^7R*T ^  %#2r: F̂iriV

4t ifh: <TT I ^
^ ^  ^ A fert ^  srnrff
^  ^  t  I ^  ?T5r

^  ^  I ̂  ̂  ^  ^  f —

vtr  ^  ^  ^  ^  ^   ̂ ^

^  iTFT̂ TH ^
f , ^  ^  ^  ^  T̂RT I ^

A A (̂ JTOT̂ff) #FTOff ^
^  ^  ( W ^ )

t̂ TT ^ ^  ^  ^  ^  T̂TTTT
w rf^  «TT, ^qiO ftrf?R^ ^  r̂T?TT 
^rrf^ I

^  f  ?Ttr ^  ’rfNrv^ (yi^srfNv
^  %) WPU l [ j f^

>̂̂ 5TT "ql^ni f  f¥ ^  ^  ^  ^  t;̂
I  I i|»T # T̂Rfff ^  f  I ^  

^  ^  ^  ^

T̂Fmit F̂t  ̂ f, # «ft fWr?ft 
% ^ ^  ws^i ^?rf^  ^  f  I

^  pPPTFft : ^  ^  ^ p -
iprrr f  i ?nR w t  t̂̂ sit r̂nr
?ft ^  ^  cTIXhi) ^ I

*i(«d oi^^ ^RT T̂FT*r : ^
% f  I

^3^n®w t̂pN'^tt̂

5ffk ^  tm s f i  ^  ^
^ ŜTTT, NOTTS’ ^  ?ft ^



1199 Displaced Persons 27 NOVEMBER 1966 (Compensation and
Rehabilitation)
Amendment Bill

1100

^  ^  fFfT : fe ff  4
W  «TT I ^  t  ^ WTf ^

^  ^  ^  «rr I ^  ^
^  ^  ^  I A

^  ^  *rnr ?r§r i
^  ^  ^ ^  ^  ^  ^  
^  ^  ^  ^  ^
^  5 >TT I $  wi i

^rrt f  , ^  Tie'll
^  r?ff*id̂ d-ŝ  (qfr^rroff) #  ^
^  #F«rmf ^  ton ft ^  ^
^+*1, ^  ^  v fffv  ^
^  WTT ^  T̂iRRiT f  I

Mr. Deputy-Speaker: The question 
is:

Page 2, line 10—
after “has not been” insert 

“actually” .
The motion was negatived.

Mr. Depaty-Speaker: The question
is:

Page 2— _
(i) line 12— ^

after “Act” insert:

“and further includes any such 
claim registered in respect of 
property held in «tnist for a 
public purpose of a religious or 
charitable nature” ; and

(u) after line 18, a d d -

*(iii) in clause (e) the words 
“but does not include” and part
(ii) shall be omitted.’
The motion was negatived.

Mr. Depaty-Speaker: The question
s:

Page 2, line 12—
after “Act” insert:

“including the claims of allpt- 
tees of agricultural land who for

any reasons whatever were not 
given the lands allotted and 
whose claims to compensation for 
rural houses were rejected as a 
result of allotment of agricul
tural land.”

The motion was negatived.

Mr. Depaty-Speaker: The question
is:

Page 2, line 12—
after “Act” insert:

“and further includes the veri
fied claims of the refugees now 
living in Bharatpur and Alwar 
areas in Rajasthan to whom eva
cuee lands were leased out but 
whose claims were rejected on 
account of allotment of evacuee 
lands as also the claims of all dis
placed persons in Rajasthan who 
were not allowed to file their 
claims for compensation in res
pect of rural houses on the groimd 
that they were allotted evacuee 
lands for more than four acres 
after their claims are called and 
verified” .

The motion was negatived.

Mr, Bepaty-Speaker: The question
is:

“That clause 2 stand part of the 
Bill” . .

The motion was adopted.

Clause 2 was added to the Bill. 
CUuse S (Amendment of section 11,)

Pandit Thaknr Das Bhargava: I
am moving amendment No. 6.

»Ir. Depaty-Speaker: It is in
rwpect of clause 2. The hon. Member 
did not move it then. I have passed 
the clause.

Pandit Thakar Das Bhargava: I
missed it due to over-sight.

Mr. Depaty-Speaker: I have every 
sj^pathy for the hon. Menber and 
his amendment, but I am helpless. TTie 
clause has been voted upon by the
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[Mr. Deputy-Speaker]
House. How can I go back to the 
amendment to that clause? Is the 
hon. Member moving his amendments 
Nos. 7 and 8 to clause 3?

Pandit Thakor Das Bhar^^va: Yes, 
Sir. I beg to move;

(i) Page 2—
for clause 3 substitute:

”3. In section 11 of the principal 
Act, for sub-section (2), the , 
following shall be substituted, 
n^unely: —
“ (2) Any sum recovered from tht 

comp^sation of any claimant in 
respect of any payment made before 
or after the commencement of the 
Displaced Persons (Compensation and 
Rehabilitation) Act, 1954, in respect 
of maintenance allowed to displaced 
persons shall be refimded to the 
claimants and no such recovery shall 
be made in future in respect of main
tenance allowance paid by the Gov
ernment.”

(ii) Page 2, line 15— 
add at the end:

“and shall be deemed to have 
always been omitted and if any 
amounts in respect of payment of 
maintenance allowance have been 
recovered from any claimant such 
amount shall be refunded to him.” 
The hcffi. Minister has agreed to xht 

refimd of the maintenance allowance. 
So, he can choose either of these two 
amendments for the acceptance of the 
House.

Mr. Deputy-Speaker: Tiiese amend
ments are before the House.
15 hrs,
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Pandit Thakur Das Bhargava: How
wiU he do so? He has no authority. I 
am giving him the authority. Suppos
ing you do not get the power. How 
will you refimd? you will not be able 
to refund even if you are minded to 
refimd. Accept any of these amend
ments and then you will be able to 
refund.

Mr. Depnty-Speaker: If the law
requires that maintenance allowance 
is also one of those debts-----

Shri Mehr Chand Khanna: No long
er it is required. We have got the 
amendment. I have examined the 
question. I do not think there will be 
any difficulty.

Pandit Thaknr Das Bhargava: When 
it has been recovered, how can it be 
refunded?

Mr. Depnty-Speaker: He will have 
the matter looked into and if he re
quires an amendment of the particular 
law, he will bring forward one.

Pandit Thakur Das Bhargava: 
When we know that he wants to re
fund, the money he has taken, I am 
only arming his hands. How will he 
be able to refund if he has no power?

Mr. Depnty-Speaker: I think he has 
not examined the point in that li^ t , 
so far as I can see.

Pandit Thakur Das Bhargava: He
should have examined.

Mr. Deputy-Speaker: Does the hon. 
Member want me to put these amend
ments to the House? '

Pandit Thaknr Das Bhargava: Yes.
Shri Mehr Chand Khanna: Mainte

nance money is not covered by the 
definition of public debt. The question 
does not arise.
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Pandit Thaknr Das Blmr^va: How
will you refund unless you have 
powers? He has recovered. The only 
way to refund is to take these powers.

Shri Mehr Chand Ktaanna: I have 
given an assurance as to what the 
intention of the Government is. If I 
find myself placed in any difficulty, I 
shall certainly bring forward an 
Amending Bill before the House.

Mr. Deputy-Speaker: The question 
is:

Page 2— 
for clause 3, substitute:
‘*3. In section 11 of the principle 

Act, for sub-section (2) the fol
lowing shall be substituted,— 
namely:—

‘*(2) Any sum recovered from 
the compensation of any claimant 
in respect of any payment made 
before or after the commence
ment of the Displaced Persons 
(Compensation and Rehabilita
tion) Act, 1954, in respect of main
tenance allowed to displaced per
sons shall be refunded to the 
claimants and no such recovery 
shall be made in future in res
pect of maintenance allowance 
paid by the Government”

The motion was negatived,

Mr. Depoty-Speaker: The question 
is:

Page 2, line 15— 
add at the end:
*‘and shall be deemed to have 

always been omitted and if any 
amounts in respect of payment of 
maintenance allowance have been 
recovered from any claimant such 
amount shall be refunded to 
him.”

The motion was negative^

Mr. Depaty-Speaker: The question 
is:

**That clause 3 stand part of the 
Bill.”

The motion was adopted

Clause 3 was added to the Bill.

Clauses 4 and 5 were added to Ihe 
Bill.

Mr. Depaty-Speaker: 1 seek the
permission of the House to take an
other five minutes so that we can 
finish this and sit after Five for this.

Clause 6— (Insertion of new section 
20A)
’ Sliii Mehr Chand Khanna: During 
the course of the discussions, it was 
brought to my notice by Pandit 
Thakur Das Bhargava that there was 
some lacuna. I have had the matter 
examined. 1 propose an amendment 
like this. I beg to move:

Page 3, lines 3 and 4—
for 'lias made an application” 

substitute: “is entitled to the res
toration of any evacuee property 
on an application made by him 
in this behalf”
I do not want to make any speech 

because this matter has been discuss
ed threadbare.

Pandit Thakur Das Bhargava: Will 
these woi'ds remain: ‘notwithstanding 
anything contained in the Evacuee 
Property Act’? If these words re
main, the amendment of the hon. 
Mipistej;, lu spite of his best Irten- 
tions will be infructuous. Remove 
these words and put in the other 
words so that it may be effective.

Shri Mehr Chand Khanna: I have 
discussed this with my legal pundits. 
I have no difficulty.

Pandit Tiiakor Das Bhargava: I hes- 
I will move all my amendments relat
ing to clause 6. In spite of my per
suasion, the hon. Minister has not 
been able to accept my amendment.

I beg to move:
(i) Page 3, line 3—
before “Where any” insert:

“Subject to the provisions of 
section 16 of the Administration 
of Evacuee Property Act, 1950”
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(ii) Page 3, lines 10 and 11—

omit “notwithstanding anything 
contained in the Evacuee Proper
ty Act and this Act”
(iii) Page 3, hnes 10 and 11—

for “notwithstanding anything 
contained in the Evacuee Proper
ty Act and this Act” substitute 
“subject to the provisions of the 
Evacuee Property Act and this 

Act”
(iv) Page 3, line 12— 

add at the end:
“in cases where an order for 

restoring the property has been 
passed under section 16 of the 
Evacuee Property Act or where 
the Civil Court has held the eva
cuee or his heir is entitled to the 
restoration of the property”
(v) Page 3—

omit lines 24 to 30.

Mr. Deputy-Speaker: The question

Page 3, line 3—

before “Where any” insert:

“Subject to the provisicms of
16 of 1he Administration 

of Ev^uee Property Act, ItSO” '

The motion was negatived.

Mr. Depaty-Speaker: The question
is:

Page 3, lines 10 and 11—

Omit “notwithstanding anything 
contained in the Evacuee Property 
Act and this Act”

The motion was negatived.

Mr. Deputy-Speaker: The question 
is:

Page 3, lines 10 and 11—
for “notwithstanding anything 

contained in the Evacuee Pro
perty Act and this Act” subtti^

Rehabilitation) 
Amendment Bill

tute “subject to the provisions 
of the Evacuee Property Act and 
this Act”

The motion was negatived.

Mr. Depnty-Speaker: The question

Page 8, line 1 2 -  

add at the end:
“ in cases where an ord ^  lor 

restoring the property has been 
passed under section 16 of the 
Evacuee Property Act or where 
the Civil Court has held the eva
cuee or his heir is entitled to the 
restoration of the property”

The moHon was negatived,

Mr. Deputy-Speaker: The question

Page 3—
omit lines 24 to 30.

The motion u>as negatived.

Mr. Depnty-Speaker: The question 
is:

Page 3, lines 3 and 4 -

foT “has made api^ieation'* 
substitute . . . .

Pandit Thakur Das Bhargava: I
rise to a point of order. When these 
amendments have been lost, no 
amendment on ttie same point can
be accepted.

Mr. Depnty-Speaker:
different amendments.

These are

Pandit Thakur Das Bhargava: The
same amendment; kindly see.

Mr. Deputy-Speaker: 1 have seen
Just now, the hon. Member was of the 
opinion that unless these words are 
r e m o v e d ,  t h e  a m e n d m e n t  w o u l d  not 
b e  e f f e c t iv e .  N o w ,  h e  s a y s  t h e y  a r e  
identica>L



1207 Displaced Persons 27 NOVEMBER 1956 (Compensation and
Rehabilitation)
Amendment Bill

1208

Pandit Thakar Das BharcraTa: These 
were identical ameidments and not 
comulatively which have been 
affected.

Mr. Deputy-Speaker: I do not agree 
with the hon. Member, I am sorry.

The question is:
Page 3, lines 3 and 4,—
Pandit Tliakur Das Bhargava: I

want to raise another point of order. 
This point is of vital importance. If 
you accept the am«idment of the hon. 
Minister, it would mean that the pro
visions of the other Act which we 
have just passed will not be effec
tive. After all, I witiidrew my amend
ment there on the supposition that tiie 
hon. Minister will move the r i^ t  
amendment. The relevant sections of 
the Evacuee Property Act can only 
be effective if these provisions are 
given effect. It would mean» if you 
accept this amendmwit, if the Govern
ment is of the view that property 
should be restored without any en
quiry, the property will be restored, 
if you do not take away these words 
^notwithstanding anything contained 
in the Evacuee Property Act’. This 
will introduce a change in the law 
that we do not want to accept unless 
you give a proper procedure in the 
Bin. It will not be fair to accept this 
amendment

Mr. Dcputy-Speaker: This is not a 
point of oi^er. Pandit Thaktir Das 
Bhar^va is afraid of the effect that 
it win have. His complaint is this. He 
withdrew his previous amendment on 
the undertaking that an amendment 
win be brou ^t forward, and that the 
Government has not kept that pro
mise. That is a different matter.

Pandit Thakar Das Bhargava; This 
amendment has not been circukted 
We have not had time to consider 
and suggest amendments.

Mr. Deputy>Speaker: Ttic tion.
Member win realise that I cannot help 
him in situation.

Paadlt Thakar Das Bliargavm: The
rule is that an amendment given on 
the same day is not accepted because

M«nbers have no time to suggest 
amendments to that amendment. 
What rule is applicable in my case 
should be applicable in aU cases.

Mr. Deputy-Speaker: By agree
ment, we decide to waive that notice. 
Govem m ^t said that they wiU bring 
forward the amendment and the hon. 
Member agreed to withdraw that 
amendment

Pandit Thakar Das Biiargava: I
wanted to see a proper amendment.

Mr. Depnty-Speaker: That is not
possible now.

The question is:

Page 3, lines 3 and i —
for 'lias made an application*’ 

substitute “is entitled to the res- 
tOTtion of any evacuee pitq)erty 
on an application made by him 
in this behalf*

The motion was adopted.

Mr. Deputy-Speaker: The question
is :

“That clause 6, as amended, 
stand part of the Bill.”

The motion teas adopted
Clause 6, as amended, was add€d to 

the Bill
Clause 7.— (Substitution of new aec  ̂

fion for section 21)

Pandit Thaknr Das Bhargava: I
beg to move:

(i) Page 4 -  *

omit lines U  to 21

(ii) P*ie 4 -  

o m t t l in c B a t e M .
Mr. Oepatr-Speaker: The quw^on

is:
Page 4,—

Omit lines 12 to 22,
T h e  m o t io n  w a s  n e g fa H v e d .
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Mr. Depnty-Speaker; The question 
s:

Page 4r-
omit lines 23 to 26.

The motion was negatived.

Mr. Depnty-Speaker: The question
is:

“That clause 7 stand part of the
BiU.”

The motion was adopted

Clause 7 was added to the Bill.

Mr. Depnty-Speaker: New amend
ment No. 16.

Pandit Thakar Das Bharsrava: I
beg to move:

Page 4, after line 26, insert:
“7A. In sub-section (2) of sec

tion 40 of the principal Act.
(i) in clause (f), the following 

words shall be added at the end, 
namely:

*but in such valuation the value 
of buildings or part of buildings 
constructed by tiie claimants or 
allottee shall not be included; and

(ii) in clause (j), the follow
ing words shall be added at the 
end, namely:
‘including fixation of instalments 

which shall not be less than twelve 
annual instalments*. *’

I have already made my submis
sions. I would only refer to one point. 
As we are pressed for time, I do not 
want to reply to all the arguments 
made out by the hon. Minister. But, 
I must say that he has not been fair 
to the Advisory Board or myself. He 
will find no reference to tikiis question 
of twelve instalments there. He has 
forgott^ as a matter of fact that ac
cording to our formula, the price of 
the properties would not have been 
half as much. We said five annual 
instalments plus the original six. If 
the price had not been increased to

this extoit, five instalments might 
probably have been sufficient With 
this increased price to an unconscion
able extent, to say that the Advisory 
Board is responsible i s . . . .

Shri Mehr Chand Khanna: I never 
said so.

Pandit Thaknr Das Bhargava: You
take the responsibility. I do not want 
to take the time of the house in r ^  
lying to the other matters. I shall only 
say that he ought not to be so hard
hearted towards non-claimants. He
ought to consider the question from 
the correct stand point and see that 
this amendment is accepted. He has 
not even givei a proper reply in this 
matter.

Mr. Depnty-Speaker: The question

Page 4—
after line 26, insert:

*7A. In sub-section (2) of section 
40 of the principal act—

(i) in clause (f), the following 
words shall be added at the end, 
namely:

n ût in such valuation the value 
of buildings or part of buildings 
constructed by the claimants or 
allotte shall not be included; and

(ii) in clause (i), the following 
words shall be added at the end, 
namely:

‘including fixation of instalments 
which shall not be less than 
twelve annual instalments’.”

The motion was negatived.

Mr. Depnty-Speaker: The question

“That clause 8 stand part of the 
Bill”

The motion was adopted. 
Clause 8 was added to the Bill. 
Clause 1, the Enacting Formula 
and the Title were added to 

the Bill.
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Shrl Mehr Chand Khanna: I beg to
move:

*That the as amended* be 
passed”
Mr. Depvty-Speaker: The question

is:
“That the Bill, as amended, be 

passed”
The motion was adopted.

TRAINMADRAS-TUTICORIN 
DISASTER

Mr. Depaty-Speaker: We have got 
two hours for this. I have already 
received about half a dozen chits, and 
I am sure as many more would be 
anxious to speak. So, we shall have 
to place a limit on the speeches. I hope 
15 minutes for the leader and ten for 
others will do.

Shri Frank Anthony (Nominated— 
Anglo-Indian): It depends on the 
contribution they make.

Shri Vallatharas (Pudukkottai): 
Yesterday it was stated.............

Mr. Depaty-Speaker: If the House 
agrees to sit, I have no objection.

Shri Veeraswainy (Mayuram— R̂e
served—Schedule Castes): The House 
has already consumed 15 minutes.

Mr. Depoty-Speaker: Is the House 
agreeable to sit longer?

Some Hon. Members: No, no.
Mr. Depaty-Speaker: The sense of 

the House is that it is not prepared 
to sit longer.

Some Hon. Members: We are pre
pared to sit longer.

Mr. Depnty-Speaker: Let the hon. 
Member proceed and we will see. I 
hope he will be able to finish his 
speech within 15 minutes.

Shri Vallatharas: I solicit your
permission to initiate the discus
sion on this topic, namely the situa
tion arising out of the accident to the 
Tuticorin Express on the morning of 
the 23rd November, 1956.

First of all, I express my heartfelt 
feelings of gratitude and indebted
ness to the leader of the House for 
agreeing to a discussion on this mat
ter, and also to the Hon. Speaker who 
was so kind to have it at the earliest 
opportunity possible. I am also 
indebted to this House in the sense 
that this House was able to appreciate 
with the greatest sympathy and with 
due regard the feelings of the people 
in tiie South who are immediately 
affected by this accident.

At the end of four years of our 
parliamentary life we have reached a 
very critical stage in which depart
mental integrity and efficiency have 
come to be gauged. Difference of 
opinic»i in the Cabinet and with the 
Prime Minister may lead to resigna
tion of Ministers. Political issues of 
grave importance may also lead to 
resignation of Ministers, but in this 
csise an incident in which certain 
lives were lost through an accident to 
the railway carriages has be«i the 
cause for the resignation of a Minis
ter and the creation of an atmosphere 
in which this House has begxm to 
feel already how to get things repair
ed and maintained in full utilitarian 
service to the public in future.

Personally I am not endowed with 
such efficieicy as would suit the situa
tion. In this country everywhere we 
hear of serious floods in which several 
villages and masses of people have 
been swept away over night In other 
cases there are incidents and inci
dents—in the air, for example, and in 
factories in which lives were lost. 
There were cases in which the vaga
ries of Nature which could not be 
controlled by human agencies were 
responsible for the havoc done. But 
I must emphasize the fact that under 
no circumstances can we ever tolerate 
the vagaries of human beings or hu-m 
human institutions in which human 
species are employed as servants 
to render service to hi^aity. 
That is why feelings run 
high. Our feelings, though great in 
respect of the devastations on the
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bank areas of the Ganges, the Jumna 
and Brahmaputra, were not so high as 
in this case. This is a challenge not 
to the Government, because it is our 
Government—there can be no chal
lenge to our Government— b̂ut to the 
departmental activities carried on by 
the Government as put into the res
ponsibility of a particular Minister 
which is called the Ministry and the 
Minister’s iHmiediate subordinates as 
well as the subordinate in the locality.
I would very well have appreciated 
the grace and dignity of the constitu
tional propriety in the resignation of 
the Railway Minister if the particular 
Deputy Minister had also tendered 
his resignation. I do not want any 
Minister to resign. Whatever may be 
the number of Ministers that resign, 
it is no consolation for us. It is only 
a propriety.

I am so giad that th€ Deputy Min
ister was able to be present on the 
spot at the earliest possible time, oii 
the same evening, and to stay there 
for two or three days and study the 
situation. He must have been able to 
give some consolation to the people 
there

As I had already stated here, the 
Railway administration has been sub- 
lected to a bitter humiliation by the 
events which have happened in the 
last four years—collisions, derail
ments, capsizing and collapse of 
engines on railways and loss of lives 
in rain-water and floods. The inspec
torate have submitted reports in the 
last four years of the various accidents 
that have taken place. Of course, 
accidents will take place. It is 
neither a geographical nor a historical 
truth that accidents will not take 
place, but we being endowed witii a 
sense of responsibility should see that 
the subordinates who are the limbs of 
our functioning institutions do carry 
out the instructions of the authorities 
at the top or those embodied in the 
statutes and rules. If they do not do 
that, there cannot be any scope for 
any leniency. I have not heard in 
these four years that an engineer has 
been punished for corruption, for

incorrect estimating or for mishand
ling of the situation  ̂ or that any 
District Traffic Superintendent has 
been administered some sort of 
censure at least.

There is the regional officer. The 
country is divided into six regions, 
and over each is placed a Nawab of 
the old type called the Manager, a 
wonderful specimen sitting there who 
does not know what is taking place. 
Recently I had a talk with a Manager 
and I thought he was totally unfit for 
the job. He did not even have 
the courtesy did not know his res
ponsibility for the intimate connection 
that he should establish with a Mem
ber of Parliament. If he has not got 
that capacity and grit, how is he going 
to traverse one-sixth of this countiy 
and see to things? So, I have no hesi
tation in saying that the present 
reaional officers must be replaced. 
Each region is too big for them. An 
officer of the Deputy Minister’s grade 
must be put in charge of that and 
those Deputy-Ministers must be men 
known very well for their discipline 
as well as efficiency. It may be 
equipped with people in departmental 
services who may be upgraded to the 
zonal managers’ posts. We want more 
imagination and mass thinking. We 
do not want mechanical adherents to 
these rules and laziness in the cham
bers. Our Ministers are not highly 
equipped administrative people, but 
once they are put in charge, their 
contact with the masses and their 
cctticem for mass welfare vouchsafe 
for their efficiency not only here, but 
in foreign affairs of a very extraordi
nary type. So, I have got confidence 
m the elected Members of Parliament 
being placed as D ^uty Ministers in 
charge of various regions. This is a 
suggestion which the Government 
may be pleased to consider.

Secondly the Railway Ministry 
must be divided into two. The Rail
way M i n is t e r  and the Transport Min
istry should be two independent insti
tutions. I understand that the Esti
mates Committee had also been
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ased to make a recommendation of 
as tjrpe. I do not know how far the 

Government have considered that 
aspect We want more Deputy Min
isters imder the Railway Ministry 
(Interruption). I am able to see that 

some Members feel that the Cabinet 
is going to be swollen. Whether it 
swells for its own ends or for the 
betterment of the coimtry is a thing 
to  be exi>erienced. One Deputy Min
ister cannot travel throu^out the 
•coimtry. I have seen the tour pro- 
^ammes of our Deputy Minister. Can 
he go to all places and get into touch 
with important places? I think that 
in fairness there should be an incre
ment in the number of Deputy Min
isters in the Railway Ministry, parti
cularly.

I will emphasise this fact that it is 
not the chief man at the top who is 
responsible for everything that is 
^one at lower levels. An institution 
well built and constructed, grade by 
^rade, by responsible, conscientious 
and intelligent and disciplined staff is 
the best thing and it can never be 
substituted by any man of higb 
intelligence at the top. I quite xmder- 
stand the difaculty of the Railway 
Minister. I am very sorry for his 
resignation. We will not be able to 
find a better man than him under the 
present circumstances unless there is 
somebody in the hiding. On the other 
“hand, we are losing a man of great 
integrity and msiss concern. To lose 
liitn, of course, is a great trag^y. I 
ivould even tolerate this accident with 
some lenience but I was not able to 
Tsear the strain when I heard the news 
-that our Shastri has resigned. 
"Whether he will be reinstated or not 
is a different thing. A decision once 
taken is never to be retraced. That 
is the position of political and admin
istrative efficiency. Anyway, that is 
left to the Prime Minister and it is 
liis task.

Under the present circumstances, 
the entire Railway Administration has 
to be transformed. We thought that 
the railway system, which had been 
in existence for some decades under 
British rule, when it was left to us 
501—L.S.D.--4.

after ind^>endence, deserved only 
maintenance, expansion and improve
ment There is no originality in lay
ing out the railway system in this 
country for the present Government 
It is only a question of taking over 
what already existed as a very big 
institution in this country, with all 
its scientific and material equipmait 
and our duty had been to run it effici
ently and in a fashion peculiarly 
suited to better the needs and am - 
veniences of our people. In that way 
there was an integration. But the 
integration necessarily led to disinte
gration of discipline at various levels 
in tiie entire ’administration.

The Railway Board seems to assert 
that it is an autonomous body not 
responsible to anybody. Is it so? The 
Railway Board has to be dissolved 
forth with without any hesitation.

Shri U. M. Trivedi (Chittor): It 
must be done.

Shri Vallafharas: It is a great and 
cumbersome burden and a lethargic 
institution, of no use to anybody in 
this country. It is not useful even for 
the black-market contractors in vari
ous parts of the railways.

In the Public Accounts Committee I 
have got s<tfne expedence of tiie 
Members of the Railway Board and 
their chief. I have no kind word for 
them, not personally but as an insti
tution. This Board deserves to be 
abolished. What does this Board do? 
One Member is in <^arge of traffic, 
another in charge of staff, another in 
charge of something and so on. May 
L ask if any one of these Members, 
during the last 4 years, has ever gone 
and inspected any appreciably big 
bridge in any part of this country, at 
least regionally, and taken notes of 
the existing defects and passed orders 
that such defects should be removed? 
T go to the extent of asking even the 
Regional Managers l^ether they have 
taken any trouble to go and in ^ e^  
any big bridge du ri^  the last two 
months. ;

Yesterday the hon. Railway Min
ister was pleased to tell us that the
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General Manager of the Southern 
Zone is preparing something about 
the conditions existing in the present 
winter season. There is a Tamil pro
verb which says:—

*Amma theralu munne Ayya sudu- 
kadu poyiduvar*.

It means that before the girl 
matures, the husband will go to the 
grave. Before the Manager’s report 
comes, I do not know what catast
rophes we would have to face in 
South India. Certainly, this is not the 
way in which we have* to deal with 
these things. Has any Member of the 
Raiway Board taken care to go to the 
South or any part of any State dur
ing these 2 months and seen to the 
conditions existing there? I am happy 
that the Deputy Minister has exerted 
a bit and I feel that his powers are 
limited or his leisure is limited that 
he could not bestow much considera
tion on these matters even in impor
tant places.

Another suggestion is this. The 
labour staff in the RMlways is well 
paid. When an ordinary worker gets 
only about Rs. 15 to Rs. 30 a month 
in other d^artments, an ordinary 
labourer in the Railways is able to 
get from Rs. 60 to Rs. 80. In spite of 
that, the higher pay has never 
induced these people to feel contended. 
Many grievances, hundreds in nimi- 
ber, have been submitted in various 
parts of the country. These grievances 
had not been redressed in time and 
have not even been ccmsidered. The 
improvement in the pay-scales has 
gone to the background and in the 
forefront is the complaint that their 
grievances have not been considered 
and redressed by Government, in 
proper time. I would consider that 
tiiis sort of reaction on ttie part of 
railway workers is also responsible 
for all this. Whenever an officer has 
to take some interest he refrains from 
taking that interest. I have seen many 
people in many railway stations not 
taking any care about anything. They 
do not care because they feel that

their grievances have not be

I would finish in five minutes. I will 
come to the details of this particular 
casa I think our Deputy Minister 
should be able to enlighten us in a 
better manner because he had been 
there and I am here 1600 miles away 
from the scene of occurrence. In yes
terday’s paper, Indian Express I saw 
a report that there were still about 
200 or more lying buried below, and 
they have yet to be lifted. I seds some 
clarificati(»i about this. Whether the 
number is 200 or 300 or more is not 
the question now. The local Divisional 
Engineer or the Sub-Divisional 
Engineer or the Assistant Engineer or 
the Traffic Superintendent, aU of 
them, in my himible opinion, should 
be placed under suspension. There 
is no question of any reconciliation or 
anything.

I know the bridge to some ext«it 
to speak authoritatively as to what 
the situation is. In 1920 or 1925— Î do 
not exactly remember the year—on 
the southern side of Trichinopoly,. 
between Trichinopoly and Manapparai 
on the Madura route, there was an 
accident at Ayyalur. Now, we have 
got an accident at Ariyalur—only 
with a difference of one ‘R\ One 
night, during the rainy season, the 
train capsized over a certain bridge. 
It was a full train that capasized and 
got destroyed and not a case of 3 or 
4 coaches left behind. Almost all the 
passengers died. That shocked the 
whole of South India. There was then 
no national contiguous feeling in the 
country just as we have now. The 
north Indian never knew about the 
south and the Southern never knew 
about the north. Now we are able to 
feel in all directions, whether in the 
North, South or the Eeist or the 
centre. We have now been trained to 
have a common fellow-feeling. I have 
heard stories about that disaster, o f 
passengers lying dead and scattered; 
their jewels being looted because the 
police bandohtLst was not so adequate 
at that time. It was the same Rail
way Department some 20 or 30 years 
before and it has not changed except
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that it has now changed from British 
hands to Indian hands. This Railway 
Department has all this sad and 
melancholy past. That was 15 or 20 
miles south of Trichinopoly and this 
is 15 or 20 miles north of Trichino
poly. That Ayyalur has now become 
Ariyalur. What is the responsibility of 
the District Traffic Superintendent? 
What is the responsibiUty of Sub- 
Divisional Engineer or Assistant 
Elngineer? Here the 500-foot bridge 
is intact. Of course, I should admire 
the capacity and efficiency of those 
engineers who constructed this. For 
28 or 30 years there was no repair to 
the bridge and that was borne out by 
the statement made by the hon. Rail
way Minister yesterday. There was 
no bridge accident. It was not a col
lapse of the bridge, but it was some 
other thing. All of you know that the 
length of the bridge is about 480 feet 
and it is supported by eight piers and 
on either side of the abutm^t— t̂he 
breadth of the bridge may be about
20 feet—-there is no flank embark- 
ment. The river is flowing in a south
ward direction, and on the western 
bund of the river it is loose soil—I 
am referring to the right side. There 
is a breach of the bund in the place 
of the connection of the abutment 
and the bund. The river is a very 
deep river. Under the circumstances, 
there is a depth of 15 feet below the 
girder. The greatest flood in history 
had been only up to about 7 feet of 
water there. It is supplied by a hill 
stream. The velocity of the flow of 
water is very great All these are 
naked facts, naked truth. If any rail
way officer having charge of that 
place pleads ignorance, he does not 
stand to deserve to occupy any place 
in this world. These are bare facts, 
day to day facts, and everybody 
knows them. The flood has risen to
15 feet and there was an increase of 
9 feet., according to the statement of 
Shri Nambiar, who was there on the 
spot, there was flood for three days 
continuously before that. I also know, 
with my imperfect knowledge of 
weather charts in the newspapers, 
that the chances of the flood to conti
nue were there. Rains in that parti

cular area also could be seen. There 
was constant rain there for the last
2i months. For all the loss or scarcity 
of rains for the past 15 years, nature 
has got a vengeance in pouring down 
rain in that area for a continuous 
period of months.

When the water rose up to 15 feet, 
it is common experience that the 
velocity of the undercurrent at the 
lowest depth of 6 feet, cannot control 
itself. All scientists know and we also 
know that the ocean under current in 
Bay of Bengal which was going in 
the direction of Australia, when it 
diverted its line in a south-westemly 
direction made an attack injuring the 
southern part of this peninsula, and 
baking inroads into the Rameshwaram 
area. It appeared in the newspapers 
also. So, current has got a gr^ t 
force, and because the abutment is a 
concrete and stone building, it could 
not force its way th ro i^  it, it could 
not sack the bridge and it found its 
way into "the alluvial soil by the side. 
Just as a thief makes a hole in-a 
convQiient place, this under-current 
began to knock against the loose soil 
and then the earth corroded and in 
that way the water was able to find 
its way just immediately after the 
right side of the abutment.

I believe that this work of corrosion 
had taken place some hours earlier. 
It is not as if this whole earth had 
been upset in a moment The gap 
inside has been enlarged and develop
ed by the flood-tide of water and the 
velocity of the currait for the last 
three dajrs, and all in a suddei the 
earth above, which was apparently 
intact settled by sinking down. That 
was the position at about 5 a . m . or 
5-15 A. M. The Assistant Engineer had 
gone on the track on the 9th Nov
ember, and carried on the perform
ance of a great adventurous spirit 
The linemen, who are servants, had 
also gone with him. There is a pro
verb in the South—potti avvade, 
thakkol tvvade—which means that’ 
the box is with somebody and the key 
is with me; what will be the position 
of the contents?
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The attacking force is outside the 

bridge and not inside the bridge. An 
ordinary man of common sense will 
say that in order to protect the main 
building, the surrounding elements 
should be kept safe either by prevai- 
tion or by check. Had ever the 
engineer on the spot inspected the river 
during those days and seen whether the 
water would find its way over the 
abutment corroding the earth, which 
is loose earth? This was not done. 
If imagination and experience had 
been showti by the engineer in an 
intelligent manner, he would have 
suspected some danger towards the 
earth and he would have made some 
preparations. I also understand, sub
ject to correction, of course, by our 
Deputy Minister who visited the spot, 
that there is no onbankment with 
either, concrete, cement slabs or stones 
spiked on thp flank in order to save 
the bridge. The embankments on the 
flank should be provided for a 
distance of 10 or 50 or 100 feet 
as the case may be. Even ordinary 
culverts are provided with these safe- 
^ards all round. But when a bridge 
of this size is there, if it is not pro
vided with flank embankments, it is 
deplorable thing. Whenever a bridge 
is constructed on a river or a rivulet 
or canal, it should be a part of the 
estimate of the work that flank 
embankments must be provided so 
that for at least 50 or 100 feet the 
soil would be kept intact and the 
adjoining soil m i^ t not suffer 
damage.

Cauvery river, I submitted yester
day, stands the same chance of being 
disrupted. There the soil is more 
alluvial and loose. But that some 
people exist in that part has to be 
exemplified by the fact that the 
Coleroon and Cauvery bridges stand 
intact It is no credit to the Railway 
Administration that no breaches have 
occurred in that area. During last 
November or December, I travelled 
fro ^  Mayavaram to Negapatam wlien 
the cyclone had shown its ravage and 
I ^ w  that all the timnels and Ijridges 
were bad I was keying awake for 
about a distance of 30 miles, the rains

were pouring, the water was very 
heavy, and the e n t^  area was at a 
very low level and the train was mov
ing at a snail’s pace, at 5 miles per 
hour. All these were not looked into. 
What is the net result?

I would not have brought an 
adjournment motion yesterday but for 
the fact that I have got a reasonable 
apprehension, not that all the bridges 
are going to collapse and people are 
going to die, but on the other hand 
the futility of the Railway Admin
istration, as can be demonstrably seen 
in the area of which I have got some 
personal idea.

I pleaded that the railway com
munication might be stopped for a 
w e ^  tiiere so that some engineers, 
etc., might be rushed to the spot to 
verify the position at least in three or 
four days. Under these circumstances 
there is, of course, a great insecurity 
in the public in this area particularly, 
covering about three districts.

Rec«itly in Hyderabad there were 
two accidents. One was in S e p t^ - 
ber 1954 and another was in this Sep
tember. The first was of a more 
tragic occurrence. Flood in the river 
was the cause and 136 dead bodies 
were recovered. We had no idea at tiie 
number of bodies that had gone away 
with the flood in the river. So also 
here I have got a great suspicion 
about the figure 144. Naturally there 
is a tendency on the part of the 
official mind to minimise the extent of 
the damage. There is no good in 
minimising it. Whatever is actually 
the position must be stated. About 
600 people travelled in the first six 
or seven carriages and were slaeping 
at 5 A.M. quietly, and without open
ing their eyes and making a noise, all 
of them were immediately buried 
deep into the bowels of the earth, all 
of them silently died. There was no 
attempt at least to calculate the nimi- 
ber of passengers that travelled in 
the carriages. Some bodies had been 
washed away; they were found four 
miles away. We do not know how 
many bodies have gone further. In this
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season there is water and water 
everywhere in that place. It is diffi
cult even to idaitify the bodies. The 
House is aware of the seriousness of 
the incident. There has beoi victimi
sation of a particular Ministry.

The hon. Railway Minister has said 
after the Hyderabad disaster, that he 
would appoint a committee of experts 
to enquire into certain things. A 
judicial enquiry has not been possible. 
But the experts ' committee was 
appointed very late and we do not 
know what progress has been made.

Lastly, I would submit one thing to 
the Government. A judicial enquiry 
has been instituted. I welcome it. I 
have seen the reports and decisions 
of the judicial committees and I feel 
that we would benefit more if they 
consist of more than one single judge. 
A  judge can be assisted by two Mem
bers of Parliament, who will have 
some local experience there. I would 
have appreciated it more if a judge of 
the Madras High Court had been post
ed. The Judge from the Calcutta H i^  
Court does not know Tamil; he cannot 
understand the ways of life, behavi
our, psychology etc. of the people 
there. They are timid and they would 
not come forward openly to give 
evidence. It is better that a man who 
knows the language and the environ
ments in that particular locality goes 
into the matter. I would press the 
Government to associate two Mem
bers of Parliament, of whom at least 
one should know the locality and con
ditions there, with the Judge, 
ever he might be, so that the matter 
can be thrashed out and all the 
existing foibles and difficxUties can be 
brought forward and a better under
standing of the situation can be had.

Shrt A. K. Groiialaii (Cannanore); 
We are meeting today under the 
shadow of a grim tragedy. It is a 
tragedy all the more painful od 
accoimt ol the fact that, if cwre and 
vigilance had been taken, we would 
have, in my opinion, been able to 
avoid it  This gives a kind of serious
ness to the question that we are dia- 
cuasini; today.

Last Friday, when the Railway 
Minister r e p o r t  the news of this 
accident to this House, my friend, Shri 
Vittal Rao, gravely disturbed, called 
on the Minister to resign. I am glad 
to understand that the reaction of my 
colleague was unpremeditated. His 
reaction had been found to be correct. 
I am glad that the Prime Minister and 
the Railway Minister had realised i t  
The responsibility for such happenings 
and the failures have also got to be 
pinned down to individuals. It is only 
right and proper that, in such a situa- 
tiwi, the Railway Minister tendered 
his resignation. .

But, I must say that the resignation 
of the Railway Minister is not enough. 
I do not want to say anything preson- 
ally about the qualities of the Railway 
Minister. In ^ ite  of his devotion to 
duty, he was not directly and 
immediately resp<Hisible for the hap
penings during the last so many 
months. In recent years also, there 
have been happenings of such magni
tude and the Railway Minister was 
not immediately concerned with it  
So, the resignation of the Railway 
Minister is not enough, though tech
nically it is correct

The symbolic resi^ation of the 
Minister should be followed by some 
action against those who are responsi
ble for this thing. I shall read out 
later to the House some of the 
editorials that have been written in 
the newspapers about this tragedy. 
They show how deep was the 
feeling of the people in the country 
about this and similar accidents. I 
say that the symbolic resignation of 
the Minister is not en ou^  and that 
the Railway Administration must be 
given a real smd good shake-up. The 
members of the Railway Board and 
the Transportation Member and also 
the engineers who are directly res
ponsible for the safety of the railway 
operations should be found out and 
they have to be suspended, l^ e  mood 
of the country is sudi—and Hut o i 
Parliament too— t̂hat some top- 
ranking members of the Railway
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Admimstration should be sacked. 1 
do not say tliat they must be sacked. 
But, I say that those officers who are 
more or less concerned with this event 
should be suspended.

I am not making this suggestion 
light heartedly. How will the country 
tolerate these things and for how 
long? I have not got the necessary 
time but I have got a record of the 
accidents from February 1954 to Sep
tember 1956. About 350 people died.

On February 8th,, 1954, 22 persons 
were killed near Benares, in the same 
year, on March 31st, 31 were killed 
near New Delhi. 137 were killed on 
September 20 near Kazipet Three 
persons were killed on July 6th, 1955 
at Bhairongarh near Bombay and on 
August 5, four persons were killed 
between Naupada and Pundi m 
Andhra. Again, take the ev^ts of 
this year. On August 2nd, at Fatdibad 
rtation, two persons were kiUed; on 
the 7th January, near Sempur (Bihar) 
twelve persons were injured- On the 
24th of January, near M£ikapur of 
Nagpur, one person was killed and on 
May 19, the Rajkot mail derailed 
killing twelve persons. On June 18, 
between Bhilai and Durg, seven per
sons were killed. On the 1st of S ^  
tember, 121 were killed near Annam- 
palli in Hyderabad. After all these, 
this tragic incident has happened. My 
friend who spoke before me has said 
that  ̂besides the number already 
reported, it is said that as huge a 
number as 200 are still buried under 
the debris. Now, we cannot say how 
many have died.

1 am glad that the Minister 
announced the appointment of a judi
cial tribunal yesterday to enquire into 
this accident. It is good that a High 
Court Judge investigates into this 
matter. But, I want to know whether 
real opportunity will be given to the 
workers and others if tiiey want to 
give some good suggestions or if they 
can throw some light on this incident. 
tW  is the crux of the matter. It 
should be an enquiry where not only 
the railway officers but also others

from the public should be given an 
opportunity to give their opinion. 
Then only the enquiry will be fruit
ful. I want to say this because it is 
necessary for us to find out certain 
things. For instance, we should find 
out not only whether a gangman has 
covered the track or not According 
to the information with me, a patrol 
man has to cover sixteen miles per 
day. If that is correct, it may be that 
he gives a false report sometimes or 
he does not cover the whole area. We 
have also to see whether those who 
are responsible for patrolling the 
track are able to do their duty, 
whether there are enough men to do 
it, whether the gangmen are inadequ
ate comparing the job that is given to 
them. We should also see whether 
the technical officers of the railways, 
whose duty it is to make the track 
safe for traffic, were negligent or have 
performed their duty. The Railway 
Board with its inflated membership is 
more and more concerned with the 
administrative and economic aspect 
than with the tasks of safe and 
efficient operation. We have our 
engineers but, if they had been vigi- 
lent, this kind of tragedy would not 
have happened.

We had a tragedy some months ago. 
It was a great tragedy. A warning 
was given but it was not cared for. It 
was said that there were unpre
cedented rains. As far as the south 
is c(Hicemed, I want to ask whether 
there was any time in Tamil Nad or 
Andhra when there was no fiooil 
Rain is always there in some parts 
of the count^. There are unprece
dented rains every year It was not 
the first warning about rains in the 
south. Unprecedented rains were 
there in many places even before. So 
why was it that this warning was not 
taken?

I also want to point out another 
thing. In September, the busiest raH 
section in India near Moghal Saral 
was suspended for as many as four 
days. Trains running from Calcutta 
to Delhi were stopped for some days
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when there were rains. Why is it 
that that precedent was not followed 
whsn there were rains in the soutii? 
Why is it that a section of the rail 
there was not suspended as it was 
done in Moghal Sarai? Not only that. 
We are also told that a trolley was 
going back and forth and testing the 
rails. I want to ask why those who 
are responsible did not send a pilot 
train before this thing happened. If 
a pilot train was sent to see whether 
the track was in order, this tragedy 
^ould not have happened. When the 
danger is clear and the lives of our 
people were in jeopardy, there was 
enough reason to send this pilot train. 
I do not know why this elementary 
precaution was not taken.

The people in the Railway Board 
must certainly be identified and those 
responsible for this must be severely 
punished.

After the Mehaboobnagar incident 
we pointed out how the rank and file 
workers had anticipated the danger 
and suggested steps. It is also neces
sary that there is the co-operation of 
people. It may not always be possible, 
but if the railway officers take some 
precautions and do their work care
fully the co-operation of the public 
also must be therfe for success. What 
Ihappened at the Mehaboobnagar 
incident? One man who found the 
danger stopped the train. It may be 
a technical offence, but he averted an 
accident. Even then he was suspeid- 
ed and we are told that efforts will 
be made to withdraw the suspension. 
In this case, as the previous speaker 
&ai(̂  it is not an accident. The thing 
was happening for some days. There 
was CTosion. If the people were 
enthusiastic, they would have gtwie 
and repored. But here everybody 
is afraid to report because they know 
what happened before. They do not 
know whether they will get some 
present or some punishment. In that 
way you cannot get the co-operation 
of the people. It is always necessary 
that there is the enthusieistic co- 
operaticm of the people. The people 
also must understand that it is their 
duty to report, if there is anything

wrong. If they do report such things  ̂
they must be given some rewards and 
such things must be encouraged.

Then again, even after the Kazipet 
accident in September, 1954 when 139 
pass^igers were killed, nothing has 
been done. Then it was said that a 
survery would be made of the perma
nent out. But what happened after 
that? It was done only as far as 
Hyderabad was concerned. No action 
was taken as far the whole south was 
concerned. Even the action taken was 
only in regard to bridges. If that 
action was taken in the whole of the 
south and not only in Hyderabad, the 
Ariyalur disaster would not have 
happened.

Mr. Depaty-Speaker: The hon.
Member must conclude now.

Shrl A. K. Gopalan: Please allow 
me to quote one or two passages from 
the editorials of some newspapers.

Mr. Depnty-Speaker: I have abso
lutely no objection to allow hon. 
Members the time they require. But 
my difficulty is that I shall have to 
call the hon. Minister for reply at 
five o’clock. There are as many as 
twelve names already with me. 
Therefore, I hope hon. Members will 
excuse me if I am not able to acco
mmodate everybody.

Shri A. K. CH^alan: I only want to 
quote from two papers. They have 
written very strongly about this 
disaster. In one paper it is said—
I won’t say this because it is very 
harsh—

“Let the railway authorities 
take note of the number of the 
killed. Luckily, however, no Rail
way Minister or Railway 
Board member has yet died 
on a river bed, on accoimt of the 
collapse of a railway bridge— 
periiaps if that had happened, it 
would have done good to the 
average passenger. In the pride 
of independence our Ministers 
spotting their Gandhi caps and 
their sycophant officers are happy 
enough* but in a country where



1229 Madras-Tuticorin 27 NOVEMBER 1956 Train Disaster 1230

[Shri A. K. Gopalan] 
people die like cattle on the rail
ways how do these people sho'W 
their face in public?”
Such things are written. I do not 

want to read the other things.
An Hon. Member: It is a Congress 

paper.
A. K. Gopalan: This was

given in Jugantar, a paper from Cal- 
cuta. I do not know whether it is a 
Congress paper or not.

Sir, I have got certain suggestions to 
make before 1 conclude. I demand 
that persons, whether in the Railway 
Board or elsewhere, against whom 
there is a presumption of responsi
bility for the disaster should forth
with be suspended. I demand the 
setting up of a High 'Pow&r Commit
tee to examine the whole matter. I 
demand that safe conduct is promis
ed to workers who can tell the facts 
of the dis£^ter to the investigating 
judge. I demand that immediate 
attention is paid to safety measures 
in our railway for the greatest capi
tal a country possesses is the pec^le.

These are the suggestions I have 
to make. I also want to say that 
these frequent happenings have made 
bitter feelings among the people. 
Hiose who are directly responsible— 
it is not only the question of the 
resignation of the Minister—^must be 
punished. All things that are requir
ed must be done immediately to see 
that siE h  things do not happen in 
future. The people must bfe made to 
imderstand that necessary precautions 
are taken so that such things do not 
happen in future. You Will have to 
create such a confidence in the peo
ple. *niat is all I have to say.

Shii Frank Anthony: Mr. Deputy- 
Speaker, Sir, there have been many 
occasicms in this House when I have 
had serious differences of <^inion 
with Siastriji Bi^ today I am 
nc* oifly sorry but I am sad at 
his resignation. He is one of those 
extraordinarily good pHeople whom 

very rarely ccwne across. I 
«am understand. Sir, his motive^ for

■ resigning, probably, his high sense of 
duty, which has set, in one sense, a 
fine example to ministerial conscience.

An hon. Member: For other Minis
ters to follow.

Shri Frank Anthony: I say this
with a great deal of respect. I think 
in the present context his resignation 
has been misconceived.

Everyone of us must deplore a 
disaster of this kind. But I feel that,, 
to trace, from such an accident by 
some dubious process of concatena
tion, the responsibility to the Minis
ter is to reduce railway working to 
an absolute absurdity. I know that 
the Minister has acted under emo
tional stress. But we are dealing here 
with a vast concern, with a million 
or more workers. I feel that, every 
time a points man sets his points 
wrongly and precipitates a collision o f 
trains, every time a gang man does 
not do his work and does not report 
a sagging track resulting in an acci
dent like this, is that any justification 
for a Minister to resign? Nobody is 
suggesting that we should condone 
negligence. If I was convinced that a 
general condition of negligence has; 
supervened on the Railways, I would: 
be the first to ask for the Minister’s 
head and for the heads of several 
other Members.

Now, my friend on my r i^ t  has in
dulged in a certain amoimt of witch- 
hunting. But I say here, we do not 
know what the facts are, and I say 
this with respect to th*̂  Minister that 
he has prejudged the issue, that he 
has been unfair not only to himself 
but to his administration. Sir, I  
would have asked him, if he had not 
resigned, to use this disaster as an. 
occasion for introspection, because it 
is here that I always join issue with 
the Mmister for the definite recasting 
of the approach of the Administration 
to this human problem which, in the 
final analysis, is the most important 
problem in the Railways Adminis
tration.

Today, ttiis discussion hM necae- 
sarily to be of a general character.
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We do not know the reasons which 
have led to the circumstances that led 
to the accident. I am very glad that 
there is to be a judicial enquiry. I 
think we have set a salutary example 
in this matter. A  judicial enquiry 
may arrive at certain conclusions or 
it may not. It may be able to pin
point this accident to negligence. 
Even then, in the final analysis, aU 
that this judicial enquiry will do will 
be, as 1 said, to pin-point sometimes.

I want to use this accident as an 
occasion for introspection by the 
railway administration. I say this 
today, and I have always said that 
there is a malaise that we must probe 
into. This is all due to the malaise 
in the railway administration. When 
1 saj ckus, the Minister may not ag^e 
with me. That is my first premise. 
The efficiency in the railways has 
fallen; railway efficiency in many 
sections of the administration has 
fallen disastrously and it continues to 
fall. That is my premise. I am not 
prepared to be guided by any statis
tics of the railway administration. 
Statistics, can be manipulated to suit 
not only different but conflicting 
points of view.

I have toured this very area recent
ly, and I did tour for more than a 
month all the railway centres in the 
South. Wherever I have gone, I 
received a complaint consistently from 
the officers themselves that efficiency 
in the railway administration has 
fallen and continues to fall. No one 
can presume to give any readymade 
analysis of the situation. It is there 
and I very respectfully venture t« 
give my analysis*

I have been a cluunpion of railway- 
men and particularly of the railway 
subordinate class for 20 years. But 
today I am convinced,— ît is my con
viction Which makes me sad— t̂hat the 
main cause for_ this decline in effi
ciency is to be found among the Class 
IV staff. Many of them are members 
of a union of which I have the honour 
to be the President. But there has 
been this progressive detasrioration not

only in the sense of responsibility but 
in the elementary sense of discipline 
particularly among the Class IV staff.

In this accident, what has happen
ed? I do not know. Somebody ^ d  
the bridge had collapsed. I was under 
the impression that only the track: 
had collapsed. I say this too. The- 
Minister may not agree with me when. 
I say this. Everywhere practically, in. 
India, the track has deteriorated. 
Recently, I was travelling from. 
Howrah to Bezwada. I think it was. 
just a few minutes before EUore when 
I experienced this. I was in an air- 
conditioned compartment which is 
supposed to be the least exposed to 
jolting. Literally, without any quali
fication, I can say that for 20 to 3ft 
minutes, on one could stand in that 
air-conditioned compartment. The 
track was so terribly bad and the 
track on the Southern Railway is. 
notoriously bad. What is the reason? 
Why is the track throughout the coun
try bad and going from bad to worse? 
It is because of the bad and increas
ingly bad maintenance of track.

Here, we are concerned with the* 
track, and the collapse of the track. 
How is the track maintained? I am 
not an expert in this matter. But I 
^  talking of the officers who are 
immediately concerned. There is the 
Divisional Engineer; there are the 
Assistant Engineers. A Divisional Engi« 
neer—I was living witii him recently 
— t̂old me that with a tremendous, 
amount of file work that he has on 
hand, he cannot expect to do much 
inspection work. I should imagine  ̂
that a Divisional Engineer inspects his 
division once a month. It is an ins
pection of a flying character. He is 
not e3q>ected to do any detailed check. 
The Assistant Engineer also does this 
kind of flying inspection. But the
kingpin is your Permanent Way Ins
pector. What does the P.WJ. da? 
Talking in terms of gangmen, he has: 
200 gangmen under him. In the
Northern Railway, I th.mk hig beat is 
W to jM miles. When I was in the
3outl^ a P.W.L said that on th^
£hmthem Railway, they have a beat of*
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[Shri Frank Anthony]
100 miles. But what happens? Who 
is the person finally responsible for 
"the track? There is one section, say, 
.50 to 60 miles, and the gangmen work 
at one end of this track for one week, 
.and in the next week, they work at 
the other end of the track, right away 
from the scene of the accident. As far 
.as I know, there is also a patrolman 
responsible for five miles or so. I do 
not know. With my knowledge of 
railway working, I know that there 
are about two gangmen for one mile 
of track. I would like to be corrected 
i f  I am wrong. The ratio works out 
to the percentage of 2*5. But then, 
the question is, who is finally responsi
ble for the track? It is the gangman. 
He is responsible for the detailed, 
meticulous, on the spot, everyday 
inspection of the track. He is 
augmented, to some extent, if the 
.conditions are abnormal. In this 
particular case, I presume patrolling 
was done. That is the normal thing. 
The gangmen are put on the track for 
patrolling day and night. They are 
supposed to be there day and night, 
but they are not.

In this case, what has happened? I 
do not know. If an engineer was to 
blame, you will not only suspend him 
but sack him; if an Assistant Engineer 
was to blame, you wiU not only sus
pend him but sack him. But I am not 
-trying to make out such a case. In 
the final analysis, the whole railway 
administration depends on its Class IV 
^taff. What happens? What did the 
gangmen do in this particular case? 
I do not know whether there were two 
OT three gangmen for every mile. If 
-the gangmen are on the spot, as they 
should be, they should have known 
the position. But, if they go to sleep, 
as it often happens today, or he is not 
-there and has gone somewhere in 
order to avoid the rains, who is the 
person who is going to report ttie 
fact that the track is sagging? You 
come down and see the gangman is 
not there. I say with a great deal of 
regret. I have met a lot of P.W.Is. 
They all tell me without exception 
ihat the average gangman today is 
not only irresponsible but lazy.

They tell me that the average 
gangman today is getting three times 
more than he was getting a few years 
ago and does only one-third of the 
amoimt of work that he did formerly.

Shri U. M. Trivedi: Four and a
half times.

Shri Frank Anthony: This is the
general complaint. I am saying it 
with a great deal of regret, but let us 
face it. What is the reason? I am not 
exonerating the railway administra
tion. I say that the railway adminis- 
tion is responsible for this thing It is 
a fact that if you put an irresponsible 
points man, he sets the point wrongly. 
You get a collision. If you put an ir
responsible gangman, he sets the track 
wrongly. If you put an irresponsible 
fitter, the engine fails. What is the 
reason? I say that the railway ad
ministration is on a basically mis
conceived policy towards the Class TV 
staff. You have entirely pampered 
the Class IV staff. You are pamper
ing them. But I do join issue on 
this point. You are afraid of the 
Class IV staff. This nondescript, 
petty-fogging Class IV organisation— 
if it beings to abuse, everyone dithers; 
the General Manager dithers; the 
engineer dithers. Your officers dither. 
I do not want to be misunderstood. I 
have been a champion of the rights of 
railwajrmen. I have been the bitterest 
critic of the railway administration 
with regard to the handling of staff 
problems, and I will continue to do 
that. I say that you must handle your 
staff problems with sympathy, with 
understanding. If you can avoid 
transferring a man, then do not trans
fer him. If a man has got leave and 
applies for it, give it within a week. 
Do not make him wait for months as 
is happening at present. If a man has 
been wrongly punished and if he 
appeals, do it within a week, and do 
not keep it in the wastepaper basket 
for three years as at present. Having 
done that, having adopted such a 
policy of understanding and symi>athy, 
which the Railway Administration has 
not done, then, you can be firm.
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With regard to the Class IV staff, 
today, you must give a clear-cut 
policy. Where negligence is concern
ed, where indiscipline is concerned, 

'you cannot tolerate. You have to be 
firm. I would go further and say that 
you have got to be ruthless.

There is another vital factor in this 
connection. First of all, I would say 
that the Railway Board and the rail
way administration is frightened with 
the Class IV staff. Another vital and 
contributory factor is this. People 
come and complain, “We cannot get 
the work done. Nobody is working." 
I blame the railway administration 
for that. The Class IV staff were 
emasulating the supervisory staff. 
They are the linchpin of the railway 
administration. They have got to work 
and they have to maintain the dis
cipline. Today, do they maintain dis
cipline? A P.W.I. came and told me, 
'This is what is happening. Former
ly, I could dismiss the gangmen; not 
only the gangmen, but their mate, the 
head of the gangmen. But today, I 
cannot even warn them. They all 
laugh at my face” . The position is 
the same on the loco side. You blame 
your drivers. What can the drivers 
do? They say, nobody bothers to 
carry out the maintenance properly. 
Why are your locomotives falling to 
pieces prematurely? It is because 
your maintenance of locomotives is 
not being done. When I ask any per
son in charge, he says, “I have been 
emasculated; I do not have the powers 
to punish the Class IV staff; I cannot 
even warn them. The Class IV staff; 
laugh in my face.” That is 
the condition of your supervisory 
cadre, with the result that today with 
all your emasculation of the supervi
sory staff, with your being afraid of 
your Class IV staff, there is a com
plete absence of a sense of responsi
bility among people on whom in the 
iinal analysis, the responsibility for 
the railway administration rests. You 
have got this peculiar imbalance. I 
am not wanting to give a single en
couragement to the railway adminis- 
'tration. There is a dormant colonial 
complex in the railway administration

and I do not want to give the slightest 
encouragement.

I have been dubbed as a critic of 
the railway administration for the 
last so many years. As far as the 
supervisory staff is concerned, they 
are people with a sense of responsi
bility. They are educated and very 
largely they do not join unions; but 
they are too terrorised. You give 
them no justice. A man is suspended 
without any charge and if he puts in 
an appeal, nobody listens. I think you 
practise terrorism against your res
ponsible staff and for some un
accountable reason, you aUow the 
Class IV staff to practise terrorism 
against you.

Now I come to the question of 
track. I do not know whether the 
Minister will agree witti me, but his 
most senior officers have told me pri
vately, of course, that they do not ins
pect the track half as much as they 
did a few years ago. I was with a 
senior engineer and he told me, **I 
am buried under the files; I cannot 
inspect the track. My P.W.Is. cannot 
inspect the track.” The whole ad
ministration has been babu-ised; they 
are snarled. M ^  who are int^ded 
to inspect the track spend all their 
time at the desk. One of the reasons 
is you do not recruit the correct type 
of people for these posts which re
quire physical capacity and love of 
out-door work. You will insist on 
graduates, spectacled, round-shoul
dered people, who are just wedded to 
their desks, with the result that they 
do not go out and do the inspection 
work.

I am not minimising the part 
played by Class I officers and the sort 
of responsibility they bear. This is 
something which you cannot avoid. 
Today you promote to the post of a 
Divisional Engineer—a Class I offiecr 
—a man with just four years service. 
Formerly to reach that rank, one 
must have 20 years experience as a 
Class I officer. Naturally, they do j ôt 
have the necessary experience of the 
work.
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[Shri Frank Anthony]
Coming again to the terrible menace 

and the lack of a sense of responsi
bility among your Class IV staff, here- 
again it is the result of a basically 
misconceived policy on the part of the 
railway administration. I have said 
this repeatedly—in the past you had 
a corps of hsird workers in the rail
ways. That was because a certain 
proportion of the railwaymen were re
cruited from the children who were 
reared in traditions of loyalty to the 
railway service and love of - railway 
work. Now you do not ao it. Rail
waymen come and tell me, -1 have a 
son; but, they refuse to take hrni in 
the railways.” You do not bother to 
take men who have been reared in 
the atmosphere of traditional loyalty 
to railway service; you go to the tag- 
rag and bobtail. You say, the Consti
tution does not allow it  I am a law
yer and I know it. The Constitution 
does allow it. I do not mind your 
giving money to tiie refugees. But 
here is a basic problem. You should 
come down to this problem and tackle 
it. Unless you tackle it, you will 
never solve it and you will continue 
to have points men setting the points 
wrongly; you will continue to have 
irresponsible gangmen and your 
tracks wiU continue to sag.

Shri B. S. Murthy (Eluru): I rise 
to speek with a deep sense of sorrow 
for the tragedy that has taken place 
on the 23rd of this month in Ariyalur 
and for the resignation of the Minis- 
ter-in-charge, which, I feel, is a great 
calamity. When the Mehboobnagv 
accident took place, there was some 
justification for the railway adminis
tration to say that they did not know 
the history of the bridge, the strength 
and the utility of the bridge, because 
it was imder the Nizam’s railway ad
ministration. But about this accident 
near Trichinopoly, I do not think any 
excuse could be given by any officer 
concerned. I consider that there is a 
lot of lethargy, indifference and a sort 
of “do nothing”  spirit amongst the 
officers.

I am sorry 'HSr. Frank Anthony has 
takoi a bureaucratic attitude towards 
the Class IV staff. It has 'tteea said

that Shakespeare’s Anthony was not 
frank; but, even Frank Anthony Is. 
not frank, because the boot is on the 
other leg. It is my experience that 
the administration as a whole is not 
regularly co-ordinated. As has been, 
said by Mr. Vallatharas, from the 
General Manager down to the 
gangmen, there is no co-ordinatioiv 
Each does not feel that he is a shaft 
in the wheel and if one shaft goes,, 
the wheel wiU be destroyed. Taking, 
the analogy of Mr. Frank Anthony, 
supposing the gangman has reported 
the matter to the P.W.I., whom Mr. 
Frank Anthony is anxious to protect,, 
what will happen if the P.W.I. does- 
not take any cognizance of the report? 
Therefore, it is a matter for the Rail
way Board as a whole to see that 
there is a sense of responsibility in
culcated in every employee of the 
railway administration. It does not 
matter whether it is a Railway Board 
member or a gangman; each man 
should be responsible. I must say that 
responsibility is not found today be
cause of the manner in which the 
higher officers behave towards their 
juniors. This is the crux of the pro
blem. .

Abraham Lincoln has stated,. 
'•Wisdom is bom  out of mortal 
wounds” . This tragedy is a mortal 
wound not cmly to the railway ad
ministration, but also to the nation. 
It is out of this mortal wound that 
wisdom must dawn on the Railway 
Board, who are mainly responsible for 
the administration.

I have a few suggestions to make.
Shri V. P. Nayar (Chirayinkil): 

Songs.
Shri B. S. Mnrthy: It is not a song. 

It must be a dirge or an elegy.
Shri V. P. Nayar: The same thing.
Shri B. S. Mmihy: If my hon. Com- 

mtmist friend does not understand fhe 
difference between a dirge and a 
fong, he must wait. Let him come to 
the lobby; I shall tell him.

Mr. Depnty-Speaker: Let not th» 
him. Member prolong; he may come 
his mggMtioiiB.
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Shri B. S. Mnrttiy: UsuaUy, aU 
these accidents take a heavy toll of 
lives. Either in Mehboobnagar or in 
^ iya liir , it is heavy downpour and 
continuous flood that must be the 
cause of this tragedy. Therefore, I 
•want to ask what special precaution
ary steps have been taken by the 
•officers concerned on the particular 
spot to see that no untoward acci- 
•dents take place. No doubt, we may 
not have any control over the ele
ments. We cannot stop rains and 
^oods. But, man is trying to see that 
he has control over even elements. 
Here is a case where if more intelli
gent effort and a more sympathetic 
effort had been made by the officers 
concerned, this great tragedy could 
have been averted. I suggest that 
during the rainy season, there must 
Tae round the clock patrol, efficient 
patrol. This work should not be left 
•only to the gangmen and inferior 
officers. There must be responsible 
highly placed officers who must really 
take cognisance of the situation. If 
^uch a thing is done, I am sure many 
accidents could be averted.

Another suggestion is, every bridge 
in India should have its history re
corded, as to when it was constructed, 
how long it could stand, when was it 
repaired and what is the present 
strength, and when again it should 
be attended to. All these things must 
he available in a moment’s notice. I 
do not know whether such a history 
o f  these bridges is available. It does 
not matter whether it is over a river 
or a canal.

An hon. Member: It is available.
Shri B. S. Miirthy: It is not avail

able. A record like this is essential. 
If a history like this is maintained and 
regularly used, I do not think that 
many of these accidents would have 
taken place. I am glad that the 
Minister has said that a high power 
technical Expert Committee has been 
appointed to go into the question of 
the bridges. What I am anxious is 
that this report should be in the hands 
o f the Government at an early date. 
If a single committee has to tour all 
over the country and see some of the

major bridges and take evidence re
garding them both from the public 
and the officers, it will take a long 
time. Therefore, I would like Zonal 
Committees to be appointed and the 
work speeded up so as to make the 
information available to the Govern
ment early and so that they can take 
early action and see that no more of 
these unhappy accidents take place.

There are certain rules that during 
the mons'xm, and during times of 
heavy floods when the Railway de
partment considers necessary that the 
trains should not go in full si>eed. I 
am sure most of these rules are not 
being enforced. The driver may be 
thinking of going slow. As has been 
said, it may be 5 miles an hour. He 
may speed up half a mile more which 
may result in an accident. Therefore, 
all the rules as regards slow running 
of trains during the monsoons, when
ever they suspect some accident, or if 
the track be not safe for a high speed, 
should be put into force strictly and 
any one who does not act in conformi
ty with these rules mxist be made to 
suffer for that.

In respect of bus transport, there 
is a sort of a third party insurance 
by means of which a man travelling 
in a public transport, if he is injured 
or if his life is lost, is psdd to the 
tune of Rs. 2000 by the Transport 
authority. My suggestion is hereafter, 
the Ministry should consider whether 
or not a similar insiirance fee, should 
be introduced so that it may cover 
the loss that the Government may 
sustain. It should not be optional 
It must be collected by the Railway 
department.

As I have already said, there must 
be a spirit of camaraderie between all 
the cadres of officials in the Railway 
department That is lacking. If 
public co-operation also is sought, I 
am sure we can avoid aU these acci
dents and our railways will be the 
safest to travel. %

Shri Thana Filial (TirSbwlveli): 
Mr. Deputy-Speaker, We are meeting 
under the shadow of a great distress, 
grave and unprecedented, not only an 
accoimt of loss of life, but also that
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[Shri Thanu Pillai] 
we have lost the services of a very 
able Minister: not only an able Minis
ter, but an amiable Minister who is 
free from the stiff neck which often 
goes with people in high i)ositions.

This is an accident which has taken 
about 150 lives. The final figure is 
not yet known. Also the reasons are 
not yet known. It is anybody’s con
jecture as to why and how this acci
dent occurred. The hon. Member 
Shri A. K. Gopalan said that the res
ponsibility should be pinned on same 
individual whosoever is responsible. 
Three or four trains had gone a couple 
o f hours before the accident and the 
Engineer or the Inspector, whosoever 
it may be, is not expected to sleep 
there. A sudden onrush of flood coul** 
have devastated the embankment of 
the strongest newly built concrete 
structures. Therefore, it is not that 
we can here and now, till the enquiry 
is over, attribute this responsibility to 
any individual. If it is to be imder- 
stood that the track was bad and so 
it gave way, it has not been deterio
rating, it has been something sudden. 
Who is responsible? The gangman, or 
Inspector or the patrol man, whoever 
it is, he has got a general responsi
bility and imediate pinning down of 
responsibility cannot be done now. 
The patrol man may have slept some
where and he might have given the 
report that he was there at 4 o’clock 
and nothing had happened. There 
was no machinery to check whether 
he was there or not.

If we analyse the speeches, we see 
that my hon. friend Shri Frank 
Anthony and Shri B. S. Murthy have 
crossed each other. But, both the 
opinions are, not correct in my view. 
There has been a system of Nawab 
Darbar of the P.W.I. dismissing the 
gangmen at will. That was once upon 
a time, it is tree, but today the 
gangmen are the dismissing authority 
of the inspectors through the trade 
imions. People who talk of class war 
and class hatred, who taught them to 
go slow and become irresponsible are 
the people most responsible in this 
connection. May I pin- down the 
responsibility to these people that

teach hatred, violence and irresponsi
bility to the workers of this country? 
Have we not heard here that six 
annas work is to be done for one 
mpee worth of wages? Have we not 
heard of the Kharagpur incident? 
Why should it be on Shastriji or any
body? I am pained because the hon. 
Minister has resigned at a very in
appropriate time where you cannot 
trace and pin down the person who is 
responsible for it immediately. If he 
had done it after the enquiry is over  ̂
if he found his department to be bad 
and therefore resigned, I would 
endorse it. He resigned in the case of 
Mehbubnagar also and the Prime 
Minister did not accept it. I am sorry 
to say that the hon. Minister acted 
on sentimental reasons, in emotion. A 
man who is the embodiment of humi
lity that he is, he wanted to quit, 
but the hon. Prime Minister should 
not have accepted it now because it 
is most inappropriate. Perhaps he 
was too sad and too emotional and 
accepted it. I do not know whether 
it can be retraced or not, but I am 
sorry to say that it has been accepted 
in a very inappropriate way and at 
an inappropriate time. So much has 
been said against the rmlway adminis
tration, that there is deterioration etc. 
A  considerable part of it is true. If 
now it is proved that it is not the 
responsibility of anybody, if the rail
way administration say that it is 
Nature’s vagary and that it is not 
responsible, the objective of our 
Minister’s resignation and the force of 
it will be lost on the administration 
and they , will not understand it. If 
after proving that there was neglig
ence the Minister had to take this 
extreme step of laying down his 
office and his services to the nation, I 
cam imderstand that position. There
fore, I would only plead that those 
that are responsible and talk in the 
name of the nation should have an 
introspection— n̂ot on the Government 
side, but on the other side, those that 
go about telling the labourers what 
to do and what not to do.

The other day there was some dis
cussion about the pay commission and 
all that, and when I objected to It
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there was some abuse let off by some 
railwaymen who were workers. But 
relatively the railwaymen are better 
paid. Relatively the gangman is a 
better paid man than a graduate of 
our imiversity. With all that, even if 
there is grievance, the method of 
redress is.........

Shri Yeeraswamy: So, the hon.
Member recommends to the Govern
ment reduction in the pay of the 
gangmen?

Mr. Depnty-Speaker: That is not the
inference.

Shri Thana PiUai: I know th» argu
ments of communalists and commu
nists go hand in glove in attacking us, 
but it is not that 1 am suggesting 
reduction. Only, the relative merit 
of the responsibility is lost in spite of 
relatively better pay. The hon. 
Member himself is a trade unionist 
and secretary. What has he done? 
Let him have an introspecticm him
self. Let him say whether at any 
time he has reprimanded a worker for 
wrong doing. I ask the trade unionists 
whether there is a trade unionist 
among them who in his life—Shri 
Veeraswamy was a secretary, I do not 
know whether he is now—^knowing 
that the worker was in the wrong has 
ever reprimanded him, or even in a 
discussion or at a conference table 
has ever accepted that the worker is 
in the wrong. I am yet to see such 
a trade unionist. You want amply 
to instigate people to wrong doing and 
then go and be safe in the chairs of 
these organisations and not be responsi
ble to anybody; you then come here 
and for the press and for the public 
say things which are most irrespon- 
bility -and immediate pinning down of 
sible and incite many to wrong action. 
Therefore, if anybody is to be pinned 
down, it is these people who are 
responsibla

Shri Veeraswamy: This does not
help the discussion.

Sliri Thana Pfflal: It will help.
Mr. Depnty-Speaker: Order, order.

The hon. Member might continue.

Shri Thann PillxU: The hon. Member 
feels disturbed because I believe he 
has a conscience. His guilty con
science is pricking,

Mr. Depnty-Speaker: The hon.
Member should be conscious that his» 
time is runing out.

Shri Thanu PiUai; My time is yet 
to come. Though old, I am yet 
young.

Mr. Depuly-Speaker: Order, order.
Shri Thann Filial; One hon. Member, 

Shri Vallatharas said, and some other 
hon. Members of the Corruption; 
Enquiry Committee also said that the’ 
Railway Board had said that th ^  are 
an autonomous body and that the 
Ministry has nothing to do with it. 
If that is the attitude of the highest 
placed officials of the Railway Board, 
we are sorry to say that that repuires 
enpuii^ and) correction immediately. 
This Administration, which is the most 
important administration of our pub
lic sector should not be left in the* 
hands of few such people 'wiio are not 
responsible to the nation or to anybody. 
If the Minister goes wrong, we ca» 
question him. But, if an autonomous 
body goes wrong—and we have too- 
many of them, these autonomous 
Rajas, who are responsible to 
nobody—it is time now, not only 
in the Railway Administration but 
in the g^eral administration 
also, that these autonomous bodies 
and their authorities have to be 
controlled and co-ordinated and a new 
atmosphere and a new spirit creat
ed. A national awakening should be 
given to the people and the workers.
I appeal to those in Opposition to co
operate with us in this and see that 
we are able to do better than what we 
have been doing before.

Shri  ̂ Kami Singhji (Bikaner- 
Churu): Mr. Deputy-Speaker, Sir, it 
is not very easy or very pleasant to 
speak on such a distressing subject as 
Railway accidents. In such a short 
space of time we have had so many 
tragic accidents; and, combined with 
this, we feel the loss by the resigna
tion of our dear Minister, Shri Lai 
Bahadur Shastrl.
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[Shri Kami Singhji]
I have had personal experience of 

railway accidents. There was one 
four years ago very near Bikaner, I 
can assure you that it is a very messy 
terrible and gruesome sight. It is 
up to tiie Administration to see that 
these accidents are somehow or other 
put an end to. Of course, accidents 
will happen but we have to cut down 
the rate of accidents.

It is a matter of great happiness 
and gratification to Us that the 
Prime Minister has been pleased to 
institute a judicial enquiry. But 
what is going to come out of this 
eiquiry? If it is found to be a mis
take, â s Shri Anthony said« perhaps, 
a couple of people would be punished. 
But, what next? The main thing 
that we have got to do now is this. 
Our brother Indian citizens have got 
to realise their responsibility to the 

■country and to their work. We 
cannot all the time blame the Govern
ment. It is our fault; the fault of the 
people of India. We the people of 
India, must be prepared to put our 8 
hours of honest work, to put the in
terests of the country before every
thing else and the interests of our 
l)rother citizens first and for«nost.

The Government mu^ also arm 
itself with slightly more powers 
whereby, in cases of bad indiscipline 
and disobedience, they can deal with 
the situation more ruthlessly as Shri 
Anthony has pointed out.

Shri M. K. Moitra (Calcutta North- 
“West): They have sufficient powers.

An Hon. Member: Not sufficient 
powers.

Shri Kami Singhji: A large number 
o f suggestions have been made by hon. 
Members* But, as time is running 
short, t shall not go into them. But 
1 do feel having had a certain 
amount of experience that there is a 
good l^al of regional feelings Uiat 
has come into the Railways and other 
government services. I find that 
people, particularly officers— Î shall 

^eak of my own State of Rajasthan—

are all the time dominated by the feel
ing of their States, from which 
they come. Some of them have a 
pro-Punjab feeling, some have a pro
South feeling and so on and so forth 
(interruption) .

It is Imperative that appointments 
are so made that we should begin to 
feel that India is one country and 
not in terms of regions because this 
cancer of regionalism is going to di»- 
troy the essence of democracy.

Another thing is the rapid transfers 
that take place in the Railways. An 
officer is hardly a year or two in one 
place before he is shifted to another 
place. He hardly gets the opportuni
ty to know his place and his work. 
You should realise that one officer 
may have several hundreds of miles 
of permanent way and what not to 
look after. He must get to know the 
people and the place properly before 
he can do his job. I hope that the 
Government will also take into con
sideration th^ slowing down of the 
transfers a b it

Perhaps a possible way of inculcat
ing responsiblities in the minds of the 
citizens of our country and among 
the young men, in particular, is to 
take films of these gruesome tragedies 
and show them to the school boys so 
that an impression is made upon 
their minds.

Some Hon. Members: Horror comics.

Shri Kami Singhji:___pointing out
how oiir mistakes caused these trage
dies. You cannot blame the Administ
ration or the hon. Minister for this, A 
great deal of these mistakes are our 
own because we fail to look dfter and 
teach our children the right things 
and the r i^ t  responsibilities.

Shastriji's resignation came fb a 
great blow to his friends  ̂ and I feel 
that a large section of the House feelt 
the loss of so dear a friend. Shastriji
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has been, in his quite and unassum
ing way, one of the most hard-work
ing members of the cabinet. I have 
had the pleasure of knowing him, and 
in my short association with him, 
I found him a man of action. He was 
no doubt quite, but as far as inte
grity and honesty were concerned, 
he was giant.

May I point out, as you know, that 
India is a newly freed country? We 
are a new democracy and in such a 
short time as 9 years India has 
been able to make a name through
out the world, and that has only been 
possible because we have got some of 
our tc^ men of the country at the 
helm of affairs. Now is it advis
able that we should be prepared to 
lose one of our best Cabinet Minis
ters ?

I have no doubt that m. st of us 
here will be agreed on this point that 
we should request Shastriji to with
draw his resignation in the interest 
of the Indian Railways and in the 
interest of the nation, and also per
suade our Prime Minister to see that 
he prevents this double tragedy, first
ly the tragic accident and secondly the 
resignation of Shastriji.

Shri Ramachandra Reddi (Nellore): 
A discussion on this very sad incident 
has given opportunity to the House 
to deal with several other points 
which amount to a discussion on the 
Railway Budget. No doubt very good 
suggestions have been made how such 
accidents could have been avoided.

Everybody knows that the Railway 
Administration is the biggest nation
alised industry in the country. In a 
big country like this, there are likely 
to be some faults here and there. To 
accuse the hon. Minister or the Depu
ty Ministers or the Railway Board 
for accidents of this type is very un
fortunate. It has to be observed that 
the fault lies elsewhere, not in the 
staff itself, especially of the lower 
staff. If there are any defects in the 
supervision by the lower grade people 
naturally it has to be bucked up.

501 LSD—5.

I join the chorus of opinion that 
has been expressed on the floor of the 
House this afternoon about Shri Lai 
Bahadur Shastri*s resignation. We 
all in this House feel that it will be a 
great loss to the Administration, and 
perhaps in the minds of certain 
people like myself, that will be a 
major disaster, more than the disaster 
that we have witnessed recentiy. It 
is the unanimous, I hope, request of 
the entire House that he should not 
resign and the hon. Prime Minister 
must be in a position to persuade him 
to withdraw his resignation.

Shri M. K. Moltra: Sorry, it is a 
grand strategy to cover up all past 
sins of commission and omission.

Shri Reddi: I not
concered with strategy-----

Blr. Depoty-Speaker; But tragedy.

Shri Ramachandra Reddi:-----1 am
only concerned with facts and actua
lities. If, at the end of this discus
sion, a vote of confidence is taken, a 
confidence or no-confidence vote in 
the Ministry or the Minister, Shri Lai 
Bahadur Shastri, I am sure will win 
with a thumping majority a vote of 
confidence.

It had been annoimced by the Min
istry the other day that committees 
are being appointed from time to 
time. When the last accident took 
place in Hyderabad State, a commit
tee was appointed. But, the com
mittees do seem to be a bit slow and 
I do think, as suggested by Shri 
Murthy, that for immediate and quick 
action more committees than 
should be appointed with a view 
look into the conditions of the peir- 
manent way as well as the bridges.

In fact, this particular accident 
seems to have been caused by the 
vagaries of nature. Certain divine 
actions are so peculiar that we can
not comprehend them in advance 
and if all the accidents that have 
taken place on the railways are of 
the same type, I should think that 
we have to blame the divine powe>
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Ramachandra Reddi] 
rather than our own capacity to 
work this administration. We can
not easily forget the fact that the 
divine vagariies are so much that we 
are often put to this trouble, espe
cially in the East Coast of India, 
which is subject to the periodical 
North-East monsoon ravages. More 
care has to be taken and I am sure 
that sufficient care is being taken 
from time to time. I would not, for 
a single moment, think that by re
moving a Minister and putting an
other, or by reconstituting the Rail
way Board, divine actions can be 
thwarted- At any rate sufficient pre
cautions have to be taken to safe
guard the interest of the railway 
passengers. Elspecially during the 
North-East monsoon on the East 
Coast, special precautions must be 
taken to see that the permanent way 
is properly watched and guarded.

The equipment that is given to the 
gangmen or the people who patrol is 
so bad that they cannot be asked 
to discharge their duties better than 
what they are doing today. I do not 
know whether the hon. Ministers or 
the members of the Railway Board 
have ever seen the equipment that 
is given to them. In very heavy 
rainy seasons, they are not given a 
prop^ cover and in such seasons, it 
is much better if they ace provided 
with rain-coats. Again, I am sure 
that, if they had seen the Mghts or 
lanterns that they are given to go 
over the track in the night, they 
would have condemned it Icaig ago. 
They could not see their way with 
the aid of light for more than a 
couple of yards. If they have to see 
whether the track or the bridge is in 
good condition or whether there is 
very swift current, they must have 
better lighting facilities in their 
hands so that they may discover 
where the trouble arises.

It would be very good if in such 
a rainy season like the Nortti-E!ast 
monsoon season before every passen
ger trmn a pilot engine is smt so 
that the strength of the bridges and 

track is properly assessed and

there will be greater safety for tiie 
following passenger trains to go 
through the track.

It is often said that the destinies of 
a nation are dependent upon the 
fortunes of the ruler. K the destiny 
of India should be blamed, probably 
the fortunes of the rulers also will 
have to be blamed. If accidents do 
occur like this, and if they are actual
ly dependent upon the vagaries of 
nature, nobody can account for them. 
But in a case like this one would 
like to say that the hon. Prime 
Minister of India and his destiny 
would be responsible for all such 
accidents in the coitntry. At the 
same time, we are in a democratic 
country and the destinies of a parti
cular ruler of the country cannot 
be accountable for any disasters. 
Even if it should be that the hon. 
Prime Minister has to be displaced. I 
am sure that the country will be a 
loser than a gainer.

There are a few more suggestions 
that I would like to make. But as 
there is no time left I will close my 
speech. I only want to suggest to 
the hon. Prime Minister, as well as 
to the President of India, that the 
resignation shotild not be accepted 
and the hon. Minister for Railways 
should be persuaded to withdraw the 
resignation. I am sure the Con
gress Party would like to have his 
services elsewhere, because for a 
proper organisation of the Congress 
Party his services would be more 
needed. But I am sure that his 
services to the country in this parti
cular aspect are more useful and 
more urgent than the services to title 
Congress Party. •

Shri O. H. Deskpande (Nasik 
Central): Mr. Deputy-Speaker, Sir, 
it is really our ill luck that we are 
required to face the repetition of 
such a big tragedy in such a short 
time. The feeling amongst the people 
was not about the resignation of the 
Minister because every responsible 
man in the public knows that most
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of the execution is left to the Rail
way Board. I do not want to indulge 
myself in wholesome condemnation 
of the good work that is being done 
by the present Railway Board. But, 
at the same time, this very fact, s 
repetition of this tragedy in such a 
short time, goes to show that there 
is something wrong somewh^e in the 
workmg of the present Railway 
Board. That is the general feeling 
in the minds of the public outside 
and it requires to be examined.

Sir, the entire House should take 
into consideration whether it is 
necessary in the interest of the Rail
way Administration to have some 
change in the present set-up of its 
Administration. That also the House 
must take into consideration. It is 
no use treating this as an accident. 
We must see whether everything 
that was possible to avoid this 
accident was done or not. We can
not blame anybody, that I know. 
But even in the case of ordinary 
bridges, at present when there are 
floods much care is being taken in 
respect of them. Often an ordinary 
policeman goes and prevants traffic 
over a bridge under which water is 
flowing with full swing. And, if  the 
Railway engineers had not taken 
adequate care— cannot say they 
did not, because I do not know the 
facts— t̂hen they have to be blamed 
In view of the heavy floods thi? 
season the engineers had to be more 
dutiful.

Sir, I was pained to listen to a 
remark that passed through the lips 
of an hon. Member from the Com
munist benches. He said: “this re
signation is a strategy to shield the 
sins of commission and omission” . 
I would like to tell my hon. friend, 
the Communist, that this is not the 
Congress way. Nobody in India 
would say that that is the way by 
which Shri Lai Bahadur Shastri can 
be inspired to act. Sir the Com
munist mind is never appreciative of 
anything good being done by those 
who differ from them. At the same 
time, everybody in India must take 
care to see that the present attempt 
at spreading dissatisfaction amongst

our services and especially among the 
workers is checked. It must be 
realised that it is a very dangerous 
game to be played, Fpr the develop- 
m-ent of the country, everybody most 
take this factor into consideration.

What I havfi to suggest is, we must 
see wh^iher some change in the rail
way administration is necessary or 
not I would like io  say that the 
Minister should have jnore control 
over the railway administiatiim than 
what he has at laresenL The House 
also should be in a p o ^ o n  to see 
that, through the hon. Minister, they 
are also in a better position to control 
the railway administration. Many 
improvements are necessary; there 
is no 4oubt about it. A  t r o u g h  
enquiry is going to be made, and 
that is a good thing. But unless and 
until the pidslic is convinced that 
everything humanly possible was 
done to avoid this accident—acci
dents are there in ^ t e  of human 
efforts—and if this accident falls 
under that category, nobody will 
blame anybody in this country. But 
the people are eager to know what 
steps were taken after the first 
tragedy and before the happening of 
this tragedy so that we may take 
care to see that such accidents 4o not
recur in the future. With these
words, I resume my seat

The minister of Railways and
Transport (Shri Lai Bahadnr 
Shastri): Mr. Deputy-Speaker, this
latest accident has indeed been
very unfortunate. I do not want to 
deal with it just at present as I have 
already made a statement yesterday, 
giving the details to which I Jiave 
very little to add. I should only like 
to inform the House on some points, 
especially regarding the deaths as Shri 
VaUatharas had some doubts. In fact, 
he said yesterday that tiiere were still 
200 pe<^le somewhere in the debris 
and that their bodies have not been 
extricated so far. I would like to 
inform him as well as the House 
that there are no more dead bodies 
to be extricated. To make this doubty 
sure, an intensive search of the area 
has been arranged in conjunction 
with the civil and police aaithorities
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[Sbxi Lai Bahadiir Shastri]
1 might also inionn him that the 

removal of the debris is not the sole 
responsibility of the railways. He is 
under the misapprehension that as we 
are perhaps doing that work, and 
that therefore we might try to hide 
the true facts. But that work is 
also the responsibility of the civil 
authorities. The District Magistrate 
and the police are also there and he 
will perhaps accept the fact that they 
are not interested in anyway in sup
pressing facts.

Shri Vallatharas also said—I was 
surprised to hear it from him— t̂hat 
there should have been a judge of 
the Madras High Court appointed for 
this enquiry. I do not imderstand 
the logic of it. Recently, in Hydera
bad, when that accident occurred, 
we got into touch with the Bombay 
Government, and they were good 
enough to give us Justice Desai for 
holding that enquiry. He will be 
starting his enquiry very soon. We 
have not been able to start it earlier 
and I am very sorry for it. But the 
reason is that the Government 
Inspector of Railways carried on his 
enquiry for a little more than £ 
month. I had to inform this House 
last time that the judicial enquiry 
would start immediately after the 
Government Inspector of Railways 
submitted his report.
17 hrs.

I remember that the House agreed 
with that. I made it also quite plain 
that it would perhaps be not desira
ble to hold a simultaneous enquiry. 
Now we have very recently received 
the draft report of the Government 
Inspector of Railways regarding the 
Mehboobnagar accident and when 
flnni report is received it will be 
handed over to Justice Desai of the 
Bombay High Coiirt who will go into 
that matter as quickly as possible. 
But as regai^  the judge, it is perhaps 
better in some respects to have a 
High Court Judge from another State. 
It is not absolutely essential, but it is 
not wrong and I think in some res
pects it is better to have a Judge 
from outside the province. I did not

hesitate for a single moment to decide 
about this matter. I got into touch 
with the Chief Minister of Bengal. 
He immediately got into touch with 
the Chief Justice of the Calcutta 
High Court and he was good enough 
to telephone to me that the Chief 
Justice had agreed to his holding this 
enquiry. The next day, of course, I 
made the statement and announced 
it in the House.

As regards the language problem, 
Mr. Vallatharas said that because 
the Judge does not come from the 
South, he may not know the lan
guage. I have informed the House 
the other day that there will be two 
technical assessors with the Judge, 
of whom one will be a non-railway 
engineer. We are in touch with the 
General Manager of the Southern 
Railway and also with the State Gov
ernment. I am just now informed 
by the Deputy Minister that one of 
the retired Madras Chief Engineer has 
agreed to serve on that committee. 
Therefore, the question of the langu
age difficulty does not arise.

It is an old story and I do not 
want to go into that. Two points 
have always been pressed very often 
in this House. About that young
gentleman who pulled the chain, I
have made the position clear before
and I am surprised that it was raised 
again. The chain-pulling did not 
take place on the same day on which 
the Mehboobnagar accident occurred. 
This is always confused and I do not 
know why. The chain-pulling took 
place the day before the accident
took place. As normally the police 
takes up such cases, The police cha- 
lanned that gentleman. As I have 
said, I was very much unwilling to 
agree to the prosecution of this yoimg 
man, but it was done in the normal 
course by the police. I have already 
submitted to the Andhra Government 
my view; it is for that Government 
or the magistracy there to take the 
necessary steps.

Shri C. K. Nair (Outer Delhi): 
Then samething happened the next 
day. What he had to sa y ....
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Shri Lai Baliadiir Shastri: I do
not want to go into that matter 
again. The hon. Member was absent 
when I explained everything about 
that in ihe House.

Dr. Rama Rao (Kakinada): When
that gentleman was prosecuted, he 
said that the- bridge was unsafe. He 
gave a warning to the railway au
thorities.

Shri Lai Bahadur Shastri: He
never said that the bridge was 
damaged or was in a bad condition. 
He has made some other statement 
and that statement is recorded. But 
as I said before, I cannot go into 
that matter just now. The same 
gentleman will charge me of havmg 
given out what he has said, because 
he has to appear before a H i^  
Court Judge. I do not want to go 
into those matters. As I said, he 
never said that the bridge was un
safe. That was the information I 
got there. As a matter of fact, he 
had some vague doubts as it was 
heavily raining. But, there was noth
ing positive, nothing definite.

About the Expert committee also, 
Shri Vallatharas said that the Expert 
Committee is not working or that 
it has not been appointed. That also 
is not correct. That Expert com
mittee has been appointed—1 mean 
the Expert committee of Engineers— 
and it has already started its work.

Shri Vallatharas: What is the date 
on which it began its work?

Shri Lai Bahadur Shastri: I can
not tell you the exact date. But, I 
have received a report in the last 
week that it had started its work.

As regards the track to which Shri 
Frank Anthony referred, I am not 
prepared to say that th<“ track 
throughout the coimtry is in a safe 
condition. But, in a general way, wo 
are trying to keep it as safe as pos
sible. No one is more aware of our 
difficulties than Shri Frank Anthony 
and the enormous rehabilitation work 
that the Railways have to do. Side 
by side, they have to carry on new 
developmental work. Our problem

today is not only to put up new pro
jects or construct new lines. Our 
problem, side by side, is to rdhabil’- 
tate the old railways which were in 
a very very bad condition v»rhen wc 
took over in 1947. I do not deny 
that we have to do a lot. May I in
form the House that we h^ve provia- 
ed about Rs. 100 crores for re-laying 
of the track in the Seamd Five 'Sfear 
Plan period? They are laying the 
utmost emphasis on that work. We 
do want that this work should be 
done as quickly as possible. But, 
Shri Frank Anthony is aware that 
these things take time.

Not only that. It means the slow
ing down the speed of the trains. 
That is, restrictions on m ovem ^t are 
to be imposed. On the one hand, there 
are various Ministries who have to 
carry their goods from one palce to an
other. The Railway Ministry has to 
carry the imported goods from one 
place to another. They want speed. 
They want things to be carried to 
the destination as quickly as possi
ble. We have, on the other hand, to 
re-lay the track or replace the track 
and we have to do so many things 
which means more restrictions 
and slowing down the speed of the 
trains. These things have to borne in 
mind. I entirely agree that we must 
pay special attention to this. We will 
be doing things very quickly and in 
a very prompt manner. But, it would 
not all be finalised in a day or finish 
in a very short period.

I agree with my hon. friend Shri 
Frank Anthony to some extent that 
discipline is lacking amongst the 
railwaymen. I have tried to handle 
them in a different way. I have tried, 
as far as possible, to ask the Railway 
officers to deal with them with a 
different attitude altogether. I 
wanted to introduce a new approach 
amongst the officers. I wanted the 
railway workers to realise their own 
resp<Misibility, not merely to work 
under threat of punishment. That is 
the only way possible today. But, 
even Shri Frank Anthony knows that 
if there is a s li^ t  punishment given.
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[Shri Lai Bahadur Shastri] 
there is some kind of agitation 
and if any other action is 
taken by the Railway against them. 
Members of the Opposition will stand 
up in the House and condemn the 
Railway administration. It has hap
pened. I entirely agree that it has 
become difficult to take action against 
any railwaymen because—if the re
cognised unions come forward, we can 
understand—all kinds of imions are 
ihere and they will approach the 
highest authority and try to bring 
about pressure. It has become very 
difficult to take any action. I am 
sorry, I may be wrong. But I 
am not pre|)ared to admit that the 
discipline is in any way worse in the 
Railways than what it is in other de
partments, either in the Government 
of India or in the States. Because, 
that is the general problem. The 
problem of indiscipline is a general 
problem today— f̂or the country, not 
only for the Government. I would 
like to say that the responsibility of 
the Opposition is much bigger than 
that of the Government. And if the 
Opposition is not going to help the 
Grovemment in that matter, there is 
no hope. It is not possible; we can
not go <m using the police always. 
Are we going to inflict lathi charges 
always; are we going always to order 
firing against demonstrators; are we 
going to put everybody in jail? Is 
that possible? We are working \mder 
a democratic system.

It has been said that the Railway 
Board should be dismissed. Why 
should they be dismissed, and how? 
Are they not government servants? 
Have they not got certain rights? 
Are not certain procedures fixed for 
them? How can you take action 
against a Member of the Railway 
Board for the accident which took 
place at Mehboobnagar or Jalgaon? 
The High Court Judge is sitting, let 
him decide. If he apportions the 
responsibility, if he says the Chair
man of the Railway Board was res
ponsible, then the Chairman of the 
Railway Board will have to go. But 
we Jiave to function withiu certain

rules and regulations, certain tradi
tions. They have also their feelings. 
I am not going to defend the Mem
bers of the Railway Board in and out, 
but we should not be unfair and un
just to them.

It is true the indiscipline is there. 
But we have to tackle it. And I 
would like to tell the House that if 
the Members of the Opposition co
operated with Us even to a very small 
extent, that would help. I say, they 
may carry on their propaganda. Of 
course, they have also to fight their 
elections, and they would like to take 
advantage of things, I do not mind. 
But there should be some co-opera
tion at least forthcoming from them. 
And if it does not come, it becomes 
very difficult.

Shri Vallatharas: What kind of co
operation do you want?

Shri Ljd Bahadur Shastri: The co
operation is, let the administration 
function; at least let them not come 
and interfere in the day-to-day ad
ministration, in the working of the 
administration. It is very important. 
Suppose a particular person is punish
ed; suppose a class IV, class III or 
class II employee is pimished. Why 
should another gentleman who has 
nothing to do with that, why should 
he but in and interfere? (Shri V. P. 
Nuyar: To do justice). Let him pass 
it to the proper channel. If the 
officer does an injustice to the em
ployee and does not deal with the 
case in a fair manner, the person has 
got the opportunity, he can approach 
the highest authority in the land. 
And if he also is not able to give him 
a fair deal, well, it is for the people 
to turn him out, it is for the people 
not to vote for him. But so long as 
he—whether it is the Railway Minis
ter or the Defence Minister, whoso
ever it is—is here, he is responsible to 
the people; he is the representative 
of the people; he has certain res
ponsibilities to discharge. And, 
therefore, if a person working in the 
government departments is entitled to
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approach the highest authority, there 
is an end of the matter. There are 
unions, federations of recognised 
unions; I entirely agree; they can take 
up certain cases if they feel that vic
timisation has been done. That is 
not denied. In fact, I welcome that. 
But, as I said, that is the general 
position.

And the House knows the attitude 
I have taken, except for a few months 
when I had kept quiet, in so far as 
these lightning strikes were concern
ed. I kept quiet because I thought 
they would realise their mistakes. 
And whenever there was a lightning 
strike, even such an able and sound 
gentleman like Shri Mukerjee—he 
generally does not put many ques
tions—but on every such occasion he 
always came up with questions and 
supplementaries and he went on put
ting them; and the result, of course, 
of this was—they (the workers) 
thought that they were getting the 
support of Parliament or a member 
of the Opposition or the Deputy 
Leader of the Opposition—it went on 
and ultimately it resulted in the 
Kharagpur tragedy.

Dr. Kama Raa: What has this to do 
with that?

Shri Lai Baliadiir Shastri: The hon. 
Member must remembier what Mr. 
Anthony said.

Mr, Depnty-Speaker: Discipline has 
deteriorated.

Sltrl Lai Bahadur Shastrt: Since
then, since the Kharagpur incident, 
the House knows the attitude that 1 
adopted and it was, as far as I know, 
greatly appreciated by a large number 
of workers. They themselves felt 
that they have committed a mistake 
and since then this kind of lightning 
strike has stopped. Of course, it has 
recently happened in Howrah because 
the workers themselves were assault
ed by the. public. So, we had been 
managing things. Of course, at times 
we have to be firm and at times we 
must be kind and also good as we 
have to deal with human beings. It

is not an easy matter to handle one 
million people spread over the whole 
country. Just only the use of the 
danda is not going to solve the pro
blem. Therefore, when we are kind 
or good, you will say, well, the ad
ministration is lax. When we are a 
bit hard, you will say, there are tyran- ' 
nical and all kinds of things. So, that 
is the difficulty in which the Govern
ment finds itself sometimes. But 
while agreeing that the discipline 
should improve, I am not prepared to 
accept that the discipline in the rail
ways is very bad. The workers may 
have made mistakes. But they have 
done pretty good work during this 
period. I can say with an amount of 
confidence that during the First Uve 
Year Plan period they have done very 
good work indeed. It would not have 
been possible to spend all the money 
or to complete all the plans of the 
First Five Year Plan if we had not re
ceived enough co-operation from the 
workers. They have exceeded all 
past targets. I know the i>osition in 
Moghalsarai. There you can see the 
number for loading and unloading for 
the present as also for the last 3, 4 
or 5 years. In fact I decided that they 
should be rewarded with Rs. 5,000. I 
also said that they should be given a 
set of additional passes. But I do not 
want to go further into that. I simp
ly wanted to give this House my mind 
as to how I wanted, or we wanted, to 
handle the labour problem and I 
personally think that, in spite of 
various defects, here and there, on 
the whole the position has not been 
so bad.

I shall not go into other details and 
I will finish in five or ten minutes. 
One hon. Member, perhaps, said that 
the Board should be abolished. Well,
I not very much enamoured of 
this present set-up. But I don’t think 
the House has ever said or ever agreed 
that the present set-up of the Board 
or the railway administration at the 
top should be changed. If the House 
so desires, well, they have to decide 
about it and I am no body to stand 
in the way of the wishes of tfie House 
because it will be incwnbent upon me 
to accept the decision of l^e House.
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But it is not only here in this 

country but even in the United King
dom, as far as I know, they have got 
a transport executive with one 
Chairman and about 5 members; and 
recently when some of our officers 
went to the United Kingdom, the 
railway authorities there discussed 
about the organisational set up of the 
railways and they compared notes 
between their country and this 
country and, well, I do not know if 
they said so only in order to please 
us, they expressed the opinion cate
gorically that they may have to go 
over to the set-up or pattern which 
India has got. That is, having a 
Board of this kind with these powers. 
They have got more or less a similar 
organisation, but the powers etc., that 
our Board has got were in fact liked 
by them. So, that kind of organisa
tion is there. In other countries 
there are different organisations ac
cording to their conditions. But if 
+he House so desires, of course any 
change can be brought about.

As regards Ihe accidents in general,
I should merely like to say a few 
words. I entirely agree that we should 
do the maximum in the matter of 
making travel safe and the responsi
bility of the railways is very heavy in 
this regard. Therefore, every effort 
should be made to prevent accidents, 
but if the House will excuse me, I 
might point out a few facts which I 
hope the Members would like to con
sider and weigh carefully. Railway 
accidents are nothing imcommon in 
our country. In fact, when I took 
over this portfolio, I was myself 
amazed to note the number of acci
dents occurring here. I must say 
that constant efforts have been made 
to reduce or stop them. We have 
achieved some success also in this 
regard. It was very easy for Shri 
Gopalan to have read out a number of 
accidents which took place during the 
last two months. * I can give him a 
larger figure. It does not look good 
to me or I do not feel quite happy 
over comparing figures of accidents 

other countries, because I do not

want to defend the Railway Board or 
myself on that account, but if you see 
the figures of other coun-tries like 
the U.S.A. or the U.K. you will be 
simply surprised. I should not like 
to quote those figures here, but the 
figures are enormous. In the efforts 
that we have made since 1951-52 you 
will find that sufficient progress has 
been made in so far as reduction in 
the number of accidents is concerned.

I might tell the House that the 
statistics since 1951-52 are being com
piled in line with international 
practice and it would appear that 
during the period 1951-54 on the U.S. 
railways there has been a decrease of 
32 per cent in the number of acci
dents; on the British railways over 
the same period there has been a 
decrease of 22 per cent, while on the 
Indian railways there has been a 
decrease of 39 per cent. I have got 
figures about the men kiUed and in
jured, but I shall not go into that, I 
have given these figures only to show 
that.........

Shri T. B. Vittal Bao (Khammam): 
Are these figures of serious accidents 
or minor accidents?

Shri Lai Bahadnr Shastri: I can
only say that these are comparable 
figures. I cannot say whether they 
are major or minor. It is not major, 
minor or in between. When statistics 
of accidents are collected, all the 
accidents are included in them.

Shri T. B. Vittal Bao: According
to the report of the Government 
Inspector, the serious accidents com
ing under section 83 are increasing.

Shri Lal Bahadar Shastri: I am
comparing it with other countries, 
and between major accidents and 
minor accidents I am not making a 
distinction just at present. But the 
effort made has produced results. I 
do not say I am quite satisfied with it  
I do not deny that there should be a 
full enquiry but in other contries



1263 Madrag-Tuticorin 27 NOVEMBER 1956 Train Disaster 1264

they perhapg see things in another 
perspecUve. There was an instance 
in which 250 people were killed. The 
enquiry was held by an Inspector of 
Bailways and not a word was to be 
heard here or tfaiere. But, I do not 
say ^ a t the House should not say 
anything. In fact, the House should 
speak about these tilings and speak 
vrfiemently and criticise us. We 
learn by it. But things should be 
seen in their correct perspective. 
'Hurt is my request to the House.

Skxi M. K. Mottra: What is the 
mileage of railways in the United 
States?

Shri Lai Bahadur Slustri: I say
the figures are comparable and when 
I say that it means that we have 
taken consideration of the mileage 
and other things.

I would like to say that the hon. 
Members have to keep another factor 
in mind that we are far behind these 
countries in the matter of providing 
safety equipment. Though we are 
at present going ahead with our 
schemes of interlocking etc. we are 
still very far from our targets and 
we have to do a good lot.

Recently, the pressure on the rail
way lines has increased considerably. 
Everyone of us is aware of that As 
I said jist now, I do not want you to 
soften the severity of your criticism 
or railway accidents. But, I hope 
that the House will take into consi- 
deraticm the other side of the picture 
also.

I shall not mention one fact but I 
think it would be desirable to do so. 
There are two very important ele
ments in these accidents. If there is 
a mistake on tiie part of any 
officer it should be condemn
ed. But, what can we do if 
a human being is there? He makes a 
mistake; the driver makes a mistake 
the station master makes a 
or the guard makes a mistake. The 
rules and regulations are there. The

501 L.S.D .— 6

warning is there, and yet the drivar 
passes through a ^gpal which ia 
against the warning. What can any
body do? Of course, if that i)oor man 
is killed, there is an end of the matter. 
If not, he suffers; he is pimidied. He 
is removed; he is prosecuted. In 
many of these cases, the hirman ele
ment is very Important. Sometimes 
I feel pity for them. After 5 or 6 
years the drivfer comes and says that 
he is starving and something should 
be done for him. I have told him in 
a harsii way that it is a very bad case 
and I cannot take a lenient view of 
the matter. But, it does not satisfy 
me; it does not please me. Anyhow 
serious action is taken. But the 
human element cannot be ignored in 
all these matters.

Sometimes the calamity is ^uch 
that we have to face such accidents. 
I am not mentioning anything about 
the recent accident because it will 
be for the judicial body to give its 
verdict. But, I know of^cases where 
it was impossible to prevent the acci
dent because Nature was much against 
us and nobody could help to prevent 
that accident.

The House should not understand 
that I mean to say that Railwaymen 
should not be alert and watchful In 
fact, I entirely agree with some of the 
remarks which hon. Members have 
just now made that we have to be 
alert and careful. I should also think 
that the possibility of improvement is 

It is wrong to think that the 
tlways are functioning for over a 

hundred years and almost ever}rthing 
has been thought ^  and provided for. 
We can think of p̂̂ d take new steps 
which might prove useful and effec
tive and I am sure the Railways would 
always be giving full consideration to 
this aspect. Some steps are already 
being taken and others are being 
examined by the Railway Board.

Suggestions would also be foiih- 
coming from the two enquiry com
mittees of judges and the e x p ^  com
mittee of engineers. I can assure the 
House that both the Board and ^
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Railways would not be found lackins 
in implementing them promptly.

If you will permit me, I shall say 
a word in connection with my 
resignation before I sit down. It is 
really unfortunate that my resignation 
has created an adverse impression 
against the Railway Board. They are 
no doubt top administrators on the 
Railways. These accidents have 
greaUy disturbed them, and my 
resignation hais put them further in 
a very difficult situation, do not
want to shirk their responsibility in 
this regard. I cannot mention in the 
House, but I was deeply touched 
when I got a letter from the Railway 
Board about two hours before in 
which they had said something in re
gard to my resignation (Interruption) 
and as to what they are expected to 
do. I did not want even to mention 
that, but I have mentioned it only to 
tell the Hou^e that after all, they are 
responsible people, and they are very 
responsible officers and they are 
Indians; they have also some feelings 
for the country and it is not that they 
are just hard-hearted machines sit
ting there. It is true, whether he is 
a doctor or a lawyer or a railwayman 
or any other officer, that wherever 
you put him in his own sphere, he be
comes somewhat iligid. But as I said, I 
was deeply touched with their com
munication and I must say ttat I shall 
be playing false to myself if I do not 
unreservedly pay compliments to the 
Railway Board. I kaow the House 
might not agree with me, but as I 
said, I am speaking for the last time 
in connection with Railways and jt 
will not be fair or just on my part not 
to express my feelings about the Rail
way Board. It is wrong to suggest, 
as some Members suggested, that they 
have been there for quite a long time. 
This Board was reconstituted only 
two years before in 1954, and the 
azQiunt of work done during the last 
twb years by the Board, you will per
mit me to say this, is something signi
ficant. The problem of transporta
tion o f iooda whidi had assumed

serious proportions has been tackled 
very successfully during this short 
period. The civil engineering works 
of either new construction or doubl
ing, extension and expansion of 
marshalling yards are in full swing. 
The improvement and expansion of 
railway workshops and the setting up 
of new ones in the big programme is 
being implem .nted. The self-suffi
ciency achieved in the matter of roll
ing stock has been a great success. 
The financial position has also become 
much more stable and sound. I need 
not refer to the amenities provided 
in different shapes and forms. But I 
shall be very sorry indeed if instead 
of blaming me, any blame is thrown 
on them.

I hope the House will expect that 
I oan afford to speak objectively at 
the present moment—I am not out of 
office altogether yet^-and I must say 
that the present Board is the best 
that I could have.

Perhaps due to my being small in 
size and soft in tongue people are 
apt to believe that I am not able to be 
very firm with them. Though not 
physically strong, I think I am inter
nally not so weak. There are differ
ent ways of doing things. As I said 
before, I have often seen some officers 
considered to be very hard, strong and 
all that, but they have proved on 
occasions miserable failures. What 
is required, if I may say so, is a 
happy synthesis. I did not want to 
frighten them but I did try to evoke 
in them a new confidence and self
reliance. I developed an affinity with 
them and they have responded to it 
very weU indeed. I claim— ît is not 
usual with me and I greatly hesitate 
to do so—that the railways have 
achievements to their credit in every 
branch which are by no means insig
nificant My resignation is due to the 
intense distress that I felt over the 
recent accident. As a non-official 
representative of the people and as 
one responsible to this House, I 
thou^t it fit to take this step. The



1267 Madras-Tuticorin 27 NOVEMBER 1956 Train Disaster 1268

permanent service cannot act in this 
way. There are procedures laid and 
stringent regulations devised for in
flicting penalties on them for their 
failings; it should not be done in an 
arbitrary manner.

It is in this context that I would 
like the House to consider the resig
nation I have offered and if my resig
nation is found to be good and useful 
in any other respect to the adminis

tration, I shall surely feel very happy. 
I would in the end sincerely thank 
the hon. Members for the kind senti
ments they have expressed. May I 
once again express my gratefulness to 
aU of them?

17-38 hrs.
Th0 ; Lok Sdbha then adjourned till 

ElevM of the Clock on Wednesday, 
the 28th November, 1956.
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O hjjmns

Papers  l a id  o n  t h e  t a b l e  H19—21
The following papers were laid 

on the Table:
Ci) A copy of the Notification 

No. AR/i937(23), dated the 
nth September, 1956 to
gether with an E^lanatory 
Note, under sub-section (3) of 
section 5 of the Indian Air
craft Act, 1934, making certain 
amendments to the Indian 
Aircraft Rules, 1937. '

(2) A copy of each of the follow
ing statements showing -  -
the action taken by the 
Government on various 
assurances, promises and 
undertakings given by 
Ministers during the various
sessions shoMm against each:

(0  Supplementary Thirteenth Session, 
Statement No. IV. 1956 of Lok Sabha.

in) Supplementary Twelfth Session, 
Stactmem No. X. 195 S of Lok S ;bha.

(tw) Supplementary Eleventh Session, 
Statement No. XII. Lok

(w) Supplementary Tenth Session, 1955 
Statement No. XV. of Lok Sabha.

(v) Supplementary Ninth Session, 1955 
Statement No. XXL of Lok Sabha.

(ot) Supplementary Eighth Session, 1954 
Statement No. of Lok Sabha.
x xrv .

(vii) Supplementary Seventh Session, 1954 
Statement No. of Lok Sabha. 
XXVI.

■iviu) Supplementary Sixth Session, 1954 
Statement No. of Lok Sabha. - 
XXXV.

ixi) Supplementary Fifth Session, 1953 
Statement No. of Lok Sabha.
XXVIII. .

(3) A copy of the Notification 
S.R.O. No. 3183, dated the 
29th September, 1956 
under sub-section (4) of 
section 56 of the Administra
tion of Evacuee Proper^
Act, 1950, making certain 
amendment to the Adminis-

H tration of Evacuee Property 
(Central) Rules, 1950. . .
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Column^
1st November, 1956, under 
sub-section (3) of Section 
642 of the Companies Act, 1956 
makiag certain amendments 
to the Companies (Central 
Government's) General
Rules and Forms, 1956*

(4) A COOT of the 
No. S.R.O. 2535,

Notification 
dated the

CALLING ATTENTION TO 
MATTER OF URGENT PUB
LIC IMPORTANCE . . 1121—23
Shri L. Jo^war Singh called 

the attention of the Minister 
of Legal Affairs to the election 
of a member to Rajya Sablui 
ftom Manipi^, consequent 
upon reorganisation of the 
States

The Minister of Legal Affairs 
made a statement in regard 
thereto.

BILLS PASSED . . 1123—121
(1) Qause-by-dause consi

deration of the Administration 
of Evacuee Property (Amend
ment) Bill commenced. After
clause-by-dause consideration
the Bill was passed . . 1123—54

(2) The Minister of Rehabilita
tion (Shri Mehr Chand 
Khanna) moved for conside
ration of the Displaced 
Persons (Compensation and 
Rehabilitation) Amendment 
Bill. The motion was adopt
ed. After the clause-by- 
dause consideration the Bill was 
passed as amended . . 1154—

DISCUSSION R E  MADRAS- 
TUTICORIN TRAIN DISAS
TER ....................................1211—68
Shri Vallatharas raised a discus

sion on the acddent to the Tuti> 
corin Express. The Minister of 
Railways and Transport (Shri 
Lai Bahadur Shastri) replied 
to the debate and the discus
sion was concluded.

AGENDA FOR WEDNESDAY,
28TH NOVEMBER, 1956—
Consideration of the Motor 

Vehicles (Amendment) Bill, 
as reported by the Joint Com
mittee
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